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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHI.
O.A NO. 295/2023

IN THE MATTER OF:

DIMPAL KUMAR. ...APPLICANT
VERSUS

GOVT. OF PUNJAB & ORS. ...RESPONDENTS

ADDITIONAL REPLY ON BEHALF OF RESPONDENT NO.3 I.E. ALL INDIA STEEL ROLLERS
ASSOCIATION.

MOST RESPECTFULLY SHOWETH:

The present Original Application has been filed by the Applicant alleging
unregulated violation of air quality norms by 220 coal fired furnaces operating in
Mandi Gobindgarh, Punjab, engaged in recycled steel production,
Ceramics/Refractory, Cupola Furnaces, Forging Induction furnaces, Lead Smelting
units, Rolling mills, Ply board, Milk Plant and Pyrolysis Plants. The matter is pending

adjudication and is now listed for hearing on 17.12.2024.

That the present Additional reply is being filed by the Respondent No.3 i.e. All India
Steel Rollers Association, to bring on record additional necessary facts and
documents important for the fair and just adjudication of the instant Original

Application.

The Respondent No.3 herein i.e. All India Steel Rollers Association was established
in the year 1972. The Respondent No.3 herein is an apex body of more than 1,000
members. The Respondent No.3 promotes Re-Rolling technology (R&D) and

rendering all assistance to members for efficient running of their units.

The Government of Punjab prepared an Action Plan for Clean Air for Mandi
Gobindgarh under Chapter 8- Control of Industrial Emissions and under the said
action plan the State of Punjab had proposed to convert the source of energy/fuel

used by industries from coal to CNG/PNG. This Action Plan was prepared in
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consonance with the directions of this Hon'ble Tribunal dated 08.10.2018 in OA

681/2018 which read as under:
“i. All the States and Union Territories with non-attainment
cities must prepare appropriate action plans within two
months aimed at bringing the standards of air quality
within the prescribed norms within six months from date of
finalization of the action plans.
ii. The Action Plans may be prepared by six-member
committee comprising of Directors of Environment,
Transport, Industries, Urban Development, Agriculture and
Member Secretary, State Pollution Confrol Board or
Committee of the concerned State. The Committee may
be called Air Quality Monitoring Committee (AQMC). The
AQMC will function under the overall supervision and
coordination of Principal Secretary, Environment of the
concerned State/Union Territory. This may be further
supervised by the Chief Secretaries concerned or their
counterparts in Union Territories by ensuring intra-sectoral
co-ordination.
iii. The Action Plans may take into account the GRAP, the
CAP and the action plan prepared by CPCB as well as all
other relevant factors. The Action Plans may be
forwarded to the CPCB by 31.12.2018. The same may be
placed before the Committee as directed in direction no.
vi. The Action Plan will include components like
identification of source and its apportionment considering
sectors like vehicular pollution, industrial pollution, dust

pollution, construction activities, garbage burning,
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agricultural  pollution including pollution caused by
burning of crop residue, residential and indoor pollution
etc. The action plan shall also consider measures for
strengthening of Ambient Air Quality (AAQ) monitoring
and steps for public awareness including issuing of
advisory to public for prevention and control of air
pollution and involvement of schools, colleges and other
academic institutions and awareness programmes.

iv. The Action Plan will indicate steps to be taken to check
different sources of pollution having speedy, definite and
specific timelines for execution.

v. The Action Plan should be consistent with the carrying
capacity assessment of the non-attainment cities in terms
of vehicular pollution, industrial emissions and population
density, extent of consfruction and consfruction activities
etc. The carrying capacity assessment shall also lay
emphasis on agricultural and indoor pollution in rural
areas. Depending upon assessed carrying capacity and
source apportionment, the authorities may consider the
need for regulating number of vehicles and their parking
and plying, population density, extent of construction and
construction activities etc. Guidelines may accordingly
be framed to regulate vehicles and industries in non-
attainment cities in terms of carrying capacity assessment
and source apportionment.

vi. The Committee comprising of (a) Shri. Prashant
Gargava, Member Secretary, CPCB, (b) Dr. Mukesh

Khare, Professor, IIT Delhi, and (c) Dr. Mukesh Sharma,
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Professor, IIT Kanpur shall examine the Action Plans and on
the recommendations of the said Committee, the
Chairman, CPCB shall approve the same by 31.01.2019.
vii. The Chief Secretaries of the State and Administrators/
Advisors to Administrators of the Union Territories will be
personally accountable for failure to formulate Action
Plans, as directed.

vii. The CPCB, SPCBs and State Pollution Control
Committees shall develop a public grievance redressal
portal for redressal of public complaints on air pollution
along with a supervisory mechanism for its disposal in a
fime bound manner. Any visible air pollution can be
reported at such portal by email/SMS. ix. The CPCB and
all the State Pollution Control Boards and Pollution Control
Committees shall collectively workout and design a robust
nationwide ambient air quality monitoring programme in
a revised format by strengthening the existing monitoring
network with respect to coverage of more cities/towns.
The scope of monitoring should be expanded to include
all twelve (12) notified parameters as per Notification No
B-29016/20/90/PCI-L dated 18th November, 2009 of
CPCB. The continuous Ambient Air Quality Monitoring
Stations (AAQMS) should be preferred in comparison to
manual monitoring stations. The CPCB and States shall file
a composite action plan with timelines for its execution
which shall not be more than three months. It is expected
that all such AAQMS shall be connected to central server

of CPCB for reporting analysis of results in a form of Air
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Quality Bulletin for general public at regular intervals
atleast on weekly basis and ambient air quality on
continuous basis on e-portal. MoEF&CC will provide
requisite funds for the purpose. MoEF&CC in consultation
with Ministry of Housing and Urban Affairs, North,, Ministry
of Petroleum and Natural Gas, Ministry of Agriculture,
Cooperation and Farmers Welfare or any other Ministry to
lay down such guidelines as may be considered

necessary forimprovement of air quality in the country.”

Copy of the order dated 08.10.2018 passed by the Hon'ble National Green Tribunall

in OA 681/2018 is marked and annexed herewith as Annexure-R3/1.

That pursuant to the directions of this Hon'ble Tribunal, the Ministry of Environment
Forest and Climate Change (MoEFCC) launched a National Clean Air Programme

(NCAP) in 2019 which aimed at reducing ambient PM pollution levels in 131 non-

aftainment cities. The NCAP programme required these cities to_prepare action
plans to reduce the PM pollution levels by 20-30% by 2024, relative to 2017 levels. In

2022, the target was revised to reduce PM pollution levels by 40% by 2026.

That pursuant to the National Clean Air Programme (NCAP) by MoEFCC and
directions of this Hon'ble Tribunal dated 08.10.2018, an action plan dated
30.04.2019 for clean air in Mandi Gobindgarh was prepared by Directorate of
Environment and Climate Change Department of Science, Technology and
Environment, Government of Punjab. The action plan prepared by the
Government of Punjab proposed activities to minimize the pollution generated
from the industries in Mandi Gobindgarh. Relevant portion from the Action Plan
prepared by the Government of Punjab is reproduced herein below for the ready

reference of this Hon'ble Authority:


https://urbanemissions.info/india-ncap-review/
https://urbanemissions.info/india-ncap-review/
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“8.3 CIE 2 — Conversion to CNG/ PNG from Coal A large
number of units in Gobindgarh are using coal as source of
energy. With the availability of CNG in the city, PPCB will
motivate the industry to convert from Coal to CNG. The
State government will be approached to reduce VAT to

make it viable alternative.”
Further, the Action Plan proposed the following action:

“8.5 CIE 4 — Action against non-complying industrial units:
The regular monitoring of industries is being carried out as
per the policy of the Board. In case, any industry is found
violating the provisions of the Air (Prevention and Control
of Pollution) Act, 1981, action under the provisions of the
said Act is initiated against the violating industries. The
number of inspections carried out and action taken will be

monitored regularly by the District Level Committee.”

Copy of Action Plan dated 30.04.2019 for Clean Air for Mandi Gobindgarh
prepared by the Government of Punjab is marked and annexed herewith as

Annexure-R3/2.

That thereafter, an Original Application bearing no. 924/2019 titled as Neeraj Goyall
vs. State of Punjab was filed before this Hon'ble Tribunal for remedial action against
polluting activities by the motor scraping units in Mandi Gobindgarh, Punjab. This
Hon'ble Tribunal vide order dated 01.10.2020 in OA No. 924/2019 had issued certain
directions to the Respondent Board with respect to the rolling mills though the OA
was filed for pollution by motor scraping units. Relevant portion from the order
dated 01.10.2020 is reproduced herein below for the ready reference of this

Hon'ble Authority:
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“The issue for consideration is remedial action against
polluting activities by the motor scraping units in Mandi
Gobindgarh, Punjab....
......... In the context of directions to shift rolling mills from
coal to PNG, we direct the State PCB fo ensure that if such
shifting does not take place, the non-compliant units be
closed till compliance. This should apply not only to rolling
mills but also to other similarly placed industries operating
on coal. Wherever there is non-compliance, the State PCB
may take coercive measures including closure, recovery
of compensations and initiating prosecution, following
due process of law.”
It is pertinent to mention herein that a perusal of the order dated 01.10.2020 clearly
reveals that the issue for consideration before this Hon'ble Tribunal was remedial
action against illegal polluting activities by the Motor Scrapping Units in Mandi
Gobindgarh, and not Rolling Mills. Further, it may be relevant to state that none of
the Rolling Mills of Mandi Gobindgarh were a party to the said Original Application
before this Hon'ble Tribunal. Copy of order dated 01.10.2020 is marked and

annexed herewith as Annexure-R3/3.

That although no rolling mill of Mandi Gobindgarh were a party to the
OA/924/2019, yet some steel/rolling industries started shifting from Steam Coal to
PNG in compliance of the directives issued by this Hon'ble Tribunal. This shift is
evident from the report submitted by the Punjab State Pollution Control Board
dated 01.04.2021 in OA/924/2019. The same is reflected from the order dated
06.04.2021 in OA No. 924/2019. Relevant from the order is reproduced below:

“CONVERSION OF INDUSTRIES FROM COAL TO PNG:

239 number of industries operating in Mandi Gobindgarh
area are using coal as fuel in their furnaces. Presently, 48

number of industries have successfully converted their re-
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heating furnace from coal to PNG and in addition to this,
160 number of more industries have made agreement
with PNG provider and are in the process of shifting from
coal to PNG. The status report of all the industries with
regard to PNG status is atfached herewith as Annexure 1.
It is relevant to mention here that the Board has issued
show cause notices for cancellation of consent under the
Air (Prevention & Control of Pollution) Act, 1981 to all the
industries, who have failed to shift their units from coal to
PNG up to 31/12/2020. It is further relevant to mention here
that the Board had issued nofice to issue directions u/s 31-
A of the Air (Prevention & Control of Pollution) Act, 1981 to
31 number of units who have failed to obtain valid consent
of the Board and have also not converted their units from
coal to ONG. It is pertinent to mention here that Punjab
Pollution Control Board is sincerely making continuous and
earnest efforts to shift the industries fo PNG. Various
meetings have been taken with All India Steel Re-Roller
Association (AISRA) and AISRA has requested the Board to
extend the timeline up to 30.06.2021 as shifting of industries
from coal to PNG involves high financial cost of Rs. 25-30
lacs per unit and it will also take about 3 months’ time to
switch to PNG by making necessary modifications in the

existing industries.”

That the said Original Application was disposed of vide order dated 06.04.2021

with the following directions with respect to the rolling mills:

“Since 48 units have been given PNG, applications of 160
more units are in the process of getting PNG and 31 units

have yet to initiate the process, the State of Punjab as well
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as the Ministry of Petroleum may take expeditious steps in
the matter. The Chief Secretary, Punjab may facilitate the
project of laying of necessary infrastructure which is
necessary for protection of environment and public

health.”

Copy of the order dated 06.04.2021 passed by this Hon'ble Tribunal in OA/964/2019

is marked and annexed herewith as Annexure-R3/4.

9. That there is no allegation against the Steel Rolling Mills regarding non-compliance
of the orders passed by this Hon'ble Tribunal especially relating to conversion from
usage of coal to PNG. It is an admitted fact that after this Hon'ble Tribunal passed
orders regarding usage of PNG i.e. order dated 01.10.2020, in OA 924 of 2019, the
Steel Rolling Mills did convert their industrial process and started using PNG as fuel.
It is important to bring to the knowledge of this Hon'ble Tribunal that this conversion
entailed a heavy cost as a new PNG furnace cost approximately 1.5 to 2.5 Crores,
whereas, the modification involves a cost of Rs. 20 to 50 Crores, however, in the
latter process the consumption of fuel increases.

10. The Rolling industries in Mandi Gobindgarh had commenced their gradual transition
from steam coal to PNG. However, the sharp and unprecedented rise in prices
posed a significant obstacle to this shift. The price of PNG surged from Rs. 19 per SCM
to Rs. 56 per SCM in January 2022, while steam coal remained priced at Rs. 12/kg.
This drastic price increase led to the permanent shutdown of 20% of the industries
that had switched to PNG, causing significant financial losses. It is important to note
that PNG prices are not regulated by government authorities, and there is a clear
monopoly by M/s IRM Energy Ltd. as far as the price of PNG is concerned. During
financial year 2021-2022, the purchase of PNG from the international market was
about Rs. 120 crores but the sale of the same quantity of PNG was in excess of Rs.
240 crores. Copy of Balance sheet of M/s IRM Energy Ltd. is marked and annexed

herewith as Annexure-R3/5.
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That Rolling Mills of Mandi Gobindgarh were ordered to shift from coal fired to gas
fired in 2020. Pursuant to that, 167 industries shifted to piped natural gas (PNG). At
the time of shifting to PNG, the price of PNG was Rs.19 per SCM. The prices started to
increase to the tune of Rs.56 per SCM, due to monopoly of gas supplier company
and non- transparency in price mechanism as there was no alternate supplier
allowed to operate in Mandi Gobindgarh. As a result of the increase in rates,
manufacturing cost increased from 500 to 600 per MT under unavoidable
circumstances, approximately 50 to 60 industries had to shut down as they were
unable to compete with other rolling mills of India where coal/furnace oil was being
used. All rolling mills of Mandi Gobindgarh cluster are prepared and keen to use
PNG because they have already invested huge amounts on modification of
machinery for conversion from coal to PNG (167 units have already converted and

each unit has incurred 1.5 to 2.5 crores).

It is crucial to highlight that one of the significant factors impeding the adoption of
PNG was the lack of governmental enforcement on neighbouring cities in Punjab
like Khanna and Ludhiana and in states to switch to CNG/PNG. These cities and
states continued using coal, a significantly cheaper fuel compared to PNG, in their
industrial units. Consequently, products manufactured in neighbouring cities and
states were priced lower than those produced in Mandi Gobindgarh. This put local
manufacturers under dual pressure to compete with the lower rates of neighbouring
cities and states while trying to sustain their market share. Ultimately, this disparity led
to the closure of several rolling mills in Mandi Gobindgarh. It is important to mention
herein that at present 70,000 people are directly employed with the steel rolling mills
and more than one lakh people would be indirectly affected in case of closure of

the steel rolling mills in Mandi Gobindgarh.

That there are a total of 9 non-afttainment cities in the State of Punjab. A city is
classified as a non-attainment city if it has failed to meet the National Ambient Air
Quality Standards (NAAQS) for more than five years. It is important to note that

although the State of Punjab has developed a uniform action plan for all 9 non-
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attainment cities, only Mandi Gobindgarh has access to PNG (piped natural gas)
for industrial use. In the remaining 8 non-attainment cities, PNG is not readily
available, thereby forcing industries in these cities to rely on conventional fuels such
as coal. As a result, only the Rolling Mills in Mandi Gobindgarh are being compelled
to transition to PNG, while the Rolling Mills in other parts of Punjab continue to use
coal. Consequently, the cost of energy for Rolling Mills in Mandi Gobindgarh is
significantly higher, with PNG priced at ¥41.70, compared to coal, which costs %14
for the same amount. The cost of production of 1 tonne of Steel using PNG s
approximately Rs.1720/- (using 40 SCM of PNG @ 42Rs/Kg). The cost of production of
1 fonne of Steel using Coal is approximately Rs.770/- (using 55kg of Coal @ 14Rs/KQg).
The burning loss of PNG fuel is less compared to Coal which ends up saving
approximately Rs.300/-, bringing down the cost of production using PNG to
approximately Rs.1420/-, which is still a lot more as compared to the cost of
production using Coal. The Profit margin of Steel industries is 0.4-0.8% per Tonne. This
can be achieved only in case the rolling mills use steam coal and not PNG which
was viable initially with the cost of Rs.19 per SCM which later became prohibitive
creating 15% extra burden on the rolling industries due to which the viability finishes
all together and the rolling mills were forced to reverse back to usage of steam coal.
Thus usage of PNG creates an uneven playing field, as Rolling Mills elsewhere in
Punjab benefit from the use of a much cheaper fuel. This disparity makes it
economically unviable for the industries in Mandi Gobindgarh to compete, as they
face significantly higher production costs. Ultimately, this situation would lead to the
closure of rolling industries in Mandi Gobindgarh due to their inability to compete

with other Rolling Mills in Punjab and other cities in India.

In a meeting held on 30.12.2022 between the Chief Secretary, Punjab, and
representatives of the rolling mills, the State Government clarified that it did not
exercise conftrol over the price mechanism. The Government further stated that it
was in the process of finalizihng a comprehensive fuel policy for the state, which was

expected to be nofified in the near future. It was unanimously resolved that the
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rolling mills operating in Mandi Gobindgarh area may be granted relaxation for
some time for converting from their conventional fuels to cleaner fuels and the
Competent Authority of the Board may consider / decide regarding extending the
validity of the Consents to Operate till finalisation of the State Fuel Policy or
31.12.2023, whichever is earlier, subject to suitable conditions. Copy of proceedings
of meeting held on 30.12.2022 between the Chief Secretary, Punjab, and
representatives of the rolling mills are marked and annexed herewith as Annexure-

R3/6.

That thereafter, the present Original Application was filed by the Applicant before
this Hon'ble Tribunal. This Hon'ble Tribunal passed an order dated 21.04.2023
constituting a Joint Committee of the Central Pollution Confrol Board, Punjab
Pollution Control Board and the District Magistrate to visit the site of Mandi

Gobindgarh, interact with the stake holders, and furnish a factual action report.

Thatin compliance of the order dated 21.04.2023 the Joint Committee filed its report
before this Hon'ble Tribunal. In the report it was specifically stated by the Joint

Committee that:

“The PPCB has engaged the Indian Institute of Technology (IIT)
in Delhi to conduct Source Apportionment Study of Mandi
Gobindgarh. The study focuses on determining the sources of
pollution of Mandi Gobindgarh. And accordingly, IIT Delhi has
prepared a draft report Source Apportionment Study report on
its findings and the preliminary findings were consequently
discussed in multiple meetings of the expert group and
scrutinized the Emission Inventory and the Source
Apportionment studies mentioned in the report.

As per the Source Apportionment Study report of lIT Delhi, the
Source contribution of PM2.5 and PMI0 in the ambient air

quality of Mandi Gobindgarh is tabulated here in below:
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S.NO SECTOR PM2.5 PM10
l. Domestic 2 ]
2. Road Dust 34 57
3. MSW 8 4
4. Vehicle 31 13
5. Food Joints 0 0
6. Crematoria 2 ]
/. Industries 23 24

The major contribution to ambient air quality is the road dust and
vehicles, which according to the SA study contributes 34-57%

and 13- 31% respectively.”

That since the Joint Committee failed to annex the IIT report, this Hon'ble Tribunal
vide order dated 10.10.2023 directed the Respondent Punjab Pollution Control
Board to furnish a fresh report. That therefore, in compliance of the order dated
10.10.2023, the Respondent Board filed its report dated 25.11.2023 in which it
annexed source apportionment study conducted by IIT Delhi (copy of the report is
at page 218 of the court file). It is pertinent to mention herein that a perusal of the
source apportionment study conducted by IIT Delhi would clearly show that road
dust and vehicles are the major confributors towards air pollution in Mandi
Gobindgarh. About 18,000 heavy loaded vehicles are entering and leaving the city
on a daily basis. Most of the vehicles are 10-12 years old and in a very bad condition
resulting in significant emissions in the atmosphere. Copy of recent photographs with
geo coordinates depicting the pollution being caused by road dust and vehicles in

Mandi Gobindgarh are marked and annexed herewith as Annexure-R3/7.

That in the interregnum, that the State of Punjab notified the Fuel Policy for the
Industries of the State of Punjab on 04.10.2023. Relevant portion from the Fuel Policy

is reproduced below:
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“(ll) Upon availability of supply of CNG / PNG / CBG efc.
in various geographical areas of the state by the
respective licensees authorized by the Petroleum and
Natural Gas Regulatory Board (PNGRB), the State
Government in consultation with the State Pollution
Control Board shall issue appropriate directions and
timelines to the industfries and other stakeholders for
conversion to such cleaner fuels considering
technoeconomic and legal feasibility.

XXX

(VIl) Due to dynamics of cost and availability of fuels
based on international market State Government in
consultation with PPCB shall be empowered to permit
usage of alternative fuels for a limited period based on
techno-economic feasibility as per the prevailing scenario

fo ensure the sustainability of industrial sectorin the State.”

Copy of Fuel Policy for the Industries of the State of Punjab is marked and annexed

herewith as Annexure-R3/8.

That without appreciating the ground reality, the State resorted to the whimsical
withdrawal of the relaxation so granted to the rolling mills operating in Mandi
Gobindgarh for shifting from conventional fuels to cleaner fuels. The relaxation
granted to the rolling mills (as evident from proceedings of meeting dated
30.12.2022) was withdrawn without any prior notice vide Order bearing no. 347

dated 05.10.2023.

It is imperative to mention herein that Action Plan for Clean Air in Mandi
Gobindgarh specifies that, regarding the transition from coal to CNG/PNG, the
State Government will be approached to reduce VAT to make these fuels a viable

alternative. Furthermore, the Punjab State Fuel Policy for Industries, notified on
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04.10.2023, states that as supply of CNG/PNG/CBG becomes available in various
regions of the state through licensees authorized by the Petroleum and Natural Gas
Regulatory Board (PNGRB), the State Government, in consultation with the State
Pollution Conftrol Board, will issue appropriate directions and timelines for industries
and other stakeholders to switch to cleaner fuels, considering techno-economic
and legal feasibility. However, the price of PNG has risen steeply, from 18 to 256,
making it financially unfeasible for rolling industries to sustain operations, leading to
the closure of numerous units. Despite this, the State Government has overlooked
the directive that the transition to cleaner fuels should only occur when it is
economically and financially viable for industries. The State Government has
enforced the transition without implementing mechanisms to regulate and control
PNG prices, thereby exacerbating the financial strain on all rolling industries in

Mandi Gobindgarh.

That constrained by the withdrawal of the relaxation, as mentfioned above, the
Respondent herein vide email dated 04.12.2023 requested National Institute of
Secondary Steel Technology to provide the contribution of re-rolling mills of Mandi
Gobindgarh in air pollution. That in response to the same vide letter/report dated
16.12.2023, the National Institute of Secondary Steel Technology provided the
comparative emission of particulate matter (SPM) from re-rolling mills, Induction
Furnace and forging units. Relevant portion from the analysis report is reproduced

below:

“1. As per Source Apportionment Study Report of lIT Delhi,
engaged by PPCB for the purpose, contribution of PM2.5
and PM10 in the ambient air quality of Mandi Gobindgarh
by industries is 2324% only. Major pollution is caused by

road dust and vehicles to the tune of 65-70%.
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steel processing units are estimated to

contribute 75% of the pollution caused by industries in
Mandi Gobindgarh, the total contribution of steel
processing units in causing air pollution in Mandi

Gobindgarh is approx.: 17% (23%x75) only.

3. The comparative emissions of particulate matter

(SPM) from re-rolling mills Induction furnace and foraging

units are tabulated below:

SNo. | Type of | No of units % of total pollution Relative Overall
‘ ‘ steel contribut %
Industry — {in  Mandi processing | multiplier | jon o
‘ units contribution
Gobindgarh *
in  Mandi
Gobindgarh
] Induction | 100 30% ] 30 12.49%
Furnace
Units
2 Rolling 200 61% 1/6 10 4%
Mills
3 Foraging u| 30 9% 1/6 1.5 0.6%
Total 330 100 17%

*The SPM generation in IF units per ton of steel
produced is approximately 6 times that generated in
rolling mills

From the analysis given in the above table, it is
estimated that contribution of rolling mills in total air

pollution of Mandi Gobindgarh is less than 4%."

Copy of the analysis of the National Institute of Secondary Steel dated 06.12.2023 is

marked and annexed herewith as Annexure-R3/9. It is therefore evident from the
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said report that the contribution of rolling mills in total air pollution of Mandi
Gobindgarh is less than 4 %. That the rolling mills in Mandi Gobindgarh use steam
coal which has minimum sulphur emissions and does not add to any pollution in

terms of SPM in the ambient air prevalent in Mandi Gobindgarh.

That it is relevant to add here that in so far as the steel industry is concerned, the
Rolling Mills of the Respondent No. 3 Association cause minimum impact on the
ambient air quality of Mandi Gobindgarh. The Steel Rolling Mills generally operate
at an average of about 10 hours a day, whereas the Induction furnaces operate
generally on an average of 20 hours a day. The Rolling Mills are all connected with
stacks of adequate height i.e. say about 20/100 feet and the SPM duly controlled
within the prescribed limits through adequate and appropriate Air Pollution Conftrol
Devices so released through these stacks travels in a gradually decreasing diffused
state far away not affecting Mandi Gobindgarh. Whereas in case of Induction

Furnaces lot of SPM escapes from lower levels at the Industry location.

Thatitis relevant to mention herein that as per the Action Plan for Clean Air for Mandi
Gobindgarh prepared by the Government of Punjab, the estimated contribution of

various sources in air pollution is given as under:

1. Industrial Emissions 50%
2. Road Dust 25%
3. Vehicular Pollution 15%
4, Burning of Garbage and Biomass 5%
5. Constfruction and Demolition Activities | 4%
6. Other Sources 1%

That therefore as per the action plan, the contribution of the Industrial Emissions in
air pollution in the year 2019 was 50%. However, the Source Apportionment Study

report of IIT Delhi clearly demonstrates that the contribution of Industrial Emissions to
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Air Pollution has significantly reduced to 23%, in which the contribution of rolling mills
in total air pollution of Mandi Gobindgarh is less than 4 % as per the analysis of the
National Institute of Secondary Steel dated 06.12.2023. In any case the rolling mills
have installed stacks of adequate height which have little room for any air pollutant
to come down and pollute the area of Madi Gobindgarh as the treated air
pollutants are carried away to far flung distances while getting disbursed and

consequently reducing the air concentration.

Although the Rolling Mills contribute less than 4% to air pollution, they are committed
to reducing this figure to below 2%. To achieve this, they have developed a new
device called the Air Pollution Control Device (APCD) to minimize Suspended
Particulate Matter (SPM) levels. As part of a pilot project, one rolling mill in Mandi
Gobindgarh invested approximately ¥35 lakh in the installation and enhancement
of the APCD. Following the complete upgrade, SPM levels have significantly
dropped to a range of 75 to 90 (when coal is used as fuel), which is comparable to

SPM levels achieved when PNG (Piped Natural Gas) is used as fuel.

That in addition to the fact that the contribution of rolling mills in total air pollution of
Mandi Gobindgarh is less than 4 %, it is also imperative to mention herein that PM2.5
and PM10 emissions were higher during the period when industries transitioned from
coal to PNG. Subsequently, when industries reverted to steam coal from PNG due
to the relaxation, the levels of PM2.5 and PM10 emissions decreased. A report of the
Cenftral Pollution Control Board on the Continuous Ambient Air Quality of Mandi

Gobindgarh dated 09.03.2024 is reproduced hereunder:

From Date To Date PM2.5 PM10 SO2

01-01-2018 01-01-2019 68.98 116.94 12.72

00:00 00:00
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01-01-2019 01-01-2020 61.36 131.89 14.79
00:00 00:00
01-01-2020 01-01-2021 62.0 123.28 16.54
00:00 00:00
01-01-2021 01-01-2022 64.69 132.19 11.04
00:00 00:00
01-01-2022 01-01-2023 72.39 141.15 10.75
00:00 00:00
01-01-2023 01-01-2024 66.21 129.13 16.97
00:00 00:00

While the transition from coal to PNG was intended to lower pollution levels, the data
clearly demonstrates that this objective has not been achieved. Copy of the report
of the Central Pollution Control Board on the Continuous Ambient Air Quality of
Mandi Gobindgarh dated 09.03.2024 is marked and annexed herewith as Annexure-

R3/10.

That it is relevant to mention herein that as per the nofification dated 31.03.2012
issued by the Ministry of Environment and Forest, the standards for emissions (SPM)
were prescribed as 150 mg/nm3in sensitive areas and 250 mg/nm3in other areas.
That admittedly as a matter of fact the rolling mills in Mandi Gobindgarh have never
exceeded the said parameters as prescribed by the Ministry of Environment and
Forest under nofification dated 31.03.2012. Therefore, since the rolling mills have
never exceeded the prescribed parameters and are hence compliant, therefore
the same should not be forced to shut down. Copy of the nofification dated
31.03.2012 issued by Ministry of Environment and Forest is marked and annexed

herewith as Annexure-R3/11.
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That the Ministry of Environment, Forest and Climate Change issued a notification
dated 07.06.2024, as per which the standalone rolling units are exempted from
taking prior Environment Clearance. Copy of the notification dated 07.06.2024
issued by Ministry of Environment, Forest and Climate Change is marked and

annexed herewith as Annexure-R3/12.

It is imperative to mention herein that the fuel policy dated 04.10.2023 specifically
states as follows:
“And whereas, the usage of coal pet coke, furnace oil
and other fuels in the boilers/furnaces or in any other form
by the industry, needs to be regulated due to presence of
higher Sulphur content leading to Sulphur Dioxide (SO2)
emissions in the ambient air, which may adversely affect

the environment;”

At the outset it is imperative to mention herein that in afore reproduced portion of
the State Fuel Policy, the State has mentioned that the usage of coal, pet coke
furnace oil and other fuels needs to be regulated. However, in the later part of the
State Fuel Policy only usage of pet coke and furnace oil has been regulated and
the State has omitted to regulate the usage of coal. As per the National Ambient
Air Quality Standards issued vide Notification No. B- 29016/20/90/PCI-L dated
18.11.2009 by the Central Pollution Control Board, the annual prescribed limit for
Sulphur Dioxide (SO2) shall be between 50 ug/m3. However, as per the Ambient Air
Quality Report dated 09.03.2024, the presence of Sulphur Dioxide (SO2) at Mandi
Gobindgarh has never exceeded 16.97 ug/m3-annually, which is way below even
to the prescribed limit for an Ecologically Sensitive Areas as notified by the Central
Government as is clear from the said notification dated 18.11.2009. Copy of the
National Ambient Air Quality Standards issued vide Nofification No. B-
29016/20/90/PCI-L dated 18.11.2009 by the Central Pollution Control Board is

marked and annexed herewith as Annexure-R3/13.
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The objective of the Petroleum and Natural Gas Regulatory Board Act, 2006 reads
as under:
“An Act to provide for the establishment of Petroleum and
Natural Gas Regulatory Board to regulate the refining,
processing, storage, fransportation, distribution, marketing
and sale of pefroleum, pefroleum products and natural gas
excluding production of crude oil and natural gas so as to
protect the interests of consumers and entities engaged in
specified activities relating to petroleum, petroleum
products and natural gas and to ensure uninterrupted and
adequate supply of petroleum, petroleum products and
natural gas in all parts of the country and to promote
competitive markets and for matters connected therewith
or incidental thereto.”
The objective of the Petroleum and Natural Gas Regulatory Board Act, 2006, is to
protect the interest of the consumers and to ensure an uninterrupted and
adequate supply of petroleum, petroleum products, and natural gas across the
country and promoting competitive markets. However, there is a clear monopoly
by M/s IRM Energy Ltd. in Mandi Gobindgarh which contravenes the fundamental
purpose of the Act. Despite the marketing exclusivity period of the distributor
having ended on 30.09.2023, the distributor continues to enjoy exclusive rights.
Copy of the document reflecting that the marketing exclusivity period of the
distributor has ended on 30.09.2023 is marked and annexed herewith as Annexure-

R3/14.

That since the rolling industries had already invested a huge amount of money in
shifting from steam coal to PNG and had already installed the requisite machinery,
but had to switch back to steam coal due to the price monopoly of the gas supplier
i.,e. M/s IRM Energy Ltd., the Respondent association herein approached the

Petroleum and Natural Gas Regulatory Board vide letter dated 28.06.2024 to
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declare the CGD Network of the Distributor of PNG as common carrier, in light of
the fact that the marketing exclusivity period of the said carrier had come to an
end on 30.09.2023. In other words, during the marketing exclusivity period, the said
distributor has a monopoly over distributor of PNG and hence any type of rate can
be fixed by the said distributor, however, after being declared a common carrier
more players can enter the market which would result in competitive prices. Copy

of the letter dated 28.06.2024 is marked and annexed herewith as Annexure-R3/15.

In view of the submissions stated above, it is respectfully submitted that, as evident
from the reports of the Joint Committee and the Indian Institute of Technology (IIT),
the primary contributors to ambient air quality deterioration are road dust and
vehicular emissions. Furthermore, according to the analysis conducted by the
National Institute of Secondary Steel on 06.12.2023, the contribution of rolling mills
to the total air pollution in Mandi Gobindgarh is less than 4%. Although the rolling
mills were not parties to OA/964/2019, they complied with the directions issued by
this Hon'ble Tribunal by installing the necessary devices and transitioning from coal
to PNG (Piped Natural Gas). However, the steep and unprecedented rise in PNG
prices created a significant challenge for this transition. The rolling mills have
already invested substantial amounts in installing the required devices for using
PNG, which remain in place to this day. However, they continue to face difficulties
due to the monopoly of gas suppliers and the unregulated pricing of PNG. The
rolling industries express their willingness to switch back to PNG, provided that the
Government regulates PNG prices to ensure the sustainability of these industries

and prevent financial losses that could lead to their closure.

PRAYER

In light of the facts and circumstances mentioned herein above, it is prayed that

this Hon'ble Tribunal may be graciously pleased to:-

Take the present Additional Reply on record;
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i. Pass such other/ further Order(s) as this Hon'ble Tribunal may deem fit
and proper in the facts of the present matter in favour of the

answering Respondent No.3 herein.

PLACE: Delhi
DATE: 16.12.2024

AKKAR, ASHUTOSH BHARDWAJ, SHRIYA TAKKAR, ASMITA DUGGAL,

o - WM

N

UNNATI ANAND, AASTHA TYAGI AND I&AANAN TAKKAR
ARTLO

#P-6/2E, DLF PHASE-2, GURUGRAM-122002

MOB.: 9582209633
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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHI,
O.A NO. 295/2023

IN THE MATTER OF:

DIMPAL KUMAR. ...APPLICANT

VERSUS
GOVT. OF PUNJAB 2 ORS. ...RESPOMDENTS
AFFIDAVIT
1, VinodVashisht S/o. Ramesh

ChanderVashishtAged About 70 Years R/6 Kothi
No 22-23, New Khanna City Extension near
Golden Grain Club, Khanna, Ludhiana, Punjab -

141401 the above named deponent do hereby

. solemnly affirm and state as under:

it That the Additional ‘Rep‘ly on Behalf of Respondent No 3 (All India Steel
| Rollers 'Associa‘ﬁon)has been drafted under the ouihorify and instructions
of the deponent and after perusing its confehfs, ihc deponent has duly
signed it, and the conien’rs of poragrdph Nos. 1 i'g?hereof are true and
correct fo the knowledge of the deponeni, and the gcmé may be read as
coniénis of this afﬁéaﬁi also, {vhich are not being reproduced for the sgke

of brevity. No part of it is false and nothing material has been kept

concealed therefrom.

2. That the contents of paragraphs no. 1 1o 30of above filted Additional
Replyare true and correci to my knowledge, no part of it is false and

nothing material has been kept concealed therefrom.

il \\\,/o\““‘/\

26
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That the Annexures attached with theAdditional Reply are true copies of

their respective original.

Place: —~
Nk

Date: 14.12.2024 DEPONENT

VERIFICATION: -
Verified that the contents of para 1 and 3 of my affidavit are frue and

correct to my knowledge. No part of it is false and nothing material has

been kept concealed therefrom.

Place: L
ce “\: W

- DEPONENT

27
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ANNEXURE R-3/1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 681 of 2018

IN THE MATTER OF:

News Item Published In ‘The Times of India’ Authored by Shri. Vishwa Mohan
Titled
“NCAP with Multiple Timelines to Clear Air in 102 Cities to be released around
August 15”

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE DR. JUSTICE JAWAD RAHIM, JUDICIAL MEMBER
HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Dated: 08thOctober, 2018.

ORDER

1. Proceedings in this matter have been initiated on the basis of a
newspaper item dated 03.08.2018 in the Times of India under the
heading “NCAP with multiple timelines to clean air in 102 cities to be
released around August 15”1. According to the news item, the National
Clean Air Programme (NCAP) proposes to reduce pollution in 102
cities where standards of air pollution are in excess in the next 10
years- 35% in next 3 years, 50% in next 5 years and 70-80% in next
10 years.

2. The question that arises for consideration is whether the timeline of
10 years for bringing down pollution levels is in accordance with the
mandate of law requiring pollution free environment especially when
there is imminent threat to human health as a result of such
pollution. According to a survey, 15,000 persons died prematurely in
Delhi in the year 2016. Delhi was ranked as third in the list of cities

reporting most deaths due to air pollution. Premature deaths in

1 https://timesofindia.indiatimes.com/india/ncap-with-multiple-timelines-to-clean-air-in-102-
cities-to-be-released-around-august-15/articleshow/65254122.cms
1
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Mumbai, Kolkata, Bangalore and Chennai are reported to be between

5,000-10,000 in 2016.2

3. 102 cities have been identified as ‘Non-attainment cities’. Non-
attainment city is the one which does not meet the National Ambient
Air Quality Standards (NAAQS). The said standards are prescribed
under Section 16 (2) (h) of Air (Prevention and Control of Pollution)
Act, 1981, (Air Act, 1981) vide Notification dated 18.11.2009 by the

Central Pollution Control Board (CPCB).

4. Serious concerns have been expressed in the last four decades about
the need to restore the standards of the air quality, in view of the
adverse effect of air pollution on public health. Section 20 of the Air
Act, 1981 provides for directions for ensuring standards for emission
from automobiles by the State Pollution Control Boards. Section 21 of
the Air Act, 1981 requires Consent to Establish (CTE) or operate an
industrial plant in air pollution control areas. Conditions for such
grant include installation of equipments for control of air pollution,
use of specified chimneys and such other conditions as may be
necessary. Section 22 provides for control of industrial pollution.
State Boards can also seek injunction against air pollution from any
source under Section 21-A. Section 31-A empowers a Pollution Board
to give directions to close an industrial activity on the ground of
pollution. It is, however, well known that the statutory mechanism
under the Air Act, 1981 has not been successful in controlling air
pollution. The result is that air pollution has been subject matter of
consideration by the Hon’ble Supreme Court and other Courts as well

as this Tribunal.

2https:/ /www.ndtv.com/delhi-news/delhis-air-pollution-has-caused-of-death-of-15-000-
people-study-1883022.
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5. Directions have been issued by the Hon’ble Supreme Court for control
of vehicular pollution3, industrial and construction sector pollution4,
power sector pollution® and agricultural sector pollution®. This
Tribunal also dealt with some of such issues.” CPCB has also issued
directions under Section 18(1)(b) of the Air Act, 1981 vide letter dated
29.12.2015 regarding prevention, control or abatement of air pollution

and improvement of ambient air quality8.

6. A Comprehensive Action Plan (CAP) for air pollution control for NCR
was prepared in pursuance of order of the Hon’ble Supreme Court
dated 06.2.2017 by the Environment Pollution (Prevention and
Control) Authority (EPCA) in consultation with the CPCB and DPCC
on 05.04.2017.° The said plan also provides for enforcement of
Graded Response Action Plan (GRAP) notified by the MoEF&CC on
12.01.2017109, The GRAP envisages specific steps for different levels of
air quality such as improvement in emission and fuel quality and
other measures for vehicles, strategies to reduce vehicle numbers,
non-motorised transport network, parking policy, traffic management,

closure of polluting power plants and industries including brick kilns,

3 M.C. Mehta v. Union of India (1985)2 SCC 431, M.C. Mehta v. Union of India (2001) 3 SCC
756, M.C. Mehta v. Union of India (1998) 6 SCC 63, M.C. Mehta v. Union of India (2002) 3 SCC
356, M.C. Mehta v. Union of India (1998) 6 SCC 60

4 M.C. Mehta v. Union of India (1997) 2 SCC 353, M.C. Mehta v. Union of India and Shriram
Foods and Fertilizer Industries and Anr. (1986) 2 SCC 235, Rural Litigation and Entitlement
Kendra, Dehradun v. State of U.P. (1985) 2SCC 431, Mohd. Haroon Ansari v. District Collector
(1998) 6 SCC 60, Union of India v. Union Carbide Co. (1989) 1 SCC 674, M.C. Mehta v. Union
of India (1992) 4 SCC 256, Sterlite Industries (India) Ltd. etc. v. Union of India & Ors.(2013)
4SCC 575, M.C. Mehta v. Union of India (2004) 6 SCC 588, M.C. Mehta v. Kamal Nath (2000)6
SCC 213

5 Consumer Education and Research Centre v. Union of India (1995)3 SCC 42, Dahanu Taluka
Environment Protection group and Ors. v. Bombay Suburban Electricity Supply Company Ltd.
and Ors (1991) 2SCC 539

6 Arjun Gopal and Ors v. Union of India and Ors (2017) 16 SCC 280, Dr. B.L Wadhera v. Union
of India and Ors (1996) 2 SCC 594

7 Vardhman Kaushik v. Union of India and Ors. O.A no. 21 of 2014, Vikrant Kumar Tongad v.
Environment Pollution (Prevention and Control) Authority and Ors, O.A No. 118 of 2013, Satish
Kumar v. Union of India and Ors, O.A. No. 56 (Tuc) OF 2013, Smt. Ganga Lalwani V. Union of
India and Ors. O.A No. 451 of 2018

8 p. 38, http://envfor.nic.in/sites/default/files/ NCAP%20with%20annex-ilovepdf-
compressed.pdf

9 Report No.71, EPCA-R/2-17/L-21, Comprehensive Action Plan for air pollution control with
the objective to meet ambient air quality standards in the National Capital Territory of Delhi
and National Capital Region, including states of Haryana, Rajasthan and Uttar Pradesh.

10 S.0.118(E), Notification, Ministry of Environment, Forest and Climate Change
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control of generator sets, open burning, open eateries, road dust,
construction dust, etc.

7. The GRAP categorises levels of pollution as severe plus, severe, very
poor, moderate to poor. The action to be taken in such situations
includes stopping entry of trucks, stopping construction activities,
odd and even scheme of private vehicles, shutting of schools, closing
of brick kilns, stone crushers, hot mix plants, power plants,
intensifying public transport services, mechanised cleaning of road,
and sprinkling of water, stopping the use of diesel generator sets,
enhancing parking fees, etc. Implementation of prescribed norms in
the light of legal provisions and court directions remains a challenge.
The consequence is that India is being ranked high in terms of level of
pollution compared to many other countries with enormous adverse
impact on public health. Most victims are children, senior citizens

and the poor.!!

8. A chamber meeting was held in this Tribunal on 05.09.2018 to
review the situation. The same was attended by all the Members of the
Tribunal, representatives of CPCB, Ministry of Road Transport and
Highways (MoRTH), Ministry of Petroleum and Natural Gas, Ministry
of Environment, Forest and Climate Change (MoEF&CC), Ministry of
Agriculture, Cooperation and Farmers Welfare, Ministry of Heavy
Industries, States of Haryana, Punjab, Uttar Pradesh and Rajasthan,
NCT of Delhi, IIT Delhi, IIT Kanpur and NEERI. In the said meeting,
presentation was given by CPCB to the effect that 102 cities have been
declared as “non-attainment” cities based on study of data from 2011-

2015 and directions were issued by the CPCB to concerned States to

11 https:/ /www.thehindu.com/sci-tech/energy-and-environment/india-ranks-177-out-of-180-
in-environmental-performance-index/article22513016.ece
https://www.ndtv.com/delhi-news/delhis-air-pollution-has-caused-of-death-of-15-000-people-
study-1883022
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frame city specific action plans. 73 such plans were received. 36 were
finalized. 37 are pending. 29 are yet to be submitted.

Under the National Ambient Air Quality Monitoring Programme
(NAAQM) of the CPCB, renamed as National Air Quality Monitoring
Programme (NAMP), air quality data is compiled with reference to
notified air standards. Four air pollutants viz. Sulphur Dioxide (S02),
Oxides of Nitrogen as NO2, Suspended Particulate Matter (PM1o) and
fine Particulate Matter (PM2s) have been identified for regular
monitoring at all the locations.1? In addition to this, there are hundred
and one (101) real-time Continuous Ambient Air Quality Monitoring
stations (CAAQMS) in 57 cities monitoring 08 pollutants viz. PMio,
PM2 s, SO2, NOx, Ammonia (NHjz), Carbon Monoxide (CO), Ozone (03)
and Benzene. PM1o are inhalable coarse particles, which are particles
with a diameter between PM2 s and 10 micrometers (um) and PMz s are
fine particles with a diameter of 2.5 um or less. Particulates are the
deadliest form of air pollutant due to their ability to penetrate deep
into the lungs and blood streams unfiltered- The smaller PM2s are
particularly deadly as they can penetrate deeper into the lungs.

As already noted, there are 102 non-attainment cities where the air
quality is worse than National Ambient Air Quality Standards
consecutively in the last five years. The number of cities has
increased from 94 identified earlier under the National Air Quality
Monitoring Programme (2011-15). The highest number of cities are in
Maharashtra (17) followed by Uttar Pradesh (15), Punjab (9),
Himachal Pradesh (7), Odisha and Madhya Pradesh (6 each), Assam,
Andhra Pradesh and Rajasthan (5 each), Karnataka (4), Bihar,
Chhattisgarh and Telangana (3 each), Gujarat, Jammu and Kashmir,
Nagaland and Uttarakhand (2 each) and Jharkhand, Delhi,

Chandigarh, Meghalaya, Tamil Nadu and West Bengal (1 each).

12 http: / /envior.nic.in/sites /default/files / NCAP%20with%20annex-ilovepdf-compressed.pdf

5
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The list of 102 cities identified by CPCB with status of parameters

exceeded and major sources of pollution are as follows:

Stsa;te State Clstll es Cities Status Major Sources of
. . Pollution
No No
Pradesh D) Kurnool PM10 _ Emissions.
3 Nellore pyio | - Road Dust/Re-
suspension of dust
4 Vijaywada PM10 and other fugitive
5 Vishakhapatnam PMIO | emission.
g Guwahati BMIO iii. A1'r Pollution frgm
Bio-Mass Burning
iv. Industrial Air
7 Nagaon PM10 iollgtiﬁm- .
. v. Air Pollution from
2 Assam 8 Nalbari PM10 Construction and
Sibsagar PM10 Demolition
10 Silchar PM10 Activities.
vi. DG sets
Bihar 11 Gaya N.A vii. LPG instead of
12 Patna N.A coal in restaurants/
dhabas/ road side
13 Muzzafarpur N.A eateries.
3 Chandigarh 14 Chandigarh PM10
16 Korba PM10
17 Raipur N.A
Delhi 18 Delhi PM10, NO2
6 Gujarat 19 Surat PM10
20 Amedabad N.A
21 Baddi PM10
22 Damtal PMIO
23 Kala Amb PM10
7 Himachal 24 Nalagarh PM10
odesh 25 Paonta-Sahib PM10
26 Parwanoo PM10
27 Sunder Nagar PM10
8 28 Jammu PM10
Jammu &
Kashmir 29 Srinagar N.A
9 Jharkhand 30 Dhanbad PM10
10 Karnataka 31 Bangalore PM10
32 Devanagere PM10
33 Gulburga PM10
34 Hubli-Dharwad PM10
35 Bhopal PM10
36 Dewas PM10
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Sgalte State Cgll s Cities Status Major Sources of
. . Pollution
No No
Madhya 37 PM10 i. Vehicular
Pradesh Indore Emissions.
11 ii. Road Dust/Re-
38 Sagar PM10 suspension of dust
and other fugitive
39 Ujjain PM10 emission.
iii. Air Pollution from
40 Gwalior N.A Bio-Mass Burning
41 Akola PM10 iv. Industrial Air|
Pollution.
42 Amravati PM10 v. Air Pollution from
Construction and|
43 Aurangabad PM10 Demolition
4% Badlapur PM10, NO2| . Activities.
vi. DG sets.
45 Chandrapur PM10 vii. LPG instead of
coal in|
46 Jalgaon PM10 restaurants/
dhabas/ road side
47 Jalna PM10 eateries.
12 | Maharashtra | 48 Kolhapur PM10
49 Latur PM10
50 Mumbai PM10
51 Nagpur PM10
52 Nashik PM10
353 Navi Mumbai PM10
54 Pune PM10, NO2
55 Sangli PM10
56 Solapur PM10
57 Ulhasnagar PM10, NO2
13 Meghalaya 58 Byrnihat PM10
14 Nagaland 59 Dimapur PM10
60 Kohima PM10
61 Angul PM10
15 Orissa 62 Balasore PM10
63 Bhubneshwar PM10
64 Cuttack PM10
65 Rourkela PM10
66 Talcher PM10
67 Amritsar N.A
68 DeraBassi PM10
69 Gobindgarh PM10
70 Jalandhar PM10
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Stse;te State Clstll es Cities Status Major Sources of
0 0 Pollution

No No

16 Punjab 71 Khanna PM10 |i. Vehicular
Emissions.

ii. Road Dust/Re-
72 Ludhiana PM10 suspension of
73 NayaNangal PMTO dust and other
fugitive emission.
74 Pathankot/Dera Baba PM10
iii. Air Pollution from
75 Patiala PM10 Bio-Mass Burning
76 Alwar PMIO  |jv. Industrial Air
Pollution.
77 Jaipur PM10 v. Air Pollution from

17 Rajasthan 78 Jodhpur PM10 Construction and
Demolition

79 Kota PM10 Activities.
80 Udaipur PM10 |vi. DG sets.

18 Tamil Nadu 81 Tuticorin PM10 vii. LPG instead of
coal in
restaurants/

19 Tel dhab d

eangana | g9 Hydrabad PM10 s :;t/e o

83 Nalgonda PM10
84 Patencheru PM10
85 Agra PM10
86 Allahabad PM10
87 Anpara PM10
88 Bareily PM10
89 Firozabad PM10
90 Gajraula PM10

20 [Uttar Pradesh
91 Ghaziabad PM10
92 Jhansi PM10
93 Kanpur PM10
94 Khurja PM10
95 Lucknow PM10
96 Muradabad PM10
97 Noida PM10
98 Raebareli PM10
99 Varanasi PM10

91 | Uttarakhand 100 Kashipur PM10
101 Rishikesh PM10

22 West Bengal 102 Kolkata PM10, NO2
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12. The above chart shows that major violation of standard is of “PM1o”
and identified sources are vehicular, industrial, biomass burning,
road dust, construction and demolition, DG sets and road side

eateries. The action plan proposed by the CPCB13 with the timeline is

as follows:
Action Plan: |
Action Implementati Time Responsible
on period target for agency (ies)
(Short/ Mid Implement
/Long-term) ation

Source 1. Restriction on Mid Dec. 18 Transport

group plying and phasing Department
out of 15 years old
commercial diesel
driven vehicles.

Vehicles 2. Introduction of Mid June,18 Transport
cleaner fuels Department & Oil
(CNG/LPQG) for companies
vehicles.

3. Regular Short March,18 | Transport

checking of Department &

vehicular emission Traffic Police

and issue of

Pollution under

Control Certificate

(PUC).

4. Good traffic Mid July, 18 Traffic Police

management

including re-

direction of traffic

movement to avoid.

5. Ban on Short April, 18 Transport

registration of Department

Diesel driven auto-

rickshaw /Tempo.

6. Promotion and Mid June, 18 Transport

operationalization Department

of E-rickshaw.

7. Development of | Long Dec. 18, MC, UD&HD &

Multi-layer District Adm

parking.

8. Retrofitting of Mid Dec. 18 Transport

particulate filters Department

in diesel driven

vehicle.

9. Checking of fuel | Short April, 18 District Adm &

adulteration Oil Company

10. Monitoring on Short April, 18 Transport

vehicle fitness. Department &
Traffic Police

11.Periodic Short April, 18 SPCB &

calibration test of Transport

vehicular emission Department

monitoring

instrument

Road Dust | 1. Regular cleaning | Short April, 18 MC
of road dust.

B3presented by CPCB in chamber meeting at NGT on 05.09.2018
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2. Water spraying
on road through
tankers

Mid

April, 18

MC

3. Construction of
pucca pavement
along the roads.

Long

Dec. 18

MC and Road
Construction
Department

4. Tree plantation
along the roads.

Long

Aug. 19

Department of
Environment and
Forest

S. Development of
green belt in open
areas, gardens,
parks/ community
places, schools &
housing societies.

Long

Aug. 19

Department of
Environment and
Forest

6. Introduction of
water fountains at
major traffic
intersection/
Golambar/circle.

Long -

Aug.19

MC

Constructi
on
activities

1.Covering of
construction site.

Short

April, 18

Building
Construction
Department and
MC.

2. Transporation of
construction
materials like
sand, soil, stone
chips etc. in
covered system.

Short

April, 18

Transport
Department
District Adm. &
Traffic Police.

3. Restriction on
storage of
construction
materials along the
road.

Short

April, 18

MC

Biomass
and
garbage
burning

1.Restriction on
open burning of
municipal solid
waste, Biomass,
plastic horticulture
waste etc.

Short

March, 18

MC

2. Immediate lifting
of solid wastes
generated from de-
silting and cleaning
of municipal drains
for its disposal.

Short

April, 18

MC

3.Transportation of
municipal solid
wastes,
construction
materials and
debris in covered
system.

Short

April, 18

MC

4. Ensuring
promotion & use of
cleaner fuel for
commercial
purposes like local
Dhaba/eateries

Long

Dec.19

District Adm. &
Oil Company

Industries

1.Ensuring
installation and
operation of air
pollution control
devices in
industries

short

April, 18

SPCB

2.Ensuring
emission standards
in industries

short

April, 18

SPCB

10
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3.Adoption of
cleaner technology
in brick kilns at
five blocks of City
Name  Viz. city
Name Sadar,
Danapur,
Phulwarisharif,
Maner and Fatuha
by 31.08.2018

Mid

Aug. 18

SPCB

4. Shifting of
polluting
industries,

Long

Dec. 19

SPCB & Industry
Department

S. ban on polluting
industries

Short

April, 18

SPCB & Industry
Department

Strengthen
ing of AAQ
monitoring

1.Installation of
four CAAQMS at
City Name

A. Two CAAQMS
stations under CSR
funds of CPSU
through Central
Pollution = Control
Board at Eco-Park
and IGIMS,
City Name premise.
b. Two CAAQM
stations under
State Govt.
financial
assistance

Mid

Aug.18

SPCB

2. Source
appointment study

Mid

Dec. 18

SPCB

Public
Awareness

1.Issue of advisory
to public for
prevention and
control of air
pollution

Short

April, 18

SPCB & SDMA

2.Involvement of
school and other
academic
institution in
awareness program

Mid

Aug. 18

SPCB

Others

1. Compliance of
guidelines on D.G.
sets and action
against violation

Short

April, 18

SPCB & MC

2. Help line to
oversee non
compliances on
aforesaid issues.

Short

April, 18

SPCB & MC

13. The data of non-attainment cities is a matter of concern. Though, the

MoEF&CC has announced NCAP, as noted earlier, the timeline for

bringing down the pollution by 70-80% in next 10 years does not meet

the mandate of law. The time line has to be revised. As per some

studies, India ranks 177 out of 180 countries in Environmental

Performance Index.14

14 https:/ /www.thehindu.com/sci-tech/energy-and-environment/india-ranks-177-out-of-180-

in-environmental-performance-index/article22513016.ece

11
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We are thus of the view that emergent measures are required to check
sources of air pollution. Once the standards have been laid down in
the statutory provisions of the Air Act, 1981, all the authorities as well
as citizens are statutorily bound to follow the said standards.
Accordingly, we consider it appropriate to take cognizance of the
alarming situation and issue directions as follows:
All the States and Union Territories with non-attainment cities
must prepare appropriate action plans within two months aimed at
bringing the standards of air quality within the prescribed norms
within six months from date of finalization of the action plans.
The Action Plans may be prepared by six-member committee
comprising of Directors of Environment, Transport, Industries,
Urban Development, Agriculture and Member Secretary, State
Pollution Control Board or Committee of the concerned State. The
Committee may be called Air Quality Monitoring Committee
(AQMC). The AQMC will function under the overall supervision and
coordination of Principal Secretary, Environment of the concerned
State/Union Territory. This may be further supervised by the Chief
Secretaries concerned or their counterparts in Union Territories by
ensuring intra-sectoral co-ordination.
The Action Plans may take into account the GRAP, the CAP and
the action plan prepared by CPCB as well as all other relevant
factors. The Action Plans may be forwarded to the CPCB by
31.12.2018. The same may be placed before the Committee as
directed in direction no. vi. The Action Plan will include
components like identification of source and its apportionment
considering sectors like vehicular pollution, industrial pollution,
dust pollution, construction activities, garbage burning,
agricultural pollution including pollution caused by burning of

crop residue, residential and indoor pollution etc. The action plan

12
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shall also consider measures for strengthening of Ambient Air
Quality (AAQ) monitoring and steps for public awareness including
issuing of advisory to public for prevention and control of air
pollution and involvement of schools, colleges and other academic
institutions and awareness programmes.

The Action Plan will indicate steps to be taken to check different
sources of pollution having speedy, definite and specific timelines
for execution.

The Action Plan should be consistent with the carrying capacity
assessment of the non-attainment cities in terms of vehicular
pollution, industrial emissions and population density, extent of
construction and construction activities etc. The carrying capacity
assessment shall also lay emphasis on agricultural and indoor
pollution in rural areas. Depending upon assessed carrying
capacity and source apportionment, the authorities may consider
the need for regulating number of vehicles and their parking and
plying, population density, extent of construction and construction
activities etc. Guidelines may accordingly be framed to regulate
vehicles and industries in non-attainment cities in terms of
carrying capacity assessment and source apportionment.

The Committee comprising of (a) Shri. Prashant Gargava, Member
Secretary, CPCB, (b) Dr. Mukesh Khare, Professor, IIT Delhi, and
(c) Dr. Mukesh Sharma, Professor, IIT Kanpur shall examine the
Action Plans and on the recommendations of the said Committee,
the Chairman, CPCB shall approve the same by 31.01.2019.

The Chief Secretaries of the State and Administrators/ Advisors to
Administrators of the Union Territories will be personally
accountable for failure to formulate Action Plans, as directed.

The CPCB, SPCBs and State Pollution Control Committees shall

develop a public grievance redressal portal for redressal of public

13
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complaints on air pollution along with a supervisory mechanism
for its disposal in a time bound manner. Any visible air pollution
can be reported at such portal by email/SMS.

The CPCB and all the State Pollution Control Boards and Pollution
Control Committees shall collectively workout and design a robust
nationwide ambient air quality monitoring programme in a revised
format by strengthening the existing monitoring network with
respect to coverage of more cities/towns. The scope of monitoring
should be expanded to include all twelve (12) notified parameters
as per Notification No B-29016/20/90/PCI-L dated 18t November,
2009 of CPCB. The continuous Ambient Air Quality Monitoring
Stations (AAQMS) should be preferred in comparison to manual
monitoring stations. The CPCB and States shall file a composite
action plan with timelines for its execution which shall not be more
than three months. It is expected that all such AAQMS shall be
connected to central server of CPCB for reporting analysis of
results in a form of Air Quality Bulletin for general public at
regular intervals atleast on weekly basis and ambient air quality on
continuous basis on e-portal. @ MoEF&CC will provide requisite
funds for the purpose. MoEF&CC in consultation with Ministry of
Housing and Urban Affairs, MoRTH, Ministry of Petroleum and
Natural Gas, Ministry of Agriculture, Cooperation and Farmers
Welfare or any other Ministry to lay down such guidelines as may
be considered necessary for improvement of air quality in the

country.

A copy of this be sent by e-mail to all the concerned i.e. Ministries of
Environment, Forest & Climate Change, Housing and Urban Affairs,
Road Transport and Highway, Agriculture, Petroleum and the Chief

Secretaries of all the States and Union Territories for compliance.

14
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17. We understand that some of the Zonal Benches of the National Green
Tribunal have also passed directions on the subject of Ambient Air
Quality and the States in those Zones are in the process of
implementation of such directions. Specific reference may be made in
this regard to judgement dated 11.08.2016 in O.A No. 33/2018/EZ in
the matter of Subhas Datta v. State of West Bengal & Ors. We make it
clear that this order shall not be considered as an impediment to
those actions but as an addition or supplement thereto for achieving
the object of this order at the macro level and of the said order at the
micro level in the concerned cities.

18. Needless to say, that order of National Green Tribunal is binding as a
decree of Court and non-compliance is actionable by way of punitive
action including prosecution, in terms of the National Green Tribunal
Act, 2010.

19. The CPCB may compile the data and furnish the same to this

Tribunal by email at filing.ngt@gmail.com on or before 15.2.2019.

20. Put up for consideration in the last week of February, 2019.

(Dr. Nagin Nanda)

New Delhi
October, 08,2018
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ANNEXURE R-3/2

Action Plan for Clean Air, Mandi Gobindgarh

30t April 2019

Directorate of Environment and Climate Change
Department of Science, Technology and Environment,

Government of Punjab
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Chapter 1 - Introduction
About Air Pollution

Air pollutant means any solid, liquid or gaseous substance present in the atmosphere in such
concentration as may be or tend to be injurious to human being or other living creatures or
plants or property or environment. Air pollution means the presence of air pollutants in the
atmosphere. The most common sources of air pollution include particulates, ozone, oxides
of nitrogen, and sulphur dioxide.

The health effects caused by air pollution may include difficulty in breathing, wheezing,
coughing, asthma and worsening of existing respiratory and cardiac conditions.

About Mandi Gobindgarh
History

Mandi Gobindgarh, the Steel Town was blessed by the sixth Guru Shri Guru Hargobind Sahib
as "Steel City". In 1902, Maharaja Hira Singh of Nabha ordered the building of industrial
units in the town. Maharaja Partap Singh conducted further industrial development. In 1928,
Gobindgarh became a free trade zone for steel. As a centre for steel, the town experienced
growth. The land was made available to local blacksmiths at nominal rates in early 1940,
leading to the establishment of a number of workshops on both sides of the G.T. Road at
Gobindgarh.

Area and Population

Mandi Gobindgarh falls in district Fatehgarh Sahib. The city is located in a stretch of about 10
Km. on National Highway-l, spread over an area of about 27 SgKm and currently
accommodates a population of about 90,000.

Industry and Trade

At present, the city produces 25 percent of the total recycled steel production of India.
Industrialization in Mandi Gobindgarh began at the start of the 20th century. Mandi
Gobindgarh town is known as ‘Steel Town of India’ as various categories of steel
manufacturing units are operating in this town.

Topography

The topography of the Mandi Gobindgarh is typical representative of an Alluvial plain, it
owes its origin to the aggravation work of the Sutlej River. The alluvium deposited by the
river has been worked over by the wind which gave rise to a number of small dunes and
sand mounds. Most of these dunes have been levelled by the brave hard-working
agriculturists of the district.

Page | 5
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Climate

The climate of Mandi Gobindgarh is characterized by dryness except a brief spell of
monsoon season in a very hot summer and a bracing winter. The winter season is from
middle of November to the early part of March. The succeeding period up-to the end of June
is the hot season. July, August and half of September constitute the south west of monsoon,
the period of mid-September to about the middle of November may be termed as post
monsoon or transitional period. June is generally the hottest month. Hot and scorching dust
laden winds blow during summer season. December & January are the coldest months. The
mean daily temperature varies in the range of 5.8 degree centigrade to 41.2 degree
centigrade.

Rainfall

The rainfall in the city increases from south west towards the north east. About 70% of the
rainfall is received during the period July to September. The rainfall during December to
March accounts for 16% of the rainfall and the remaining 14% rainfall is received in other
months of the year. The average annual rainfall is 681 mm.

Government'’s past efforts for control of Air pollution

The environment of Mandi Gobindgarh has degraded a lot during the last few years due to
rapid urbanization, industrialization, increase in population, vehicles and commercialization
of land available within the town. The industrial cluster of Mandi Gobindgarh had been
identified as one of the critically polluted clusters by the Ministry of Environment & Forests
vide office memorandum J-11013/5/2010-IA Il (I) dated 13/1/2010. This had resulted in
imposition of a temporary restriction of 8 months for establishment of new industrial units,
which were covered in Schedule-1 appended to the EIA notification dated 14/9/2006.

Punjab Pollution Control Board had taken this as a challenge and also as an opportunity in
order to achieve significant improvement in environmental quality and pave the way for
sustainable development in the area. A comprehensive remedial environmental action plan
was prepared in consultation with all the stakeholders, including Industrial Associations. The
multi-disciplinary action plan was based on Prevention, Promotion and Mitigation (PPM)
principles emphasizing on a time bound implementation of effective measures.

The Action Plan was monitored by high level steering committee, to ensure collaborative
efforts among various implementing agencies and industries. The first meeting of the said
Action plan committee was held on November, 2010. The meetings are conducted every
second month to review the progress made by various departments. After fresh monitoring
of Mandi Gobindgarh area, the moratorium imposed was lifted by MoEF&CC in year 2011
due to improvement in the environment parameters.

Page | 6
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About National Green Tribunal directions

Nine cities of Punjab namely DeraBassi, Nangal, Patiala, Mandi Gobindgarh, Khanna,

Ludhiana, Jalandhar, Pathankot and Amritsar were declared non-attainment cities by Central
Pollution Control Board (CPCB) on the basis of Ambient air data for the period of 2011-2015
for not meeting the annual average of 60 pg/m3 for PM10.Directions were issued to the

Board by CPCB to prepare action plans for the above stated non-attainment cities of Punjab.

Subsequently, National Green Tribunal has taken cognizance of draft National Clean Air

Program and passed directions in the matter of application no. 681 of 2018 dated

8/10/2018. The important points of the said directions are given as under:

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

Action plans to be prepared within two months aimed at bringing the standards of
air quality within the prescribed norms within six months from date of finalization of
the action plans.

The action plans may be prepared by six-member committee comprising of Director
of Environment, Transport, Industries, Urban Development, Agriculture and Member
Secretary, State Pollution Control Board under the overall supervision of Principal
Secretary, Environment and further supervised by Chief Secretary.

The Action plans may take into account the GRAP, the CAP and the action plan
prepared by CPCB as well as all other relevant factors.

The Action Plan will include components like identification of source and its
apportionment considering sectors like vehicular pollution, industrial pollution, dust
pollution, construction activities, garbage burning, agricultural pollution including
pollution caused by burning of crop residue, residential and indoor pollution etc.

The Action plan shall also consider measures for strengthening of Ambient Air
Quality (AAQ) monitoring and steps for public awareness include issuing of advisory
to public for prevention and control of air pollution and involvement of schools,
colleges and other academic institutions and awareness programmes.

The Action plan will indicate steps to be taken to check different sources of pollution
having speedy, definite and specific timelines for execution.

The Action plan should be consistent with the carrying capacity assessment of the
non-attainment cities in terms of vehicular pollution, industrial emissions and
population density, extent of construction and construction activities etc. The
carrying capacity assessment shall also lay emphasis on agricultural and indoor
pollution in rural areas. Depending upon assessed carrying capacity and source
apportionment, the authorities may consider the need for regulating, number of
vehicles and their parking and plying, population density, extent of construction and
construction activities etc. Guidelines may accordingly be framed to regulate
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vehicles and industries in non-attainment cities in terms of carrying capacity
assessment and source apportionment.

The CPCB and SPCBs shall develop a public grievance redressal portal for redressal of
public complaints on air pollution along with a supervisory mechanism for its
disposal in a time bound manner. Any visible air pollution can be reported at such
portal by email/SMS.

The CPCB and all SPCBs shall collectively workout and design a robust nationwide
ambient air quality monitoring programme in a revised format by strengthening the
existing monitoring network with respect to coverage of more cities / towns. The
scope of monitoring should be expanded to include all twelve (12) notified
parameters as per notification no. B-29016/20/90/PCI-L dated 18th November of
CPCB. The Continuous Ambient Air Quality Monitoring Stations (AAQMS) should be
preferred in comparison to manual monitoring stations. The CPCB and States shall
file a composite action plan with timelines for its execution which shall not be more
than three months.

Earlier, NGT had also issued various directions in OA No. 21 of 2014 titled as Vardhaman
KaushikV/s Union of India and Others for combating air pollution.
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Chapter 2 — Vision, Mission and Strategy

Mission Tandrust Punjab

The Government of Punjab envisions to make Punjab the healthiest State with healthy
people by ensuring the quality of air, water, food and a good living Environment.

Vision for Clean Air, Mandi Gobindgarh

To restore the quality of air in Mandi Gobindgarh to the prescribed standards to ensure
health of the people, ecological balance and socio-economic well-being of the people.

Mission Clean Air, Mandi Gobindgarh

To prepare and implement a comprehensive action plan for clean Mandi Gobindgarh:

(i) Creating awareness about the adverse impact of air pollution

(ii) Identifying the sources of airpollution, their apportionment

(iii) Identifying action steps related to Awareness, Enforcement, Infrastructure or Policy
for control of various sources of Air Pollution

(iv) Designing effective systems for monitoring the progress of the implementation of
action steps

(v) Ensuring effective monitoring of the quality of air

(vi) Mitigating adverse impact on health of the people due to air pollution

Strategy for Clean Air, Mandi Gobindgarh

The key elements of strategy for Clean Air campaign for Mandi Gobindgarh will include:

(i) Identification of Government Stakeholders

(ii) Identification of Non-Government Stakeholders

(iii) Integration of Departmental plans — Creating synergies
(iv) Nodal Department

(v) Citizen Participation

(vi) Monitoring and Governance

Identification of Government Stakeholders

In order to combat the challenges of air pollution, all the Stakeholders will have to make
concerted efforts. Following Departments and agencies have been identified along with their
responsibilities:

(i) Punjab Pollution Control Board
(a) Monitoring of air pollution control devices installed by industries
(b) Up-gradation of existing air pollution control devices
(c) Monitoring of ambient air quality and stack emissions
(d) Provision of canopies on the existing D.G sets
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Department of Local Government/ MC, Mandi Gobindgarh

(a) Development of engineered municipal solid waste dump site

(b) Improvement of road infrastructure for smooth traffic movement
(c) Regular and mechanical cleaning of roads

(d) Sprinkling of in the parks and maintenance of fountains

(e) Increasing green cover in city

(f) Upgrading traffic lights for smooth traffic movement

(g) Provide canopies on the existing D.G sets

Department of Transport

(a) Plan for effective traffic management

(b) Plan for phasing out old polluting vehicles

(c) Shift to cleaner fuels viz. CNG etc.

(d) Monitoring of vehicles without PUC certificate
(e) Banning of pressure horns

Department of Police

(a) Planning and enforcement of traffic management plan

(b) Checking of vehicles running without PUC certificate

(c) Impounding and challan of vehicles running without permission/
registration.

Department of Forests

(a) Preparation of afforestation plan
(b) Organizing awareness camps for Greener City
(c) Providing green belt around the industrial areas

Department of Industries and Commerce / PSIEC

(a) Shifting of industries from non-designated areas

(b) Provision of environment infrastructure in Industrial Areas
PWD (B&R)

(a) Improving road conditions for smooth movement of traffic
(b) Increasing green cover on roadside under their jurisdiction

Punjab State Council for Science and Technology
(a) Evolving cost-effective cleaner technologies

Department of Agriculture

(a) Promotion of bio-mechanization and compost facilities for agro waste

(b) To provide Machinery for in-situ management

(c) To create awareness about ill-effects of stubble burning

(d) To create awareness regarding alternative crops to break wheat-rice cycle.
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(x) District Administration
(a) Coordination with all the Stakeholders promoting collaboration and
resolving local issues
(b) Public Awareness Campaign

Non-Government Stakeholders

There is need to involve various Industry associations of Mandi Gobindgarh in this plan.
Following Industry Associations of Mandi Gobindgarh will be associated with the plan:

(i) President, Gobindgarh Steel Chamber of Commerce & Industries, Mandi
Gobindgarh.

(ii) President, All India Steel Re-Rollers Association, Mandi Gobindgarh

(iii) President, Small Scale Steel Re-Rollers Association, Mandi Gobindgarh

(iv) President, Mandi Gobindgarh Induction Furnace Association, Mandi Gobindgarh

These association will help in the following activities:

Generic

(i) To stabilize the vehicular movement area within premises of the industries

(ii) To persuade the member industries to comply with emission norms by PPCB

(iii) To evolve more efficient machinery, boiler furnace and air pollution control devices

which may be adopted by all the industries for better environment

Specific
(iv) To shift over the industries from coal / pet coke / furnace oil to CNG
(v) To upgrade the existing APCD of Induction Furnaces consisting of canopy hood to

the new APCD designed by PSCST, Chandigarh with side hood collection system &
ensuring the adequacy of APCD for other coal fired industry.

Apart from Industry Associations, the support of various NGOs in the city such as Go Green
(NGO), Mandi Gobindgarh will be sought. These NGOs will assist in the following:

(i) To create awareness among the public regarding ill-effects of air pollution

(ii) To motivate residents of Mandi Gobindgarh for adopting the practices to minimize
the use of fresh water, planting more trees, to promote pooling by minimal use of
private vehicles. Parking of vehicles in the designated zones, minimum use of
electricity etc

(iii) To give suggestions to District Level Committee to control or minimize the air
pollution
(iv) To give feedback on enforcement activities

Nodal Department

The clean air plan for Mandi Gobindgarh is part of State-wide campaign to control air
pollution in non-attainment cities. In order to bring necessary impetus, support from other

stakeholder departments, uniformity and consistency, there is need to have a Nodal
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Department. The Department of Science, Technology and Environment will be the nodal
department for coordinating and monitoring activities of the plan. The Department has
recently set up Directorate of Environment and Climate Change, which will provide
necessary support at the headquarter for coordination and oversight and PPCB will provide
necessary technical and field support.

Integration of Departmental plans

The Nodal Department will integrate plans of individual departments for control of pollution
from various sources and prepare a comprehensive plan.

Citizen participation

Citizen participation will be key to the success of the plan. Effort will be made to seek citizen
participation in various public awareness activities, feedback and support in various
enforcement related activities. A strong social media and technology driven platform will be
set up to seek citizens particularly youth participation.

Design of Monitoring System

Various measures envisaged under the action plan for control of pollution can be classified
in the following categories:

(i) Public Awareness

(ii) Effective Enforcement

(iii) Creation of new Infrastructure
(iv) Maintenance related activities

(v) Policy Advocacy
(vi) Technology Support

Monitoring of various activities of the Action Plan will be key to achieve the outcomes
envisaged under the Action Plan. Different kind of monitoring systems will be required for
different categories of activities:

(i) Design of effective online platform including social media to disseminate air
pollution related information and seek citizen feedback and participation in the
campaign. It will have a monitoring mechanism to see the level of participation and
measures to increase the same.

(ii) Design of effective online system to capture various enforcement activities by
various agencies to monitor them, evaluate them and provide feedback and enforce
accountability.

(iii) Design of an effective monitoring system to monitor the progress of various
infrastructure related activities as envisaged under the plan.

(iv) Design of an effective monitoring system for policy advocacy within the Government
for expediting formulation of various policies.
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(v) Design of an effective monitoring system for various technological interventions to
reduce the air pollution.

Directorate of Environment and Climate Change and PPCB will set up a dedicated team for
design of monitoring system and setting up of IT platform for tracking progress of the plan.

Governance

The monitoring of progress, coordination of various activities, corrective measures required
and fixing of accountability will be done by Air Quality Monitoring Committees at the District
level under Deputy Commissioner, State Level under Principal Secretary, Environment and
Apex Committee under Chief Secretary.
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Chapter 3 — Current Status and Trends of Air Quality in Mandi Gobindgarh
Monitoring of Air Quality

Mandi Gobindgarh is the major industrial hub in the Distt. Fatehgarh Sahib and the ambient
air quality monitoring is being carried out regularly at 3 no. manually operated stations
installed at Mandi Gobindgarh under National Air Monitoring Programme (NAMP). The year
wise data of PM1q, SO, and NOy for the period 2014-18 is placed at Annexure-A. Further, the
Board has also commissioned one Continuous Ambient Air Quality Monitoring Station
(CAAQMS) at Mandi Gobindgarh and the real time data of the same is being displayed at
National Highway-I. The AQl data of 2017 and 2018 has been given in Annexure-B.

CPCB’s norms for Air Quality

The CPCB on 18/10/2009 has revised National Ambient Air Quality Standards (NAAQS) which
are reproduced as under:

S.N. | Pollutants Time Concentration of Ambient Air
weighted
average Industrial, Notified
Residential, Rural Ecologically
and other areas sensitive area
1 Sulphur Dioxide (SO,) Annual 50 20
m3
he/ 24 hours 80 80
2 Nitrogen Dioxide (NO3) Annual 40 30
m3
he/ 24 hours 80 80
3 Particulate Matter Annual 60 60
size<10 um) or PM
(size<10 um) 10 24 hours 100 100
ug/m
4 Particulate Matter Annual 40 40
size<2.5 um) or PM
( oo ) e 24 hours 60 60
ug/m
5 Ozone (0s) pg/m?3 8 hours 100 100
1 hour 180 180
6 Lead (Pb), pg/m? Annual 0.50 0.50
24 hours 1.0 1.0
7 Carbon Monoxide (CO), 8 hours 02 02
mg/m?3
4 1 hour 04 04
8 Ammonia (NHs), ug/m?3 Annual 100 100
24 hours 400 400
9 Benzene (CsHs) pg/m? Annual 05 05
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10 Benzo (a) Pyrene (BaP)- Annual 01 01
particulate phase only
ng/m?3
11 Arsenic (As) ng/m3 Annual 06 06
12 Nickel (Ni) ng/m?3 Annual 20 20

33 Air Quality Index (AQl)

3.3.1. Awareness of daily levels of air pollution is important to the citizens, especially for those
who suffer from illnesses caused by exposure to air pollution. Further, success of a nation to
improve air quality depends on the support of its citizens who are well-informed about local
and national air pollution problems and about the progress of mitigation efforts. Thus, a
simple yet effective communication of air quality is important. The concept of an air quality
index (AQl) that transforms weighted values of individual air pollution related parameters
into a single number is widely used for air quality communication and decision making.

3.3.2. The AQl system is based on maximum operator of a function (i.e. selecting the maximum of
sub-indices of individual pollutants as an overall AQl). The objective of an AQl is to quickly
disseminate air quality information (almost in real-time) that entails the system to account
for pollutants which have short-term impacts. Eight parameters (PMio, PM,s, NO,, SO2, CO,
O3, NHs, and Pb) having short-term standards have been considered for near real-time
dissemination of AQl.

3.3.3. The AQl has further been classified in six categories as shown below:

AQl Quality Impact on health
0-50 Good Minimal impact
51-100 Satisfactory Minor breathing discomfort to sensitive
people
101-200 Moderate Breathing discomfort to people with

lungs, asthma and heart diseases

201-300 Poor Breathing discomfort to most people on
prolonged exposure

301-400 Very poor Respiratory illness on prolonged
exposure
>401 Severe Affects healthy people and seriously

impacts those with existing diseases.

3.3.4. Based on this, the CPCB evolved a Graded Response Action plan (GRAP) which is
implemented in the NCR, Delhi when the air quality deteriorates and various steps have
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been mentioned in GRAP to be taken to immediately control the deterioration of the air
quality.

Trends of Quality of Air

The Board has commissioned one no. Continuous Ambient Air Quality Monitoring Station
(CAAQMS) at Mandi Gobindgarh and the real time data of the same is being displayed at
National Highway-Il. Annual average of AQI for the last 2 years is given as under:

PM1o PM,s SO, NOx

Year 3 3 3 3 AQl
(ng/m?) (ng/m’) (ng/m3) (ng/m3)

2017 174.16 77.40 12.41 69.59 196

2018 113.0 62.40 9.66 36.45 121

The trend of AQI in the ambient air quality shows that the concentration of SO,, NOx and
SPM in the ambient air has decreased in 2018 as compared to 2017.

Major parameters of concern

The major concern of the air quality is PMio. All other parameters are within the prescribed
limits. The perusal of data in Annexure-B clearly indicates that air quality index of Mandi
Gobindgarh generally remains moderate (101-200) and sometimes satisfactory (51-100). The
sources of pollution and their apportionment are given in the next chapter.
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Chapter 4 — Sources of Air Pollution in Mandi Gobindgarh

Major Sources

The following are the major sources of air pollution:

(i) Vehicular Emissions

(ii) Road Dust

(iii) Burning of Garbage and Biomass

(iv) Industrial Emissions

(v) Mining

(vi) Construction and Demolition Activities

(vii) Other Sources

Due to paucity of time, detailed studies regarding source apportionment and carrying
capacity could not be done, however, the Board has made some projections based on its in-
house projections for Mandi Gobindgarh. The estimated contribution of various sources in

air pollution is given as under:

1. Industrial Emissions 50%
2. Road Dust 25%
3. Vehicular Pollution 15%
4. Burning of Garbage and Biomass 5%
5. Construction and Demolition Activities 4%
6. Other Sources 1%

PPCB shall carry out source apportionment for the city involving Expert Agency. The estimated cost to
be incurred on the Source Apportionment study is Rs. 5.00 lacs.

Vehicular Emissions

Transport sector is one of the significant contributors to air pollution in Mandi Gobindgarh
due to movement of heavy goods vehicles carrying raw materials and products of the
industries located in and around the city. At present about 15000 vehicles (heavy transport
vehicles, LMVs, cars & jeeps, two wheelers and three wheelers) are plying on the roads of
Mandi Gobindgarh. National Highway NH-1 passes through Mandi Gobindgarh, which is
connecting tourist destination like Amritsar and industrial hubs like Ludhiana and Jalandhar.

Road Dust

The particles of dust that deposit from the atmosphere and accumulate along road sides are
called road dust particles. Two main sources of road dust are deposition of previously
suspended particles (atmospheric aerosols) and displaced soil. Some of the factors
contributing to road dust are:
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(i) Emissions from the vehicular traffic,

(ii) Construction and demolition activities, corrosion of metals structures etc.

(iii) Presence of potholes on the road

(iv) Absence of metaled roads / stabilized roads / un-stabilized movement area within
industries

(v) Presence of un-stabilized berms along the roads

(vi) Movement of overloaded transport vehicles

Burning of Biomass and Garbage

There are only small patches of agricultural land within the Mandi Gobindgarh city, however,
the city is surrounded by agricultural area and a lot of biomass is generated during post
harvesting paddy and wheat seasons. During wheat season biomass burning is lesser than
paddy season as the farmers use the wheat crop residue as cattle fodder. The effect of
biomass burning in the paddy season is augmented due to the cold climate conditions.

At present, Municipal solid waste generation of the city is estimated as 45 TPD, which is
being dumped unscientifically in the present dumping site along G.T. Road. The garbage
burning increases during winter season as the general public tend to burn the waste for
heating purposes.

Industrial Emissions

The main stationary sources of air pollution are the industrial units, which are emitting
particulate matter, sulphur di-oxide and oxides of nitrogen etc. All the rolling mills, cupola
furnaces and ceramic units are using coal / furnace oil as fuel in their furnaces emitting the
aforesaid pollutants, besides the process / fugitive emissions.

The category wise detail of air polluting industries situated within 5 km of outskirts of MC
limits of Mandi Gobindgarh are given as under:

Sr. No. Category Number of Units
1. Cattle Feed/Poultry Feeds 4
2. Ceramics/Refractory 18
3. Cupola Furnaces 28
4, Forging units 14
5. Induction furnaces 79
6. Kothali units 4
7. Lead Smelting units 4
8. Milk Plant/Dairy 1
9. Ply Board units 2
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Sr. No. Category Number of Units
10. Pyrolysis Plant 2
11. Rolling Mills 212
Total 378

It is pertinent to mention here that emission standards for most of the above industries are

the most stringent for such type of industries i.e. 150 mg/Nm?.

Mining

Mining activities also contribute to the AQl, however, in Mandi Gobindgarh area, no mining

activity is carried out due to absence of mining sites. As such, it has no contribution in the air

quality index of Mandi Gobindgarh.

Construction and Demolition Activities

Mandi Gobindgarh is a small city having population of about 90,000. No major construction

projects are being set up in the city. However, small construction activities are being carried

out by the individual house holders / industrial units / commercial units and paving of

streets by the MC on routine basis.

Others

Other than above mentioned sources, episodic incidents like Holi, Dushera, Diwali,

Gurupurab and New Year etc. are celebrated by bursting crackers, spraying colours etc.

which also contribute to the ambient air quality.
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Chapter 5 —Control on Vehicular Emissions
Key Activities

The vehicles are major pollution contributor, producing significant amount of nitrogen
oxides, carbon monoxides and other polluting gases and particulate matter. To minimize the
pollution generated from the vehicles, various actions have to be taken, which have been
classified into following categories:

(a) Public Awareness related,
(b) Enforcement related,
(c) Infrastructure related,

(d) Policy related

Some activities may have more than one category but they have been kept in the category
where it has the major requirement. Following are the key activities for control on vehicular
emissions:

Public Awareness

(i) CVE 1 - Public awareness campaign for control of vehicular emissions

Enforcement Related

(ii) CVE 2 -Remote sensor based PUC system

(iii) CVE 3 - Extensive drive against polluting vehicles

(iv) CVE 4 - Prevent parking of vehicles in non-designated areas
(v) CVE 5 - Check fuel adulteration

Infrastructure Related

(vi) CVE 6 - Widening of roads and improvement of infrastructure for decongestion of
roads

(vii) CVE 7 - Introduce intelligent traffic systems

(viii)  CVE 8 - Construction of expressways/ bypasses to avoid congestion

Policy Related

(ix) CVE 9 — Phasing out of commercial Diesel vehicles more than 15 years old
(x) CVE 10 — Promotion of E- vehicles

(xi) CVE 11 — Introduction of CNG based public transport

(xii) CVE 12 — Retrofitting of particulate filters in diesel vehicles for BS-1V fuels

Various actions to be taken for the above activities are given below. Further, the details such
as baseline, target, timeline, milestones have been given in Annexure — C.

CVE 1 - Public awareness campaign for control of vehicular emissions

Public support is essential for clean air mission to be successful. As part of overarching
mission of clean air, Mandi Gobindgarh, the public must be made aware of ill effects of air
pollution on health and contribution of vehicular emissions in the same. The public has to be
motivated to play their role in curbing the air pollution. Following action shall be taken:
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(i) Public awareness campaign in print and electronic media
(ii) Use of Social Media Facebook, twitter, Instagram

(iii) Jingles on air pollution on local radio and TV

(iv) Awareness drives in educational institutions

(v) Public meetings

(vi) Nukarnataks

CVE 2 - Remote sensor based PUC system

The Department of Transport will implement remote sensor based PUC system to eliminate
the malpractices in the existing system of issuing PUCs. All PUC centres will be made online.

CVE 3 - Extensive drive against polluting vehicles

There is need to strictly enforce checking of PUC certificates so that unauthorized vehicles
could be penalized. The traffic police shall place check points (Nakas) at differed locations
and the performance of such check points shall be monitored. A Whatsapp number shall be
dedicated and publicized among general public so that complaints of public regarding
polluting vehicles may be received and action taken.

Traffic Police and Department of Transport will be responsible for the activity.
CVE 4 - Prevent parking of vehicles in non-designated areas

4(a) Creating parking infrastructure: Presently, vehicles are being parked in a haphazard
manner and on the roads as well, which leads to traffic congestion, thus, causing vehicular
pollution. Hence, local government shall develop designated parking lots, Multi storey
parking facilities, parking area for trucks/ commercial vehicles and earmark roadside parking
by yellow line.

4(b) Enforcement: Traffic police shall impound vehicles parked in non-designated areas and
shall compile the list of prominent areas of such violations & pay special attention to these
areas. CCTV cameras shall be installed in such areas to capture the evidence. Number of
challans shall be monitored.

CVE 5 - Check fuel adulteration

Online Automated System has been adopted by the State Level Coordinator, Qil industry,
Punjab for transportation & checking the density of Petrol/Diesel. In case of complaint,
Department of Food and Civil Supplies in coordination with local oil company officials shall
check fuel adulteration & if any discrepancy is noticed then action against the violator shall
be taken by State Level Coordinator, Qil industry, Punjab.

CVE 6 - Widening of roads and improvement of infrastructure to decongestion ofroads

The roads constructed within the city having traffic congestion shall be identified by the MC.
The major air pollution is caused by dust emission along road sides as the condition of roads
is very pathetic. Due to the movement of heavy goods vehicles like Trucks, tippers etc.
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carrying raw materials and final products of the industries, lot of dust / vehicular emissions
are generated, which is affecting the ambient air quality of the city. Widening of Roads and
construction of over-bridges, wherever possible, is required for smooth and speedy flow of
traffic and the pending construction work should be completed in the time bound manner
The concerned department like PWD (B&R), PSIEC, Mandi Board and Municipal Council shall
widen these roads suitably to decongest the traffic.

CVE 7 - Introduce intelligent traffic systems

The traffic lights installed in the area shall be synchronized in such a way so as to achieve
minimal stoppage of vehicles for a stretch of at least 2 Km. The traffic lights shall be placed
at various intersection, so as to avoid traffic jams and smooth operation of the vehicles.
Municipal Council in consultation with Traffic Police shall identify such places and provide
traffic lights.

CVE 8 - Construction of expressways/ bypasses to avoid congestion
PWD (B&R) shall examine the need for any expressways/by-passes to avoid congestions.
CVE 9 - Phasing out commercial Diesel vehicles more than 15 years old

The Department of Transport will frame policy at State level to phase out commercial
vehicles more than 15 years old.

CVE 10 - Promotion of E- vehicles

The framing of E-Vehicle policy is at an advance stage of finalization. The Department of
Transport shall notify the policy to promote battery operated vehicles.

CVE 11 - Introduction of CNG based public transport

11 (a) Infrastructure development: The Department of Food & Civil Supplies shall facilitate
and expedite development of requisite infrastructure such as laying of pipe line and setting
up of CNG filling station to promote CNG based public transport.

11 (b) CNG based City Bus Service: Local Government shall take necessary measures to
promote CNG based City Bus service.

11 (c) CNG based Auto Rickshaws/Taxis: The Department of Transport shall take necessary
steps to promote CNG based Auto Rickshaws/Taxis.

CVE 12 - Retrofitting of particulate filters in diesel vehicles for BS-IV fuels

State Level Coordinator (Qil Industry) has informed that as per Government of India
guidelines, India is going to skip adopting BS-5 norms and progress directly to adopting BS-6
norms by 2020. The steps for retrofitting of particulate filters in diesel vehicles is to be
undertaken by Automotive industry under directions from Government of India as and when
BS-VI fuels are available.
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Chapter 6-Control of Road Dust
Key Activities

The particles of dust that deposit from the atmosphere and accumulate along road sides are
called road dust particles. Two main sources of road dust are deposition of previously
suspended particles (atmospheric aerosols) and displaced soil. Additionally the emissions
from the vehicular traffic, building construction and renovation, corrosion of metals
structures etc. contribute directly to the road dust. To minimize the pollution generated
from the dust emissions, following key activities are proposed:

Maintenance Related

(i) CRD1- Maintain potholes free roads for free-flow of traffic
(ii) CRD 2 — Water sprinkling
(iii) CRD 3 — Mechanical sweeping

Infrastructure Related

(i) CRD4 -Creation of green buffers along the road sides

(ii) CRD 5 - Greening of parks open areas community places, schools and housing
societies

(iii) CRD6 - Water fountains at major traffic intersections

(iv) CRD 7 - Blacktopping of metaled road including pavement of road sides

Various actions to be taken for the above activities are given below. Further, the details such
as baseline, target, timeline, milestones have been given in Annexure-D.

CRD 1 - Maintain potholes free roads for free-flow of traffic

All the agencies such as MC/ PWD/PUDA/PSIEC/ NHAI will put in place a system of regular
inspections to identify the potholes and ensure its filled up. It shall be monitored on regular
basis. A web based/ mobile app shall be set up for Public to lodge complaint against the
pothole and it shall be monitored for repair.

CRD 2 - Water sprinkling

2(a) Water sprinkling on dust prone roads: Municipal Council shall identify the dust prone
roads and shall prepare schedule for regular sprinkling of water on these roads to suppress
dust emissions. This activity shall be started immediately. In order to save the water, the
Municipal Council shall utilize the treated wastewater of STPs installed in the city.

2(b) Procurement of Water sprinkler: Municipal Council need to make arrangements for
regular sprinkling of water on dust prone roads for which it may procure suitable number of
water sprinklers.
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CRD 3 — Mechanical sweeping

Municipal Council shall procure adequate number of automatic sweeping machines for
efficient and fast sweeping of the road / streets. The frequency of the sweeping shall be
fixed appropriately by the Municipal Council.

CRD 4 - Creation of green buffers along the road sides

Municipal Council/PSIEC shall identify the trees with the help of Deptt. of Horticulture which
may be grown along the roads without any obstruction to the traffic. These trees shall be
planted at the suitable places. The maintenance of these trees shall be done by the
Municipal Council.

CRD 5 - Greening of parks, open areas community places, schools and housing societies

In order to increase greenery in the city, the Municipal Council shall identify open areas/
lawns/ vacant lands including community places and schools in the city and these places be
allocated to the NGOs or Industrial Associations for tree plantation and their maintenance.
The activity of identification of the suitable sites shall be completed in a time bound manner
and shall be allotted to the NGOs or Industrial Associations.

CRD 6 — Water fountains at major traffic intersections

Municipal Council shall explore the possibility of setting up of the water fountains at
important traffic junctions to reduce the emission level including dust at these points.

CRD 7 - Blacktopping of roads including pavement of road sides

7 (a) Kaccha/Brick Paved Roads to be made Pucca road: Some of the city roadsarenot
properly metalled, which are the source of dust and gaseous emissions. These roads shall be
converted into metalled road. Municipal Council shall undertake this activity in a time bound
manner.

7 (b) Existing roads requiring re carpeting: Roads require regular upkeep &recarpeting. The

responsible agencies (MC/PWD/NHAI/PSIEC) shall ensure re carpeting of damaged existing
roads.

7 (c) Pavement of road sides using interlocking tiles to prevent road dust emissions: Berms
along the roads need to be stabilized with interlocking tiles to prevent road dust emissions.
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Chapter 7-Control on Burning of Garbage and Biomass
Key Activities

There are only small patches of agricultural land within the Mandi Gobindgarh city, however,
the city is surrounded by agricultural area and a lot of biomass is generated during post
harvesting paddy and wheat seasons. During wheat season biomass burning is lesser than
paddy season as the farmers use the wheat crop residue as cattle fodder. The effect of
biomass burning in the paddy season is augmented due to the cold climate conditions. To
minimize the pollution generated from burning of garbage and biomass, following key
activities are proposed:

Enforcement Related

(i). CBGB 1 —Control on open burning of bio-mass in City
(ii). CBGB 2 — Control on burning of municipal solid waste
(iii). CBGB 3 —Control on burning of agriculture waste and crop residue

Various actions to be taken for the above activities are given below. Further, the details such
as baseline, target, timeline, milestones have been given in Annexure-E.

CBGB 1 - Control on open burning of bio-mass in City

The burning of biomass like leaves of the trees creates lot of smoke in the area particularly
during winter season, as such, the open burning of these biomass must be stopped.
Municipal Council shall deploy its staff to have a check on various areas so as to forbid the
inhabitants and sweepers for open burning of the biomass.A Whatsapp number shall
provide to the public along with the setting up of the dedicated control room for receiving
complaints of public through this system. Municipal Council shall provide education to the
educational institutions, government offices, residents welfare associations regarding
horticulture waste collection and its benefits by way of disposing the waste in the form of
composting and encouraging the organic farming in the gardens and fields.

Municipal Corporation shall provide education to the educational institutions, government
offices, residents welfare associations regarding horticulture waste collection and its
benefits by way of disposing the waste in the form of composting and encouraging the
organic farming in the gardens and fields.

CBGB 2 - Control on burning of municipal solid waste

Presently, Municipal Council has one municipal waste dumping site along the GT Road,
which has not been developed scientifically for the disposal of the municipal solid waste and
consequently it has become the source of burning of waste on this dump. Lot of smoke is
generated which contribute to the air pollution index. Similarly at the collection point and
after sweeping the streets, the garbage collected may be burnt, instead of transporting to
the dumping site.
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Municipal Council shall identify and develop municipal waste dumping site as per the
provisions of Municipal Solid Waste Rules, 2016 and the construction work of the said site
shall be completed.

CBGB 3 - Control on burning of agriculture waste and crop residue

The city is surrounded by agricultural area and a lot of agricultural waste is generated during
post harvesting paddy and wheat season. During wheat season stubble burning is lesser than
paddy season as the farmers use the wheat crop residue as cattle fodder. Punjab Pollution
Control Board shall engage Punjab Remote Sensing Centre, Ludhiana for real time
monitoring and reporting of stubble burning incidents. The District Administration shall
constitute District Level Committees to verify the reported sites and issue challans to the
violators besides filing of proceedings u/s 133 CrPc. Necessary directions / instructions shall
be issued by the District Administration u/s 144 IPC to restrict harvesting of crops between
6.00 p.m to 6.00 a.m during crop harvesting seasons and attaching of the super SMS with
the combine harvesters. Department of Agriculture to promote mechanical reincorporation
of paddy straw to prevent its burning.

Page | 26

68



8.1

8.1.1

8.1.2

8.2

8.3

8.4

1 392 Action Plan for Clean Air, Mandi Gobindgarh

Chapter 8 — Control on Industrial Emissions
Key Activities

The main stationary sources of air pollution are the industrial units, which are emitting
particulate matter, sulphur di-oxide and oxides of nitrogen etc. All the rolling mills, cupola
furnaces and ceramic units are using coal / furnace oil as fuel in their furnaces emitting the
aforesaid pollutants, besides the process / fugitive emissions. To minimize the pollution
generated from the industries, following key activities are proposed:

Technology Intervention
(i). CIE 1 — Conversion to side-hood suction in furnaces
(ii). CIE 2 — Conversion to CNG/PNG from coal

Enforcement Related
(iii). CIE 3—Conversion of natural draft brick kilns to induced draft
(iv). CIE 4 — Action against non-complying industrial units

Infrastructure Related
(v). CIE 5 — Shifting of industries from non-designated areas to industrial areas

CIE 6 - Various actions to be taken for the above activities are given below. Further, the
details such as baseline, target, timeline, milestones have been given in Annexure-F.

CIE 1 — Conversion to side-hood suction in furnaces

PPCB with the technical support from Council for Science and Technology has improvised
technology to provide for side-hood suction in furnaces to reduce the emissions. The side-
hood suction shall be implemented in a time bound manner and shall be monitored by the
Board monthly.

CIE 2 - Conversion to CNG/ PNG from Coal

A large number of units in Gobindgarh are using coal as source of energy. With the
availability of CNG in the city, PPCB will motivate the industry to convert from Coal to CNG.
The State government will be approached to reduce VAT to make it viable alternative.

CIE 3 - Conversion of natural draft brick kilns to induced draft

There is no brick kiln in the city. However, Punjab Pollution Control Board has issued
directions to the existing brick kilns of the State to convert their conventional brick kilns to
induced draft technology. The Brick kilns located in the district will be monitored for
conversion to the new technology in a time bound manner.
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CIE 4 — Action against non-complying industrial units:

The regular monitoring of industries is being carried out as per the policy of the Board. In
case, any industry is found violating the provisions of the Air (Prevention and Control of
Pollution) Act, 1981, action under the provisions of the said Act is initiated against the
violating industries. The number of inspections carried out and action taken will be
monitored regularly by the District Level Committee.

CIE 5 - Shifting of industries from non-designated areas to industrial areas

There are certain industries, which are located in non-designated areas and the PSIEC/
Department of Industries and Commerce shall develop new areas to shift the industries from
non-designated areas in coordination with Local Govt./Deptt. of Town & Country Planning.
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Chapter 9 — Control on Construction and Demolition activities
Key Activities

Mandi Gobindgarh area is a small city having population about 90,000. No major
construction projects are being set up in the city. However, small construction activities are
being carried out by the individual house holders / industrial units / commercial units and
paving of streets by the MC on routine basis. To minimize the pollution generated from the
construction and demolition activities, following key activities are proposed:

(i). CCDA 1 —Enforcement of Construction & Demolition Rules.
(ii). CCDA 2 — Control measures for fugitive emissions
(iii). CCDA 3 — Ensure carriage of construction material in closed/covered vessels.

Various actions to be taken for the above activities are given below. Further, the details such
as baseline, target, timeline, milestones have been given in Annexure-G.

CCDA 1 -Enforcement of Construction& Demolition (C&D) Rules, 2016:

1(a)- Enforcement: The necessary provisions of the C&D Rules, 2016 shall be implemented in
the city to ensure proper management of these wastes. Municipal Council shall frame
mechanism for challaning the violators found dumping the C&D waste on non-designated
areas. The enforcement will be monitored through the use of technology and regular review.

1 (b) — Infrastructure Development: Municipal Co shall identify suitable land and set up the
processing plant for effective disposal of C&D waste.

CCDA 2 - Control measures for fugitive emissions

Municipal Council shall ensure that

(i). The builders provide proper curtains / sheets on the construction sites to avoid
spreading of dust emissions into the environment.

(ii). No dust should be emitted during demolition.

(iii). No construction materials should be kept on the roads. The construction material

inside the plots should also be kept in covered conditions and labour should be
provided with required personal protective equipment's during the course of
construction to safeguard from ill effects of fugitive emissions.

CCDA 3 - Ensure carriage of construction material in closed/covered vessels

The relevant enforcement authorities will ensure that the construction material to be
transported through trucks / vehicles shall be covered with tarpaulin to avoid the dust
emissions.
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Chapter 10 — Control through Other Steps
Key Activities

Apart from various measures being taken to control various sources of pollution, following
activities will also be undertaken to control the pollution:

Public Awareness
(i). COS 1-Dissemination of information on Air Quality Index

Infrastructure
(ii). COS 2 — Establish an Air Quality Management Division at SPCB HQ
(iii). COS 3 —Setup helpline in each city/town as well as SPCB HQ

Enforcement
(i). COS 4 - Monitoring of DG sets and action against violations

Various actions to be taken for the above activities are given below. Further, the details such
as baseline, target, timeline, milestones have been given in Annexure-H.

COS 1 - Dissemination of information on Air Quality Index

Punjab Pollution Control Board shall display the air quality index of the city at its prominent
places for the awareness of the public including website, social media and print media.

COS 2 — Establish an Air Quality Management Division at SPCB HQ

There is need to strengthen technical capability pertaining to air pollution. The Board will
identify the requisite skill sets and number of technical staff required along with future
roadmap for the Board’s activities.

COS 3 - Setup helpline in each city/town as well as SPCB HQ

The Board shall set up a helpline system at headquarter and each city to receive the
complaints from public and have effective feedback system.

COS 4 - Monitoring of DG sets and action against violations

The concerned agency shall identify the commercial activities where the DG sets have been
set up without fulfilling the norms for control of emissions and noise. Punjab Pollution
Control Board shall identify the illegal DG sets manufacturers and necessary directions for
their non-operation / closure shall be issued. Punjab Pollution Control Board shall identify
the industries where the DG sets have been set up without fulfilling the norms for control of
emissions and noise.
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In order to mitigate the impact of higher level of pollution when AQI crosses satisfactory
level, Graded Response Action Plan has been prepared for Mandi Gobindgarh for
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Chapter 11-Graded Response Action Plan for Mandi Gobindgarh

Graded Responses

implementation under different Air Quality Index (AQl) categories namely, Moderate &

Poor, Very Poor and Severe.

11.2

Agency Responsible for Graded Response

The concerned authorities responsible for taking action when AQI reaches various levels

have been indicated against the proposed action. The authorities will work in coordination

with and under the overall supervision of the District Level Committee.

11.3

Action in case of Severe AQI (Value> 400)

11.3.1 Following action shall be taken by the concerned authorities:

S.N.

Severe (AQl value becomes 401-500)

Agency responsible /
Implementing Agency

Temporary closure of brick kilns, hot mix plant, induction
furnaces, rolling mills etc.

PPCB

Stop construction activity

MC, Mandi Gobindgarh

Alert in newspapers / local cable TV to advice people
with respiratory and cardiac patients to avoid polluted
areas and restrict outdoor movement.

MC, Mandi Gobindgarh,
Distt. Administration &
PPCB

Sprinkling of water at the various dust emission points

MC, Mandi Gobindgarh

Deploy Traffic police for smooth traffic flow at the
identified vulnerable areas

Traffic Police

Stringently enforce / stop garbage burning in landfills and
other places and impose heavy fines on person
responsible.

MC, Mandi Gobindgarh

To increase the frequency of mechanized sweeping on
roads with heavy traffic and water sprinkling also on
unpaved roads.

MC, Mandi Gobindgarh

Stop entry of heavy good vehicles except essential
commodities into Mandi Gobindgarh

Traffic Police

To take decision regarding closing of schools

District Administration
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11.4  Action in case of Very Poor AQI (Value between 301 to 400)

11.4.1 Following action shall be taken by the concerned authorities:

S.N.

Very Poor (AQl value becomes 301-400)

Agency responsible /
Implementing Agency

Restraining the operation of air polluting industries i.e.
induction furnaces, rolling mills, brick kilns etc. for 8
hours/day

PPCB

Banning of construction activities

MC, Mandi Gobindgarh

Stop of garbage burning in the landfill areas or in the
open fields

MC, Mandi Gobindgarh

Water sprinklings at the dust emission points etc.

MC, Mandi Gobindgarh

Strict vigil and enforcement of PUC norms

Traffic Police

Strict vigil and no tolerance for visible emissions from the
vehicles and industries

PPCB and Traffic Police.

Strictly enforce Supreme Court ban on fire crackers

MC, Mandi Gobindgarh
&
Distt. Administration

Strictly enforce all pollution control regulations in the air
polluting industries like induction furnaces, rolling mills,
brick kilns etc.

PPCB

11.5 Action in case of Poor AQI (Value between 201 to 300)

11.5.1 Following action shall be taken by the concerned authorities:

S.N. | Poor (AQl value becomes 201-300) Agency responsible /
Implementing Agency
1 | Strictly enforce garbage burning in landfill and other | MC, Mandi Gobindgarh
places and impose heavy fines on person responsible
2 | Increase frequency of mechanized cleaning of road and | MC, Mandi Gobindgarh
sprinkling of water on roads. Identify road stretches
with high dust generation.
3 | Stop use of coal / firewood in open eateries MC, Mandi Gobindgarh
4 | Strictly enforce rules for dust control in construction | MC, Mandi Gobindgarh
activities and close non-complaint sites.
5 | Close / Strictly enforce all pollution control regulations | PPCB
in the air polluting industries like induction furnaces,
rolling mills, brick kilns etc.
6 | Restricting air polluting industries i.e. induction | PPCB
furnaces, rolling mills, brick kilns etc. for 12 hours/day
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11.6  Action in case of moderately polluted AQI (Value between 101 to 200)

11.6.1 Following action shall be taken:

S.N. | Moderately polluted (AQl value becomes 101-200) Agency responsible [
Implementing Agency

1 Increasing the frequency of mechanized cleaning the | MC, Mandi Gobindgarh
roads etc.
2 Sprinkling of water at the dust emitting points MC, Mandi Gobindgarh

3 To stop open burning of garbage and municipal solid | MC, Mandi Gobindgarh
waste
4 Close / strictly enforce all pollution control regulations | PPCB
in the air polluting industries like induction furnaces,
rolling mills, brick kilns etc.
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Chapter 12 —Monitoring Requirements and Formats
Monitoring Requirements

Following are the key components of monitoring requirements of the Plan:

(i) Monitoring of activities for control on Vehicular Emissions

(ii) Monitoring of activities for control on Road Dust

(iii) Monitoring of activities for control on Burning of Garbage and Biomass

(iv) Monitoring of activities for control on Industrial Emissions

(v) Monitoring of activities for control on Construction and Demolition activities
(vi) Monitoring of activities for control on other sources

Further, various activities can be classified into one of the following categories:

(i) Public Awareness

(ii) Enforcement

(iii) New Infrastructure
(iv) Maintenance activities

(v) Policy Advocacy
(vi) Technology Support

Development of Environment Protection Monitoring System (EPMS)

In order to keep track of the progress made by concerned stakeholder departments on
various projects, activities and initiatives, it is proposed to develop a dedicated IT platform
namely Environment Protection Monitoring System (EPMS).

To work out detailed formats and setting up online system to track progress of various
activities, a dedicated team of PPCB and NIC is working on it.

The system will ensure that information is captured at source and transmitted to the System
and the system will be able to analyse and report it in the prescribed format. The system will
generate different reports for use at different levels. The System will also have dashboard to
present the key indicators and metrics.
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Chapter 13 —Governance and Supervision
Three Tier Monitoring

Monitoring will be done by the Departments concerned, which are executing or
responsible for particular activities. In addition, there will be three level of Air Quality
Monitoring Committees (AQMC) to review and monitor the status:

(i) AQMC at District Level under Deputy Commissioner
(ii) AQMC at State level under Principal Secretary, Environment
(iii) Steering Committee under Chief Secretary

PPCB will set up a dedicated team for supporting coordination and monitoring of the
Action Plan. It will also develop suitable IT platform for monitoring purposes.

AQMC at District Level

District Level Committee will be constituted under the chairmanship of Deputy
Commissioner, Fatehgarh Sahib and the monthly meeting of the District Level Committee
will be conducted to discuss / monitor the progress of the activities to be performed under
the Action plan. The committee shall involve civil society organization and their
participation will be ensured for achieving various targets mentioned in the Action plan.
The district level committee shall constitute the followings:

1 | The Deputy Commissioner, Fatehgarh Sahib Chairman
2 The Senior Superintendent of Police, Fatehgarh Sahib Member
3 The Environmental Engineer, Punjab Pollution Control Convener

Board, Regional Office, Fatehgarh Sahib

4 The Executive Officer, Municipal Council, Mandi Member
Gobindgarh

5 The Regional Transport Authority, Patiala Member

6 The Divisional Forest Officer, Patiala Member

7 Sub Divisional Magistrate, Amloh Member

8 | The Executive Engineer, PWD (B & R), Sirhind, Distt. Member
Fatehgarh Sahib

9 | The District Town Planner, Fatehgarh Sahib Member

10 | The Executive Engineer, Punjab Small Industries & Member

Export Corporation, 18, Himalya Marg, Udyog Bhawan,
Sector-17-A, Chandigarh

11 | The General Manager, District Industries Centre, Member
Fatehgarh Sahib
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12 | The Asstt. Executive Engineer, Punjab Small Industries Member
& Export Corporation, Mandi Gobindgarh

13 | The District Agriculture Officer, Deptt. of Agriculture, Member
Fatehgarh Sahib

14 | The General Manager-cum- Project Director, NHAI, 17- Member
L, Model Town, Ambala City.

15 | The Vertical Head — Projects, IRM Energy Pvt. Ltd., C.G. Member
Road, Navrangpura, Ahmedabad 380009, Gujrat

16 | The President, Gobindgarh Steel Chamber of Member
Commerce & Industries, Mandi Gobindgarh

17 | The President, All India Steel Re-Rollers Association, Member
Mandi Gobindgarh

18 | The President, Small Scale Steel Re-Rollers Association, Member
Mandi Gobindgarh

19 | The President, Mandi Gobindgarh Induction Furnace Member

Association, Mandi Gobindgarh

13.3  AQMC at State Level
13.3.1. State Level Air Quality Monitoring Committee (AQMC) will comprise of the following:
1 Administrative Secretary, Department of Chairman
Environment
2 Director, Local Government Member
3 Director, Transport Member
4 Director, Industries and Commerce Member
5 ADGP, Traffic Member
6 Director, Directorate of Environment & Climate Member
Change
7 Chairman, PPCB Member
8 Representatives of NGO/ Expert Members Member
9 Representatives of NGO/ Expert Members Member
10 | Joint Director, Directorate of Environment & Climate Convener
Change
13.3.2. The State level Committee would meet every month to review the progress of the action

plan and take corrective measures and also escalate issued to the Steering committee for
intervention.
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13.4  Steering Committee
13.4.1. There will be a Steering Committee under Chief Secretary and comprising of Administrative
Secretaries of relevant administrative departments for monitoring the progress, resolving
issues and enforcing accountability.
13.4.2. The Committee will comprise of the following:
1 Chief Secretary Chairman
pi Administrative Secretary, Environment Member
3 Administrative Secretary, Local Government Member
4 Administrative Secretary, Industries and Commerce Member
5 Administrative Secretary, Transport Member
6 Administrative Secretary, PWD Member
7 ADGP, Traffic Member
8 Director, Directorate of Environment & Climate Member
Change
9 Chairman, PPCB Member
10 | Additional Secretary, Environment Convener
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Chapter 14 —Risk Mitigation Plan
Identification of Major Risks

Following are the major risks:

(i) Lack of formal source apportionment study
(ii) Accuracy and completeness of baseline data, targets and milestones
(iii) Lack of formal analysis of implementation barriers

Source Apportionment Study

It is important to have the assessment of various sources and their contribution to the air
pollution and accordingly focus on controlling those sources. Currently no such study has
been done. In order to mitigate the risk, Punjab Pollution Control Board shall get source
apportionment study of the city conducted to adjudge various sources contributing air
pollution in the area and mitigation thereof. The same will be incorporated in the Action
Plan.

Accuracy and completeness of baseline data, targets and milestones

The baseline data, targets and milestones are not very accurate or complete. During the
course of implementation detailed surveys and analysis will be carried out and the baseline
data, targets and milestones will be suitably updatedand same will be reviewed in the AQMC
meeting at District Level.

Lack of formal analysis of implementation barriers

Various activities included in the action plan need to be carefully analysed with respect to
implementation challenges so that suitable remedial measures could be envisaged. Efforts
will be made to study various barriers and improving the efficacy and effectiveness of the
proposed activities by overcoming the shortcomings in the present system.
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Chapter 15 —Action plan for Training and Capacity Building
15.1 Importance

It is important to enhance the capability and skills of the officers of stakeholder departments
for effective implementation of Air Action Plans. Therefore, training and capacity building
programmes related to various technical aspects are required to be conducted for different
functionaries of relevant departments & organizations at various levels of hierarchies.

15.2 Objectives

(i) Raising awareness and changing the mindset.

(ii) Building trust and appreciation for the purpose of various Environment Protection
Plans, environmental concerns, issues, roles and responsibilities of different
stakeholders.

(iii) Improving skills regarding existing practices, procedures and methodologies.
(iv) Promoting an integrated and holistic approach for addressing the concerns.
(v) Enhancing core competencies of concerned stakeholders in relevant areas of

environment improvement.
(vi) Strengthening institutional arrangements
(vii) Reinforcing accountabilities and identifying aspects that require improvement
(viii)  Understanding new challenges and requirements

15.3 Need Assessment

Specific modules for training of nodal and other responsible officers of various line
departments involved in implementation of Air Action Plan are required to be developed for
which need assessment would be carried out.

15.4 Involvement of Institutions and Experts

Organizations of national & international repute having expertise in the area of environment
in general and air pollution in particular shall be involved for conducting need specific
trainings & capacity building programmes for various target groups and officials of
stakeholder departments. Experts would also be involved in developing knowledge products
and information material on various issues & technologies for creating mass awareness to
build a responsible society with an aim to reduce air pollution in cities. Further, the details
such as baseline, target, timeline, milestones have been given in Annexure-I
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Annexure A — Trends in Air Quality of Mandi Gobindgarh
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Month PMio (ng/m?3) NOx (nug/m3) S02(ug/m?3)
2014 2015 2016 2017 2018 2014 2015 2016 2017 2018 2014 2015 2016 2017 2018

January 171 153 118 101 173 37 35 28 33 40 8 7 7 6 7
February 160 166 122 108 123 37 38 27 30 40 6 8 7 6 7
March 168 150 138 111 149 39 39 30 28 41 7 7 7 6 6
April 192 152 132 98 137 40 40 38 38 36 8 7 7 6 7
May 162 131 117 104 140 38 36 37 29 38 7 6 7 6 7
June 169 119 112 101 142 38 36 39 28 38 8 7 6 6 7
July 150 115 118 118 134 40 34 37 30 37 8 6 7 6 7
August 111 117 117 114 131 35 34 36 36 37 7 6 7 7 8
September 119 108 122 120 117 36 34 35 37 36 7 6 6 7 7
October 121 114 146 201 117 38 38 37 45 37 7 6 7 8 7
November 99 162 154 277 136 32 42 36 41 41 7 7 7 9 8
December 109 138 113 174 138 35 32 32 40 40 7 7 6 13 8
Annual Avg. 144 135 126 136 136 37 37 34 35 38 7 7 7 7 7
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Month PMyo (ug/m?) NOy (ng/m?) SO;(ug/m3)
2014 | 2015 | 2016 | 2017 | 2018 | 2014 | 2015 | 2016 | 2017 | 2018 | 2014 | 2015 | 2016 | 2017 | 2018

January 166 146 131 123 161 36 35 27 33 41 8 8 6 6 7
February 143 159 134 110 110 36 37 26 32 42 7 7 7 6 7
March 173 155 126 103 119 37 38 30 29 38 7 8 7 6 7
April 155 158 138 104 183 38 39 37 32 35 7 7 7 6 7
May 154 125 121 102 135 39 37 37 28 39 7 7 7 6 7
June 155 132 120 103 143 37 36 38 28 37 8 7 6 6 7
July 139 123 122 122 147 39 34 37 31 39 8 6 6 6 7
August 106 127 111 106 116 38 35 34 36 38 7 7 6 7 7
September 121 111 107 112 111 38 33 35 39 38 8 7 6 7 7
October 113 115 137 205 133 35 36 36 45 38 8 7 7 9 8
November 99 142 162 277 156 32 40 36 42 38 7 7 7 9 8
December 110 140 114 195 138 35 34 33 38 41 8 7 6 8 7
Annual Avg. 136 136 127 139 138 37 36 34 34 39 8 7 7 7 7
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Month PMyo (ug/m?) NO, (ug/m3) SO;(ug/m3)
2014 | 2015 | 2016 | 2017 | 2018 | 2014 | 2015 | 2016 | 2017 | 2018 | 2014 | 2015 | 2016 | 2017 | 2018

January 129 141 129 110 162 35 34 30 32 41 7 6 6 6 7
February 104 144 115 108 102 17 35 26 32 41 7 6 6 6 7
March 110 125 120 101 119 33 35 31 27 38 6 6 6 6 7
April 149 132 129 106 171 37 36 37 31 33 6 6 7 6 7
May 141 117 116 108 116 35 35 38 29 37 6 6 6 6 7
June 164 109 126 97 145 37 35 37 28 36 8 6 6 6 7
July 134 98 133 122 129 37 37 37 31 36 7 6 7 6 7
August 120 97 99 109 123 35 31 38 35 38 7 6 6 7 7
September 110 106 107 117 116 36 33 34 38 38 6 5 6 7 7
October 125 112 134 194 123 38 36 38 43 37 8 6 7 8 7
November 100 119 163 265 146 33 38 36 43 38 7 6 7 8 8
December 106 127 117 186 139 33 31 26 42 37 6 7 6 8 8
Annual Avg. 124 119 124 135 133 34 35 34 34 38 7 6 6 7 7
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Annexure B — AQldata from 2017 to 2018 depicting the air quality in Mandi Gobindgarh

AQl Data for year 2017 AQl Data for year 2018
Month AQl Category Month AQl Category
Jan-17 164 Moderate Jan-18 166 Moderate
Feb-17 166 Moderate Feb-18 130 Moderate
Mar-17 152 Moderate Mar-18 117 Moderate
Apr-17 194 Moderate Apr-18 114 Moderate
May-17 195 Moderate May-18 146 Moderate
Jun-17 219 Poor Jun-18 163 Moderate
Jul-17 203 Poor Jul-18 78 Satisfactory
Aug-17 123 Moderate Aug-18 62 Satisfactory
Sep-17 173 Moderate Sep-18 56 Satisfactory
Oct-17 270 Poor Oct-18 108 Moderate
Nov-17 281 Poor Nov-18 159 Moderate
Dec-17 209 Poor Dec-18 154 Moderate
2017 annual Avg. 196 Moderate 2018 Annual avg. 121 Moderate
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Annexure C — Action Plan for Control on Vehicular Emissions

Sr | Activity Implement | Responsible Base Line Target to be Target Date Milestones Financial
No. ation Agencies achieved (Monthly / Implications, if
period Quarterly) any (Estimated
(short/mid/ Cost)
long term)
1 | CVE1-Public | Short term Deptt. of | Presently, The public has to be | Regular Activity |1. Public NIL
awareness Transport awareness is being | motivated to play awareness
campaign for done in the | their role in curbing campaign in print
control of Educational the air pollution and electronic
vehicular Institutes under media-Twice a
emissions SadakSurakhya month
Abhiyan 2. Use of
Social Media

Facebook, twitter,
Instagram-Regular
3. Jingles on
air pollution on
local radio and TV-
Local FM Radio
will be hired
4. Awareness
drives in
educational
institutions-
Monthly
5. Public
meetings-Monthly
6.  Nukarnataks-
Quarterly
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Short Term | Traffic Police. | Organised 17 no. | Public awareness Regular activity | -- Nil
awareness camps | campaigns to be
during Jan & Feb | continued
2019 through
Traffic  Education
Cell
CVE 2 - | Medium Department | Manual checking at | All Pollution 31.01.2020 1. Preparation of Nil
Remote Term of Transport | Pollution Checking | CheckingCentres will RFP for
sensor based Centre (PCC) exists | be linked with selection of
PUC system VAHAN 4.0 software vendors -
of the Transport Under Process
deptt. 2. Allotment of
work after
selection  of
vendors — 2
Months
3. Development
of  software
solution to
link all PUC
centres — 9
months
4. Linking of
software to
VAHAN 4.0

software  of
the transport
Deptt.- 1
Month
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CVE3- Short term Traffic Police | 450 Challans were | Regular inspection to | Regular Activity | -- Nil
Extensive issued against | be continued and
drive against polluting vehicles | violators to  be
polluting in 2018 and 161 | challaned.
vehicles challans issued
upto Feb, 2019.
CVE 4 (a) - Long Term Municipal e 1 No. designated | e Identified site to 31.01.2020 1. Estimation- Rs. 2 crore
Prevent Council parking lot site be developed. Under process
parking of identified for 2. Tendering-
vehicles in development - After
non- Bus stand (for estimation
designated commercial 3. Work
areas by vehicles) e No requirement allotment-
creating e No Multi storey of Multi storey After tendering
parking parking lots parking lot. 4. Completion-
infrastructure exists Within 1 year
e Parking for
trucks/ e Existing Parking
commercial: 1 areas for trucks/
no. transport commercial
nagar exists. vehicles to be
renovated.
CVE (4b) - Short Term | Traffic Police. | 176 no. of challans | Regular inspection to | 31.12.2019 - Nil
Enforcement issued in the be continued and
month of Jan & violators to be
Feb, 2019 challaned.
Med. Term | Municipal e Roadside e |dentified Rs. 7 lacs
Council parking additional 1 km
earmarked by of Roadside
yellow line : 4 parking for
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no. (3 km
existing)

e "No Parking”

earmarking are-
Main Bazar,
HDFC bank,
Motia Khan, MC
office road

e "No Parking”sign

sign Boards Boards being
installed - Nil. installed in non
designated areas
—50 no.
CVE 5 - Check | Short Term Department of | As informed by State Level Regular activity Nil
fuel Food and Civil | Deptt.of Food & Coordinator, Oil
. Supplies/Oil Civil Supplies, the Companies will
adulteration Industry

Oil Companies
have adopted
Online Automated
System for
transportation &
checking the
density of
Petrol/Diesel.

conduct inspections
on annual, quarterly
& random basis.

- In case of
complaint,
Department of Food
& Civil Supplies in
coordination with
local oil company
officials shall check
fuel adulteration & if
any discrepancy is
noticed then action
against the violator
shall be taken by
State Level
Coordinator of Oil
Company.
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90

CVE 6 - | Shortterm Municipal 1.5 Kms of Amloh | Identified road to be | 30.10.2019 1. Estimation- Rs. 1.80 Crore
Widening of Council road identified widened. Completed
road and 2.
infrastructure TenderingandWork
for allotment-Under
decongestion process
of road 4. Completion-
Within 6 months
Long term PWD (B&R) 1.87 km road | Identified road to be | 30.03.2021 1.Identification- Rs. 3.85 Crore
length to be | widened. Complete
widened (GT road t 2. Preparation of
Ambe Majra) DPR, Tendering
and Work
allotment after
receiving
administrative
approval.
CVE 7 - NA Municipal 1 no. conventional | Intelligent traffic NA NA NIL
Introduce Council traffic light exists system not required.
intelligent
traffic
systems
CVE 8 - NA PWD (B&R) Presently, six lane Not required NA NA NIL
Construction National Highway
of exists
expressways/
bypasses to
avoid
congestion
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9 | CVE9- Long Term Department | New commercial Matter of fixing the - - Nil
Phasing out of Transport | diesel vehicles is age of commercial
commercial registered for 2 diesel vehicle is
diesel years and being examined
vehicles thereafter, fitness | 'e8ally-
more than 15 certificate is being
years old issued every year.
10 | CVE 10 - | Medium Deptt. of Presently, most of After approval 31.01.2020 1. Framing & NIL
Promotion term Transport the vehicles are from Competent Notification of
of E- vehicles running on diesel Authority E- E-vehicle policy
and petrol. Vehicle policy will -9 mqnths
. . 2. Providing
-Framing of the E- be notified. public charging
vehicle policy is in points for E-
the final stages. vehicles as per
Gouvt. policy.
11 | CVE 11 (a) — | Medium Deptt. of e 01nos.of CNG |e To upgrade 2 No 31.03.2020 Upgradation & Nil
Introduction | Term food & civil Station exists conventional filling commissioning  of
of CNG based supplies e Work being stations to CNG CNG filling stations
public executed M/s filling stations.
transport IRM e Deptt to follow up
(Infrastructure &facilitate Up
development) gradation and
commissioning of
CNG filling stations
& laying of
pipeline.
CVE 11 (b) - NA Municipal At present no CNG | CNG based city bus - - Nil
Introduction Council based city bus | service not required.
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of CNG based

service exits.

city bus
service
CVE 11 (c) — | LongTerm | Deptt. of At present, no CNG | To take measures to Implementation of Nil
Introduction Transport based auto/ taxis | introduce CNG based PPCB orders dated
of CNG based exits. auto/ taxis. 03.01.2019.
autos / taxis PPCB has issued
direction under
section 31-A of Air
Act 1981 to stop
registration of new
diesel / petrol
driven auto
rickshaw (s), in 5
districts including
Fatehgarh  Sahib,
w.e.f 01.02.2019.
12 |[CVE 12 - | LongTerm Department | Presently, India is | India is going to skip The steps  for NIL
Retrofitting of Transport | implementing BS- | adopting BS-5 norms retrofitting of

of particulate

filters in
diesel
vehicles for
BS-V fuels

IV standards for
diesel vehicles.

and shift directly to
adopting BS-6 norms
by 2020

particulate filters in
diesel vehicles is to
be undertaken by

Automotive

industry under
directions from
Government of

India as and when
BS-VI fuels will be
available
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Annexure D — Action Plan for Control on Road Dust

Sr | Activity Implementation Responsible | Base Line Target to be Target Milestones (Monthly | Financial
No. period Agencies achieved Date / Quarterly) Implications,
(short/Medium/long if any
term) (Estimated
Cost)
1 |[CRD1- Short term Municipal 5 Km road length | Repair of 5 km 30.10.2019 |1. Identification- Rs. 1.50 Crore
Maintain Council has been | ofidentified Completed
potholes free identified as | road length 2. Estimation-
roads for follows: Completed
free-flow of (Arrey Mill Road- 3. Tendering-
traffic 1.5 Km, Backside Completed
MC office, Mandi 4. Work allotment-
Gobindgarh-500 Allotted
mtr., Under bridge 5. To be completed-
road-1 Km, Road Within 6 months
near ESI Hospital-
1 Km&Radha
Swami Satsang
Bhawan Road- 1
Km)
Medium Term PWD (B&R) 9 Km of major | Toll road 1. Tendering & Work Rs. 25 lacs
road length has | already made allotment —
been identified | pothole free completed
(NabhaGobindgarh
road (SH-12A)
2 CRD 2 (a) — Short Term Municipal 5.6 km of Road | Regular Water Regular - Nil
Water Council length  Identified | sprinkling on Activity
sprinkling for water | identified road
sprinkling (Amloh
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Road-4 Kms,
Service Roads and
under bridge road
around NH-1- 6

Kms)
CRD 2 (b) — Medium Term Municipal 1 No. water | 2 more 30.10.2019 Estimation- Rs.46 lacs
Procurement Council sprinklers- exists. sprinklers each Completed
of Water of 5KL capacity Tendering -Under
sprinkler to be procured process.
CRD 3 - Medium Term Municipal -Presently manual | Procurement of | 31.03.2020 Estimation- Rs. 55 Lacs
Mechanical Council sweeping  being | 1 no. Completed
sweeping done. mechanical Tendering -Under

-ldentification  of | sweeping

- process

7.5 Km roads has | machines  for

been done as | regular

below : sweeping of

(Arrey Mill Road- | identified

1.5 Km, Jassran | roads.

Road- 1 Km,
Partap Mill Road-
300 mtr, Bank of
India Road- 400
mtr, MC office
Road- 300 mtr,
Dharam Mill Road-
500 mtr, Talwara
Road-1 Km,
KotlaRoad- 500
mtr, Ram Nagar
Mill  Road- 500
mtr&Amloh Road-
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1.5 Km)
CRD 4 - Short term Municipal Identified 12 Kms | -3000 trees to | Regular 1. Identification of Rs. 18.33
Creation of Council of road sides for be planted in | Activity roads-Completed Lacs
green buffers plantation as industrial, 2. Plantation to be
along the below : residential started in
road sides [Dharam Mill | areas and along Monsoon
Road- 500 mtr, | road sides.
Master Colony
Road- 500 mtr,
Ram Nagar Mill
Road- 1 Km,
Talwara Road-1
Km, Bank of India
Road- 500 mtr,
Model Town area
Road- 500 mtr,
AmbeyMajra
Road- 4 Km, Ajnali
Road- 2 Km and
Slip Road along
(NH-1)- 2 Km]
Short term PSIEC 800 no. of plants | 550 no. plants | Regular 1. Plantation to be Rs. 10 Lacs
already planted to be planted in | Activity started in
industrial areas Monsoon
along road
sides.
CRD5 - Short Term Municipal -ldentified 5 no. | -3000 trees to | Regular 1. Identification of Rs. 4 Lacs
Greening of Council sites / open areas | be planted in | activity open areas-
parks, open for plantation of | the identified Completed

areas

trees:

areas.

2. Plantation-To be
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community (Govt. Senior | -To ensure all started in rainy
places, Secondary School | public parks season
schools and for Boys, Govt. | have adequate
housing Senior Secondary | green  cover/
societies School for Girls, plantation.
Govt. Primary
School, Ajnali,
Govt. Primary
School,
AmbeyMajra and
Primary  School,
Tarlokpuri)
-11 nos of parks
are being
maintained by MC
and Park
Management
Committees.
CRD 6 - Medium Term Municipal 1 no. traffic | To install water | 30.11.2019 Identification- Rs. 15 Lacs
Water Council intersection fountain at Completed
fountains at pointidentified identified traffic Estimate- Under
major traffic near Railway | intersection process
intersections Station (Balu Ram Tenderingand
Dharamshala) Work allotment
will  be done
within 6 months
after
administrative
approval.
CRD 7 (a) Medium Term Municipal Identified 25 Km | Blacktopping of | 31.03.2021 Estimation- Under | Rs 8.20 Crore
Kaccha/Brick Council of Kaccha roads | identified process
for making pucca Tendering, Work
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Paved Roads
to be made
Pucca roads

roads.
(AmbeyMaijra
Road- 3 Km, Ajnali
Road- 3 Km,
Jassran Road-3
Km, Kuchha shanti
Nagar-7 Km, Iqgbal
Nagar- 3 Km, Sant
Nagar- 2 Km,
Sukha Singh
Colony-3 Km and

Kaccha roads to
be done for
control of road
dust emissions.

allotment-  After
estimation and
necessary
approvals  from
the house.

Completion-One
year after laying
of sewerage
system which is to
be completed by
PWSSB.

Talwara Road-1
Km)
CRD 7 (b) Short Term Municipal Nil - -- -
Existing Council
roadjc, ) Short term PSIEC Identified 9 kms of | Identified roads | 30.06.2019 | Recarpeting to be Rs.1.35
reqmnng existing roads for to be re completed under IID Crore
recarpeting re-carpeting carpeted. scheme of GOI.
CRD 7 (c) Medium Term Municipal Identified 10 Kms Pavement of 31.03.2020 | 1. Estimation- Rs. 1.31 Crore
Pavement of Council of road length road side using Completed
road side from Amloh interlocking 2. Tendering- Under
using Chowk to Canal tiles to prevent process.
interlocking Bridge requiring road dust 3. Work allotment-
tiles to Pavement of road | emissionsof After tendering
side identified road 4. Completion- 6
prevent road
months after
dust L
o receiving the
emissions administrative
approvals.
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Medium Term

PWD

Identified  53.84
Km of 11 existing
roads and 31 new
proposed roads

Pavement of
road side using
interlocking
tiles of
identified roads

31.03.2021

1.

Identification-
Completed

DPR, Tendering,
Work allotment
and project will be
completed after
one year of
Administrative
approval

Rs.4.23 Crore
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Annexure E — Action Plan for Control on Burning of Garbage and Biomass

Sr | Activity Implementation Responsible Base Line Target to be | Target Milestones Financial Implications,
No. period Agencies achieved Date (Monthly / if any (Estimated Cost)
(short/Medium/long Quarterly)
term)
1 CBGB 1 - Medium Term Municipal - 27 Kaccha pits | 48 nos. of 30.10.2019 | i) Estimate : Rs. 4.80 Lacs
Control on Council have been made | Pucca Completed
open in different compost pits ii) Tender : Under
burning of parks for are to be process
bio-mass collection of constructed
in City horticulture in parks and
waste to avoid green belts
burning of Bio
Mass.
-11 No. Parks
under Mc
2 CBGB 2 - Medium Term Municipal -No. of Regular Regular - Nil
Control on Corporation inspections — 11 | inspections Activity
burning of -No. of Challans | to be
municipal issued - NIL continued
solid -No. of for Control
wastes awareness on burning
of municipal
camps —10 .
Burning of solid wastes
and Challans
municipal solid to be issued
wastes stands to the
prohibited. violators.
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CBGB 3 - Short term District ° Identific | Enforcement | During 1. To create NIL
Control on Administration, ation of sites | by Team wheat/rice awareness
burning of Department of by PRSC (PAU) harvesting among farmers
agriculture Agriculture, ° Regular season regarding health
waste and Police, PSPCL, monitoring effects of
crop Revenue under residue burning
residue Department & | supervision of 2. Deptt. of
PPCB DC Agriculture  to
. 182 provide subsidy
challans for equipment/
issued in machinery as per
which total Govt. policy
amount of Rs 3. Teams will be
5,87,500/- constituted one
imposed as month prior to
Environmental start of each
compensation harvesting
in year 2018 season.
by PPCB 4. |dentification of
o Rs.37,50 no. of  fire
0/- incidents by
Environmental PRSC.
compensation 5. Visit to identified
recovered sites
upto Dec 6. Imposing
2018. Environmental
compensation
on defaulters
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7. PSPCL shall
ensure
electricity for in-
situ
management

8. Progress review
in District Level

Air Quality
Monitoring
Committee
meeting

9. Recovery of

Environmental

compensation
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Sr | Activity Implementation Responsible Base Line Target to be | Target Date | Milestones Financial
No. period Agencies achieved (Monthly / Implications, if any
(short/Medium/long Quarterly) (Estimated Cost)
term)
1 | CIE 1 - Short Term PPCB Total 69 50 Induction | 30.9.2019 - NIL
Conversion to induction furnaces are
Side Hood furnace to required to
suction in be be
furnaces converted. converted.
19 nos.
Induction
furnace have
already
converted.
2 | CIE 2 - Long term PPCB 6 nos. 220units 31.03.2021 | 1. The matter to NIL
Conversion to industries will shift to be taken with
CNG from have cleaner fuel State
coal converted Government.
their furnace 2. Providing
from coal to pipeline for
CNG fuel transportation

of CNG-One
year.

3. Procurement
of instruments

4, |Installation

5. Commissioning
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CIE 3 - Short Term PPCB No brick kiln NIL NIL NIL NIL
Conversion of
natural draft
brick kilns to
induced draft.
CIE 4 — Action Short term PPCB Regular e Action Regular -Identification of Nil
against non- inspection as against activity industries in which
complying per policy of defaultin APCD is installed.
|nd.ustr|al the Board g ‘ - Checking the
units industries
adequacy of APCD
e Checking already installed.
the - Issuing show
adequacy cause notice to the
of APCD industries violating
installed norms.
!oy t‘he -Facilitating
industries .
industry to get set
right the
inadequate APCD.
CIE 5 - Long Term Local Govt. / Industries Identified Upto 2031 |- Timeline for | Nil
Shifting  of Deptt of located  in | Industries shifting the industry
industries Town & non required to as per provision of
frorT1 non- CountryPlanning/ | designated be shifted to notified Master
designated Deptt of areas need | the Plan
areas to . designated
industrial Industries. to be industrial
identified for
areas o
shifting.
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Annexure G— Action Plan for Control on Construction and Demolition Activities

Sr | Activity Implementation Responsible | Base Line Target to be Target Milestones Financial
No. period Agencies achieved Date (Monthly / Implications,
(short/Medium/long Quarterly) if any
term) (Estimated
Cost)
1 | CCDA1(a) - Short Term Municipal Inspection is being | -Regular inspection | Regular -- Nil
Enforcement of Council carried out as per | will be made for Activity
Construction & need for Control of
Demolition bigger/commercial | Construction &
Rules. & road projects. Demolition waste.
-Counter
verification to be
done by ATP/EO.
CCDA 1 (b) — Long Term Municipal Presently no site Identification of 31.03.2022 | DPR —Under NIL
Infrastructure of Council for C&D waste site &setting up of Process
Construction & disposal exists processing plant Tendering — After
Demolition for C& D Waste estimation
waste Work Allotment-
After Tendering
2 | CCDA 2 - Control Short Term Municipal At present, | -Proper curtains / Regular Regular Nil
measure for Council minimal measures | sheets on the activity inspections

fugitive
measures

being taken by the
building
contractors.

construction sites
to be provided
&the construction
material be kept in
covered conditions

-Regular inspection
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to be made and
challan issued to
violators

CCDA 3 —Ensure
carriage of
construction
material in
closed/covered
vessels.

Short Term

Municipal
Council

MC has already

directed all
contractors to
carry building
materials and
malba in

enclosed/ covered
vessels.

Regular inspection
will be made to
ensure
implementation of
directions given to
contractors to
carry the building
materials and
malba in enclosed/
covered vessels.

Regular
Activity

Nil
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Annexure H — Action Plan for Control through Other Steps

Sr | Activity Implemen | Responsib | Base Line Target to be Target Milestones (Monthly / Financial
No.. tation le achieved Date Quarterly) Implications, if
period Agencies any (Estimated
(short/Me Cost)
dium/long
term)
1 Cos 1 - NA PPCB 1 no. CAAQMS -- Public awareness NA
Dissemination installed.
of Air Quality
Index
2 | COS 2 — | Medium PPCB No such division | One required 31.03.202 | 1. Develop Rs. 2 lacs
Establish an Air Term exists 0 methodology-Three
Quality months
Management 2. Providing
Division at infrastructure-Six
SPCB HQ months
3. Implementation-
Three months
3 | COS 3 — Setup | Medium PPCB No helpline exists One help line | 31.03.202 | 1. Develop Rs 0.5 Lacs
helpline in each Term number required 0 methodology-Three
city/town as months
well as SPCB 2. Providing
HQ infrastructure-Six
months
3. Implementation-
Three months
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Cos 4 - Short PPCB Punjab Pollution Manual No non- Regular Activity NIL

Monitoring  of term Control Board monitoring exists complyin

DG sets and g DG set

action against to be

violations operated

COS 5 — Source | Short PPCB Source Source 31.03.202 S . Rs.5.00 lacs
. . . election of Agency

Apportionment | Term Apportionment Apportionment 0

Study

Study not carried
out

Study to be carried
out through
selected Agency.

Develop scope of work
Allotment of work
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Annexure | — Action Plan for Training & Capacity Building Programmes

Sr. | Activity Implementation | Responsible | Base Line Target to be | Target Milestones (Monthly / | Financial
No. period (Short/ | Agencies achieved Date Quarterly) Implications, if
Medium/ Long any (Estimated
term) Cost)
1 | TCB1 — Training | Short Term PPCB Officers get e District/City | 31.03.2020 | Selecting agencies/ experts | Rs.2.00 lacs
& Capacity trainings under level for organizing theme specific
Building various training trainings.
Programmes programmes programmes Organization of programmes
orgnanized by —1 Nos. at City/District and level.
the concerned e State  level
departments training
programmes
—1 Nos.

Note: ‘Short Term’ refers to activities to be carried out during next 6 months, ‘Medium Term’ refers to activities to be carried out during next 2
years and ‘Long Term’ refers to activities to be carried out in more than 2 years time period.

3k 3k %k %k %
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ANNEXURE R-3/3

Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 924 /2019

(With reports dated 14.03.2020, 14.05.2020, 14.07.2020 and
26.09.2020)

Neeraj Goyal Applicant

Versus

State of Punjab Respondent

Date of hearing: 01.10.2020

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE S. P. WANGDI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondent: Ms. Anusha Nagarajan, Advocate for PPCB
ORDER
1. The issue for consideration is remedial action against illegal

polluting activities by the motor scraping units in Mandi Gobindgarh,

Punjab.

2. The Tribunal considered the matter earlier on 11.02.2020 in light
of report dated 27.01.2020 furnished by the joint Committee comprising
the Central Pollution Control Board, State Pollution Control Board
(SPCB) and the Municipal Council, Mandi Gobindgarh. The Committee
was constituted to examine the compliance of the Hazardous and Other
Waste (Management & Transboundary Movement) Rules, 2016, apart

from the provisions of the Air (Prevention and Control of Pollution) Act,
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1981 and Standard Operating Procedure (SOP) to deal with the metal

and other scraps.

3. The Committee found serious violations and taking note of the
findings of the Committee which were quoted in the order dated

11.02.2020, the Tribunal observed:-

“4.  The above report does not effectively deal with the serious
problem and is not, thus, satisfactory. More units should have been
monitored having regard to the adverse consequences on the health
of the inhabitants in violation of Fundamental Right to breathe clean
air and to clean environment. Continuous and stringent action is
required which has not yet been taken. Let the Committee file a
fresh and detailed report by covering large number of units.

We also direct that carrying capacity of the area to
sustain such activities may be conducted by the Committee in
terms of number of such units which can be sustained to give
effect to ‘Sustainable Development’ principle and to enable
the regulatory authorities to ensure steps for preventing
pollution.

5. Accordingly, we direct the State PCB to take further stringent
measures by way of stopping the polluting activities and recovering
compensation on ‘Polluter Pays’ principle, apart from any other
statutory action as may be warranted in the situation.”

4. In compliance of the above, the joint Committee has filed interim
reports dated 14.03.2020, 14.05.2020, 14.07.2020 and 26.09.2020. It

would suffice to refer to the last report as follows:-

“5.In compliance to order dated 11/2/2020, the Committee carried
out field study by taking the assistance of additional manpower
from CPCB and PPCB. The following additional officials from
CPCB and PPCB provided support to the Committee:

Ms. P.K Selvi, Scientist 0', CPCB, Delhi.

Sh. Sahil Patel, Scientist 93, CPCB, Delhi.

Sh. Mohit Singla, Assistant Environmental Engineer, PPCB.
Sh. Rubal Goyal, Assistant Environmental Engineer, PPCB.
Sh. Dharamvir Singh. Junior Environmental Engineer, PPCB

AL~

6. The Committee referred to above inspected 150 units covering
different industrial activities such as Induction furnace,
Rolling Mill, Importers/Dismantling units/Local scrap traders
during 21.02.2020 to 02.03.2020. PPCB being nodal agency
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submitted interim report on 14.03.2020 before Honble NGT.
The violations observed during the inspections carried out
from 21/02/2020 to 02/03/2020 in the area of Mandi
Gobindgarh were conveyed to PPCB vide CPCB's letter no.
2543 dated 15/07/2020. Action in the form of closure,
imposition of Environment compensation and issuance of
advisory has been taken. The Action taken report with regard
to 32 units .wherein major violations were observed by the
team is attached as Annexure-1.

. Apart from the above, PPCB has carried out following activities to
control air pollution in the area of Mandi Gobindgarh:

a) 252 number of units were inspected by PPCB for the period
from 1/11/2019 to 31/8/2020, out of 252 units, 184 units
were found in compliance of various Pollution Control Laws
i.e. the Water (Prevention & Control of Pollution) Act, 1974,
the Air (Prevention & Control of Pollution) Act, 1981 and the
Hazardous and Other Wastes Management Rules, 2016. A
list of 184 units is enclosed herewith as Annexure-2.
Minor violations were observed in the 50 cases, out of
remaining 68 units. Show cause notices were issued,
opportunity- of hearing was extended and time was
given for making compliance. The list of 50 units is
enclosed as Annexure-3. Action was taken in the
remaining 18 units having major violations i.e.
Environmental compensation upon 16 units
amounting to Rs. 22 lacs was imposed and Bank
guarantee amounting to Rs. 2.50 lacs was imposed
on 2 units. The list of 16 units upon which EC was
imposed is enclosed herewith as Annexure-4 and the list
of 2 units upon which bank guarantee was imposed is
enclosed as Annexure-S5.

b) In order to contain the cause of air pollution arising from the
burning of scrap, the Board vide Office Order no. 475 dated
21/8/2020 has cancelled all the one time authorizations
granted before 31/1/2019 for import of iron and steel scrap
and amended the procedure for obtaining one-time
authorization under rule-13 to import other waste listed in
part-D of Schedule-III, on behalf of actual users. Copy of
Office Order is enclosed herewith as Anncxure-6.

c) Further, it is submitted that there are 190 no. of
rolling mills operating in Mandi Gobindgarh area,
which are using pulverized coal as fuel in their re-
heating furnace. Directions have been issued by the
Board to all the rolling mills to shift from coal to PNG
by 31/12/2020 (copy of Public Notice issued by the Board
is enclosed as Annexure-7) in compliance of Action plan
prepared for non-attainment city of Mandi Gobindgarh in the
matter of 0.A. no. 681 of 2018. Presently, 24 no. of
industries have successfully converted their re-heating
furnace from coal to PNG and in addition to this 25 no. of
more industries have made agreement with PNG provider
and are in the process of shifting from coal to PNG. The list
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of industries entered into the agreement with the gas
provider t.e. M/s IRM Energy Puvt. Ltd. is enclosed as
Annexure-8.

d) As part of compliance to the Action plan prepared for non-
attainment city of Mandi Gobindgarh, Punjab Pollution
Control Board has successfully upgraded the air
pollution control devices of nearly 100 induction
furnaces in Mandi Gobindgarh of capacities varying
from 2 TPH to 10 TPH from top hood followed by wet
scrubber to side hood technology followed pulse jet
bag house filters. As a result, the induction furnace
units which were earlier generating APCD dust of about
10-15 kg/Day are now generating APCD dust @ 200-250
kg/Day. It is relevant to mention here that the APCD dust,
which was earlier disposed off to common Treatment,
Storage Disposal Facility (TSDF) for landfill purpose is
now being sold to a waste recycling unit set up with the
help of PPCB for extraction of zinc. The units are now
earning about Rs. 8 per Kg for the ash being lifted by the
recycling unit and creating wealth from waste.

e) Apart from the industrial pollution, the road dust due to
heavy vehicular movement becomes air borne and
contributes to major part of air pollution in Mandi
Gobindgarh area. In order to control the same,
interlocking tiles have been provided on the entry /
exit points of the industry/ vehicular movement area
and entry exit points of weigh bridges as per
directions issued by Punjab Pollution Control Board.
However, major and slip roads in the area of Mandi
Gobindgarh, which are in bad shape contributes towards
the cause of dust emissions due to heavy vehicular movement
and parking. The major and link roads are required to be
overhauled by Municipal authorities.

8. In compliance to the directions of the Hon'ble Tribunal
relating to the carrying capacity of the area as contained in
order dated 11/2/2020, it is respectfully submitted that
expert members of IIT, Delhi have been engaged by the Board
to calculate carrying capacity of all the nine non-attainment
cities including Mandi Gobindgarh. As per the signed
documents / agreement of PPCB and expert members of IIT,
Delhi, it was decided that IIT, Delhi shall complete and
submit carrying capacity of all the 9 cities by end of October,
2020 (copy of MOU signed by IIT, Delhi is enclosed as
Annexure-9).

9. Further, it is submitted that inspection of the remaining
industries, by joint team of PPCB and CPCB could not
be completed due to COVID-19 situation, as physical
visits and meetings are still restricted as per Ministry
of Home Affairs guidelines dated 29.06.2020. The
remaining monitoring will be carried out after normal
operation of the industries possibly in the month of November
or December, 2020.
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Prayer:
In view of the above facts, it is humbly prayed that:

1. 45 days time period is required for completing Stack and fugitive
emission monitoring and analysis in the remaining units after
visit of the joint team to Mandi Gobindgarh.

2. Compilation of analysis results and preparation of final report
will take additional 30 days as carrying capacity on the basis of
the analysis results is also to be evaluated.

3. Suitable directions may be issued to MC, Mandi Gobindgarh
to provide Action plan for:

a) Stabilization of major / link roads in Mandi Gobindgarh area
and alongside the National Highway-44 to minimize dust
emission

b) Providing dedicated parking area for the industrial vehicles.

Therefore, 4 months extension may kindly be granted for

submission of Final report to Hon%le NGT after the completion of

the inspections to be carried out by the joint of CPCB and PPCB.”
5. It is clear from the above that there are serious violation of
environmental norms and inadequate monitoring by the statutory
authorities. Remedial action taken even after intervention of this
Tribunal is hardly adequate. Further serious steps are required to be
taken for upholding the rule of law and protection of environment and
public health. Let further meaningful action be taken and a compliance
report filed before the next date. In the context of directions to shift
rolling mills from coal to PNG, we direct the State PCB to ensure that if
such shifting does not take place, the non-compliant units be closed till
compliance. This should apply not only to rolling mills but also to other
similarly placed industries operating on coal. Wherever there is non-
compliance, the State PCB may take coercive measurers, including
closure, recovery of compensations and initiating prosecution, following
due process of law. The Tribunal, vide order dated 06.03.2019 in OA No.

20/2017 (WZ), Babubhai Ramubhai Saini v. Gujarat Pollution Control

113



1437

Board & Ors., considered identical situation at Morbi in Gujarat and

observed:

“25.  Accordingly, we allow the applications and direct the GPCB to
close all coal gasifiers industries and units operating with the help of
coal gasifiers without prejudice to such units switching over to non-
coal gasifiers or PNG or technology consistent with the above report.
The GPCB must initiate immediate steps for prosecution of the
industries which have operated in violation of law and recover
compensation for causing damage to the environment and public
health. This amount may be assessed by a Committee with
representatives of CPCB, GPCB and NEERI The CPCB uwill be the
nodal agency for coordination and compliance. The Committee may
suggest restoration plan.

26. xx xx xx
27. The Committee may take into account the cost of reversing the
damage caused and also the amount to be recovered which will
operate as deterrent and render any polluting activity non-profitable.
28. To oversee the execution of this order by the GPCB, we
appoint an Oversight Committee headed by Justice B.C. Patel, former
Chief Justice of Delhi High Court and former Judge of Gujarat High
Court who is already heading an Oversight Committee constituted by
this Tribunal vide order dated 16.01.2019 in O.A. 606/2018. He will
also be assisted by a representative of CPCB. The GPCB will provide
all logistics to Justice Patel. Any person concerned with execution of
this order will be at liberty to represent to the said Oversight
Committee.”
6. Further, Punjab State PCB may complete the study on assessment
of carrying capacity of the region as per the schedule and prepare an
action plan for improvement of environment. There has to be proper
management of hazardous waste generated by the industries, providing
raw material in the form of scrap, for further processing. The entire
mechanism should have proper manifest system. As per information
provided by CPCB in OA No. 1038/2018, News item published in "The
Asian Age" Authored by Sanjay Kaw Titled "CPCB to rank industrial units
on pollution levels", order dated 10.07.2019, the Comprehensive

Environmental Pollution Index (CEPI) with respect to air is 23.7 at

Gobindgarh which does not appear to be correct in view of pollution level,
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as shown by the report. CPCB may reverify this index considering entire

industrial development in the region and rectify its index.

Import of hazardous waste needs to be strictly regulated as per
laws, to avoid import of such waste illegally.

[llegal dismantling units may be closed and only authorized and
complying units be allowed to operate.

Non-recyclable waste be disposed properly.

Ground water extraction may be regulated in accordance with
order passed by this Tribunal on 20.07.2020 in OA No. 176/2015

Shailesh Singh v. Hotel Holiday Regency, Moradabad & Ors.

6. Interim report in the matter may be furnished by 31.12.2020 and
final report may be furnished by 28.02.2021 by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/ OCR Support PDF

and not in the form of Image PDF.
List for further consideration on 08.03.2021.

A copy of this order be sent to the CPCB, the State PCB and the

Municipal Council, Mandi Gobindgarh by e-mail for compliance.

Adarsh Kumar Goel, CP

S. P. Wangdi, JM

Dr. Nagin Nanda, EM
October 01, 2020
Original Application No. 924 /2019
SN
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ANNEXURE R-3/4

Item No. 04 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)
Original Application No. 924 /2019
(With reports dated 25.03.2021 and 01.04.2021)
Neeraj Goyal Applicant
Versus

State of Punjab Respondent(s)

Date of hearing: 06.04.2021

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER

Respondents: Ms. Anusha Nagarajan, Advocate for PPCB
Mr. Balendu Shekhar, Advocate for CPCB

ORDER

1. The issue for consideration is remedial action against polluting

activities by the motor scraping units in Mandi Gobindgarh, Punjab.

2. The Tribunal considered the matter earlier on 11.02.2020 in light
of report dated 27.01.2020 furnished by the joint Committee comprising
the Central Pollution Control Board (CPCB), State Pollution Control
Board (SPCB) and the Municipal Council, Mandi Gobindgarh. The
Committee was constituted to examine the compliance of the Hazardous
and Other Waste (Management & Transboundary Movement) Rules,
2016, apart from the provisions of the Air (Prevention and Control of
Pollution) Act, 1981 and Standard Operating Procedure (SOP) to deal

with the metal and other scraps.
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3. The Committee found serious violations and taking note of the
findings of the Committee which were quoted in the order dated
11.02.2020, the Tribunal observed:-
“4.  The above report does not effectively deal with the serious
problem and is not, thus, satisfactory. More units should have been
monitored having regard to the adverse consequences on the health
of the inhabitants in violation of Fundamental Right to breathe clean
air and to clean environment. Continuous and stringent action is

required which has not yet been taken. Let the Committee file a
fresh and detailed report by covering large number of units.

We also direct that carrying capacity of the area to
sustain such activities may be conducted by the Committee in
terms of number of such units which can be sustained to give
effect to ‘Sustainable Development’ principle and to enable
the regulatory authorities to ensure steps for preventing
pollution.

5. Accordingly, we direct the State PCB to take further stringent
measures by way of stopping the polluting activities and recovering
compensation on ‘Polluter Pays’ principle, apart from any other
statutory action as may be warranted in the situation.”
4. The matter was last considered on 01.10.2020 in the light of
interim reports dated 14.03.2020, 14.05.2020, 14.07.2020 and
26.09.2020 mentioning the details of the action taken. The Tribunal
found that serious violations of environmental norms were continuing
and the monitoring was inadequate. Thus, meaningful remedial action
was required, including shifting of the fuel to Piped Natural Gas (PNG)
and wherever such shifting was not done, to close the units. Further
direction was to complete study on carrying capacity and monitor
compliance of hazardous waste management norms, including regulation
of import, closing of illegal dismantling units, disposal of non-recyclable

waste and extraction of groundwater. Operative part of the order is as

follows:
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“4. In compliance of the above, the joint Committee has filed
interim reports dated 14.03.2020, 14.05.2020, 14.07.2020 and
26.09.2020. It would suffice to refer to the last report as follows:-

“5.In compliance to order dated 11/2/2020, the Committee
carried out field study by taking the assistance of
additional manpower from CPCB and PPCB. The following
additional officials from CPCB and PPCB provided support
to the Committee:

1. Ms. P.K Selvi, Scientist O', CPCB, Delhi.

2. Sh. Sahil Patel, Scientist 93', CPCB, Delhi.

3. Sh. Mohit Singla, Assistant Environmental Engineer,
PPCB.

4. Sh. Rubal Goyal, Assistant Environmental Engineer,
PPCB.

5. Sh. Dharamvir Singh. Junior Environmental
Engineer, PPCB

6. The Committee referred to above inspected 150 units
covering different industrial activities such as
Induction furnace, Rolling Mill, Importers/Dismantling
units/Local scrap traders during 21.02.2020 to
02.03.2020. PPCB being nodal agency submitted
interim report on 14.03.2020 before Honble NGT. The
violations observed during the inspections carried out
from 21/02/2020 to 02/03/2020 in the area of Mandi
Gobindgarh were conveyed to PPCB vide CPCB's letter
no. 2543 dated 15/07/2020. Action in the form of
closure, imposition of Environment compensation and
issuance of advisory has been taken. The Action taken
report with regard to 32 wunits .wherein major
violations were observed by the team is attached as
Annexure-1.

7. Apart from the above, PPCB has carried out following
activities to control air pollution in the area of Mandi
Gobindgarh:

a) 252 number of units were inspected by PPCB for the
period from 1/11/2019 to 31/8/2020, out of 252
units, 184 units were found in compliance of various
Pollution Control Laws i.e. the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention
& Control of Pollution) Act, 1981 and the
Hazardous and Other Wastes Management Rules,
2016. A list of 184 units is enclosed herewith as
Annexure-2. Minor violations were observed in
the 50 cases, out of remaining 68 units. Show
cause notices were issued, opportunity- of
hearing was extended and time was given for
making compliance. The list of 50 units is
enclosed as Annexure-3. Action was taken in the
remaining 18 units having major violations i.e.
Environmental compensation upon 16 units
amounting to Rs. 22 lacs was imposed and
Bank guarantee amounting to Rs. 2.50 lacs
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was imposed on 2 units. The list of 16 units
upon which EC was imposed is enclosed herewith
as Annexure-4 and the list of 2 units upon which
bank guarantee was imposed is enclosed as
Annexure-5.

In order to contain the cause of air pollution
arising from the burning of scrap, the Board vide
Office Order no. 475 dated 21/8/2020 has
cancelled all the one time authorizations granted
before 31/1/2019 for import of iron and steel
scrap and amended the procedure for obtaining
one-time authorization under rule-13 to import
other waste listed in part-D of Schedule-1II, on
behalf of actual users. Copy of Office Order is
enclosed herewith as Anncxure-6.

Further, it is submitted that there are 190 no.
of rolling mills operating in Mandi
Gobindgarh area, which are using pulverized
coal as fuel in their re-heating furnace.
Directions have been issued by the Board to
all the rolling mills to shift from coal to PNG
by 31/12/2020 (copy of Public Notice issued by
the Board is enclosed as Annexure-7) in
compliance of Action plan prepared for non-
attainment city of Mandi Gobindgarh in the matter
of 0.A. no. 681 of 2018. Presently, 24 no. of
industries have successfully converted their re-
heating furnace from coal to PNG and in addition
to this 25 no. of more industries have made
agreement with PNG provider and are in the
process of shifting from coal to PNG. The list of
industries entered into the agreement with the gas
provider i.e. M/s IRM Energy Puvt. Ltd. is enclosed
as Annexure-8.

As part of compliance to the Action plan prepared
for non-attainment city of Mandi Gobindgarh,
Punjab Pollution Control Board has successfully
upgraded the air pollution control devices of
nearly 100 induction furnaces in Mandi
Gobindgarh of capacities varying from 2 TPH
to 10 TPH from top hood followed by wet
scrubber to side hood technology followed
pulse jet bag house filters. As a result, the
induction furnace units which were earlier
generating APCD dust of about 10-15 kg/Day are
now generating APCD dust @ 200-250 kg/Day. It
is relevant to mention here that the APCD dust,
which was earlier disposed off to common
Treatment, Storage Disposal Facility (TSDF) for
landfill purpose is now being sold to a waste
recycling unit set up with the help of PPCB for
extraction of zinc. The units are now earning

119



1443

about Rs. 8 per Kg for the ash being lifted by the
recycling unit and creating wealth from waste.

e) Apart from the industrial pollution, the road dust
due to heavy vehicular movement becomes air
borne and contributes to major part of air
pollution in Mandi Gobindgarh area. In order to
control the same, interlocking tiles have been
provided on the entry / exit points of the
industry/ vehicular movement area and entry
exit points of weigh bridges as per directions
issued by Punjab Pollution Control Board.
However, major and slip roads in the area of
Mandi Gobindgarh, which are in bad shape
contributes towards the cause of dust emissions
due to heavy vehicular movement and parking. The
major and link roads are required to be overhauled
by Municipal authorities.

. In compliance to the directions of the Hon'ble Tribunal
relating to the carrying capacity of the area as contained
in order dated 11/2/2020, it is respectfully submitted
that expert members of IIT, Delhi have been engaged by
the Board to calculate carrying capacity of all the nine
non-attainment cities including Mandi Gobindgarh. As per
the signed documents / agreement of PPCB and expert
members of IIT, Delhi, it was decided that IIT, Delhi shall
complete and submit carrying capacity of all the 9 cities
by end of October, 2020 (copy of MOU signed by IIT, Delhi
is enclosed as Annexure-9).

. Further, it is submitted that inspection of the
remaining industries, by joint team of PPCB and
CPCB could not be completed due to COVID-19
situation, as physical visits and meetings are
still restricted as per Ministry of Home Affairs
guidelines dated 29.06.2020. The remaining
monitoring will be carried out after normal operation of
the industries possibly in the month of November or
December, 2020.

Prayer:
In view of the above facts, it is humbly prayed that:

1. 45 days time period is required for completing Stack
and fugitive emission monitoring and analysis in the
remaining units after visit of the joint team to Mandi
Gobindgarh.

2. Compilation of analysis results and preparation of
final report will take additional 30 days as carrying
capacity on the basis of the analysis results is also to
be evaluated.

3. Suitable directions may be issued to MC, Mandi
Gobindgarh to provide Action plan for:
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a) Stabilization of major / link roads in Mandi
Gobindgarh area and alongside the National
Highway-44 to minimize dust emission

b) Providing dedicated parking area for the
industrial vehicles.

Therefore, 4 months extension may kindly be
granted for submission of Final report to Hon%le
NGT after the completion of the inspections to be
carried out by the joint of CPCB and PPCB.”

5. It is clear from the above that there are serious violation of
environmental norms and inadequate monitoring by the statutory
authorities. Remedial action taken even after intervention of this
Tribunal is hardly adequate. Further serious steps are required to
be taken for upholding the rule of law and protection of
environment and public health. Let further meaningful action be
taken and a compliance report filed before the next date. In the
context of directions to shift rolling mills from coal to PNG, we direct
the State PCB to ensure that if such shifting does not take place,
the non-compliant units be closed till compliance. This should
apply not only to rolling mills but also to other similarly placed
industries operating on coal. Wherever there is non-compliance, the
State PCB may take coercive measurers, including -closure,
recovery of compensations and initiating prosecution, following due
process of law. The Tribunal, vide order dated 06.03.2019 in OA
No. 20/2017 (WZ), Babubhai Ramubhai Saini v. Gujarat Pollution
Control Board & Ors., considered identical situation at Morbi in
Gujarat and observed:

“25. Accordingly, we allow the applications and direct the
GPCB to close all coal gasifiers industries and units operating
with the help of coal gasifiers without prejudice to such units
switching over to non-coal gasifiers or PNG or technology
consistent with the above report. The GPCB must initiate
immediate steps for prosecution of the industries which have
operated in violation of law and recover compensation for
causing damage to the environment and public health. This
amount may be assessed by a Committee with
representatives of CPCB, GPCB and NEERI. The CPCB will be
the nodal agency for coordination and compliance. The
Committee may suggest restoration plan.

26. xx XX XX

27. The Committee may take into account the cost of
reversing the damage caused and also the amount to be
recovered which will operate as deterrent and render any
polluting activity non-profitable.

28. To oversee the execution of this order by the GPCB, we
appoint an QOversight Committee headed by Justice B.C.
Patel, former Chief Justice of Delhi High Court and former
Judge of Gujarat High Court who is already heading an
Oversight Committee constituted by this Tribunal vide order
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dated 16.01.2019 in O.A. 606/2018. He will also be assisted
by a representative of CPCB. The GPCB uwill provide all
logistics to Justice Patel. Any person concerned with
execution of this order will be at liberty to represent to the
said Oversight Committee.”

6. Further, Punjab State PCB may complete the study on
assessment of carrying capacity of the region as per the schedule
and prepare an action plan for improvement of environment. There
has to be proper management of hazardous waste generated by
the industries, providing raw material in the form of scrap, for
further processing. The entire mechanism should have proper
manifest system. As per information provided by CPCB in OA No.
1038/2018, News item published in "The Asian Age" Authored by
Sanjay Kaw Titled "CPCB to rank industrial units on pollution
levels", order dated 10.07.2019, the Comprehensive
Environmental Pollution Index (CEPI) with respect to air is 23.7 at
Gobindgarh which does not appear to be correct in view of
pollution level, as shown by the report. CPCB may reverify this
index considering entire industrial development in the region and
rectify its index.”

5. Accordingly, reports have been filed by CPCB on 25.03.2021 and
by the State PCB on 01.04.2021 which also response to the observations
in the report of the CPCB. Prior to its report filed on 01.04.2021, the

State PCB filed an action taken report on 05.03.2021. However, it will be

enough to refer to the later updated report.

6. The report of CPCB mentions the steps taken in pursuance of
order dated 11.02.2021, including the steps taken by the State PCB.
Details of inspections of individual units have been given. In Chapter 3,
the Committee has mentioned the ambient air quality data at six
different locations and it has been found that the prescribed air quality
standards are exceeding at all locations. The reason for deterioration
includes coal burning as fuel without APCDs, non-usage of APCD at
induction furnaces, burning of plastic in scrap, etc. The conclusion is
quoted below:

&«

. reveals that values of Particulate matter 10 and 2.5 are
exceeding the permissible limits as prescribed in National
Ambient Air Quality Standards, 2006 at all the locations and
concentration of SOx is also exceeding the prescribed limit at 01
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location (i.e.Madhav Stelco Put Ltd) which shows that the air
quality of Mandi Gobindgarh has been deteriorated due to
various potential factors like coal burning in rolling mills as fuel
without appropriate functioning of APCD, emissions due to non-
usage of APCD regularly at Induction furnaces during the charge
of scrap in to the furnace, heavy vehicular movement in the
highway which passes through Mandi Gobindgarh, dust from the
unpaved roads, burning of plastic in the scrap in an unorganised
manner, etc.”

Thereafter, observations and recommendations have been made as

follows:

“Observations/Conclusion:

Apart from the unit specific observations as mentioned in section
2.1, 2.2, 2.3 and 2.5 of this report, based on inspection of majority
of units in Mandi Gobindgarh, the committee made following
general observations:

1.

During the visit of the committee, it was observed that 27 out
of 59 Induction Furnaces, 41 out of 45 Hot Rolling mills and
30 out of 50 importers were operating without valid
Air/ Water Act and/or Authorization under HOWM Rules,
2016.

It was found that category of Hazardous and other wastes
i.e. Mill scales, used/waste oil generated from industrial
operation, residue from gasifiers, sludge from recirculation
water tank, quantity and disposal method is not defined
clearly in the authorization granted by PPCB.

During the visit of the committee, it was observed that 58 out
of 59 Induction furnaces and 39 out of 45 hot rolling mills
were violating Hon'ble Supreme Court orders dated
14.10.2003 in the matter of W.P (C) 657/1995 w.r.t
Installation of Display Board in the front gate of unit premises
where it can be easily visible and regular updation of the
same.

At the time of visit all the Hot rolling mills were found to be
violating the directive of PPCB w.r.t shifting to PNG and were
observed to be using Coal and/or furnace oil as fuel in
reheating furnace.

Hood and suction arrangement provided to trap the
emissions from induction furnace were found inadequate in
result of which flue gases wee accumulating in the work zone
and ultimately escaping into the environment in haphazard
manner. This is causing adverse impact on the workers and
environment in the nearby vicinity of such units.
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The induction furnaces are operating for single shift (i.e. 12
hrs) during the night time to mislead the regulatory agencies
as they are not operating APCD system in night.

Traders/Importers of metal scrap have obtained one-time
authorization for import of metal scrap listed under Schedule
II-part D of HOWM Rules, 2016 on behalf of actual users.
However, the imported metal scrap is being sold in local
market or to users other than actual users in violation of
HOWM Rules, 2016.

The importers/traders have been granted permission to
import only Iron and Steel scrap. But they are also
importing combination of other waste like Copper,
Aluminium, Plastic, Rubber etc. along with Iron and
Steel scrap without permission.

After importing the combined waste like copper,
aluminium, plastic etc, traders/importers illegally sell
the same to local dismantling units. The dismantling
units or the traders/importers use crude methods such
as open burning to extract valuable materials (copper
from PVC copper wires) and dispose of unwanted
material (plastic and rubber) during night hours.

Induction furnaces, Hot Rolling  Mills and
Importers/Traders are not following/adhering to
various provisions of HOWM Rules, 2016 including safe
handling and managing hazardous and other waste
(Rule 4); Storage of hazardous & other waste (Rule 8);
Packaging and labelling (Rule 17); Transportation (Rule
18); Manifest system (Rule 19); Records and Returns
(Rule 20) etc.

All the Induction furnaces and Hot Rolling Mills are
extracting ground water through
borewells/submersibles without obtaining NOC from
CGWA for the same and also have not installed flow
meters to quantify the extraction of water.

The water being used for cooling purposes is being
recirculated, the same were contaminated with mill scales
and used oil. No provision for disposal of the sludge
generated from recirculation tank has been found. It is
evident that the same is being disposed illegally as it
contains mill scales which is classified as other waste as per
HOWM Rules, 2016.

All the Induction furnaces and Hot Rolling Mills do not have
stack monitoring arrangements as per CPCB"s Emission
Regulations  (Part-Ill) and also not found feasible
arrangements for stack monitoring. Further, in this regard
CPCB requested PPCB to direct units to provide adequate
arrangements. However, no Induction Furnace or Hot Rolling
Mill provided the same.
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Most of the industrial workers/labourers involved in the
operation were found working without personal protective
equipment (PPE).

Due to unpaved road network in the industrial areas and
movement of heavy vehicles contributing towards increased
suspended particulate matter of the entire area of Mandi
Gobindgarh.

PPCB has already engaged IIT Delhi to carryout source
apportionment study and calculate Carrying capacity
for 09 non-attainment cities in Punjab including Mandi
Gobindgarh, the same will be completed by July 2021.

CPCB has already invited quotations from EPA recognised
laboratory for sampling and analysis of ambient air quality
parameters and water quality parameters. After monitoring
for deciding Comprehensive Environmental Pollution Index
(CEPI) of Mandi Gobindgarh and same will be submitted in
April 2021.

Recommendations:

1.

PPCB shall ensure that all the units (i.e. Induction
Furnaces. Hot Rolling Mills and Importers/Traders)
should operate with valid consent and authorization. If
any such units found operating without valid
consent/authorization same should be closed down.

PPCB shall grant and issue integrated Consent under
Air/ Water Act and Authorization under HOWM Rules, 2016
at the same time, clearly defining category, quantity and
method for disposal of hazardous and other waste.

PPCB shall ensure that all the units engaged in
generation and management of hazardous waste must
install Environmental data display board at the main
gate of the factory premises where it can be easily
visible and same is being updated on regular basis in
compliance of Hon'ble Supreme Court orders dated
14.10.2003 in the matter of W.P (C) 657/1995.

All the hot rolling mills and Induction furnaces must
shift to PNG instead of using Coal/Furnace Oil/Wood as
fuel in reheating furnace/Pre-heating of ladle as
directed by PPCB. If the units have not yet shifted to
PNG, PPCB shall ensure to close down operation of such
units.

All the induction furnaces should provide technically
adequate suction arrangements including hood to trap 100%
fugitive emissions and ensure its continuous operation. In
addition to this, it is recommended that all the units shall
ensure to install OCEMS in all stacks of Induction
furnaces/Hot Rolling Mills and same should be connected to
CPCB and PPCB servers.

10
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PPCB shall review/cancel authorization granted to
importer/ traders which are violating terms and
conditions of authorization/import license by
importing all king of metal scrap against the
permission of iron and steel scrap. And selling the
same to unauthorised dismantlers.

It is recommended that PPCB shall close down all the
dismantling wunits operated by importers/traders
/unauthorised dismantlers without consent
/authorization from PPCB for dismantling.

PPCB  shall impose  Financial Penalty and
Environmental compensation on defaulting units for
violating various provisions of HOWM Rules, 2016
including safe handling and managing hazardous and
other waste (Rule 4); Storage of hazardous & Other
waste (Rule 8); Packaging and labelling (Rule 17);
Transportation (Rule 18); Manifest system (Rule 19);
Records and Returns (Rule 20) etc.

All the operating units should obtain NOC from CGWA
and install flowmeter to quantify the extraction of
groundwater.

PPCB shall ensure that all the units must provide stack
monitoring arrangements as per Emission Regulations
Part-Ill for conducting stack monitoring for compliance
verification.

All the units must provide proper PPEs to all workers and
also ensure safety of workers in the work zone areas as they
are working in highly hazardous conditions.

PPCB shall ensure adequate number of Continuous
Ambient Air Quality Monitoring station as per CPCB
guideline in the Mandi Gobindgarh area.

Municipal Council of Mandi Gobindgarh shall provide
paved road network as well as adequate sewerage
network in the Industrial area of Mandi Gobindgarh.

It is recommended that PPCB shall develop an action
plan on the basis of findings of carrying capacity and
Comprehensive Environmental Pollution Index (CEPI)
score of Mandi Gonbindgarh. Further, PPCB shall also
constitute a Monitoring Committee comprising of
officials from PPCB, Municipal Council and District
Administration to monitor implementation of drawn
action plan in time bound manner.

As per Hon'ble NGT orders dated 01/10/2020, PPCB being the
nodal agency has to submit the Final Action Taken Report of
committee as constituted by Hon'ble NGT. The 02 members of
the said committee namely Punjab Pollution Control Board and

11
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Municipal Council of Mandi Gobindgarh have submitted interim
report on 05/03/2021 despite of CPCB's request to submit this
final Action Taken Report which was communicated by CPCB to
PPCB vide e-mail dated 26/02/2021.”

7. In the report of the State PCB dated 01.04.2021, action taken is

summed up as follows:

a) CONVERSION OF INDUSTRIES FROM COAL TO PNG

239 number of industries operating in Mandi
Gobindgarh arca are using coal as fuel in their
furnaces. Presently, 48 number of industries have
successfully converted their re-heating furnace
from coal to PNG and in addition to this 160
number of more industries have made agreement
with PNG provider and are in the process of
shifting from coal to PNG. The status report of all
the industries with regard to PNG status is
attached herewith as Annexure 1.

It is relevant to mention here that the Board has
issued show cause notices for cancellation of
consent under the Air (Prevention 86 Control of
Pollution) Act, 1981 to all the industries, who have
failed to shift their units from coal to PNG upto
31/12/2020.

It is further relevant to mention here that the
Board had issued notice to issue directions u/s
31-A of the Air (Prevention and Control of
Pollution) Act, 1981 to 31 number of units who
have failed to obtain valid consent of the Board
and have also not converted their units from coal
to PNG.

It is pertinent to mention here that Punjab
Pollution Control Board is sincerely making
continuous and earnest efforts to shift the
industries to PNG. Various meetings have
been taken with All India Steel Re-Roller
Association (AISRA) and AISRA has requested the
Board to extend the timeline upto 30/6/2021 as.
shifting of industries from coal to PNG involves
high financial cost of Rs. 25-30 lacs per unit and
it also take about 3 months' time to switch to
PNG by making necessary modifications in the
existing industries.

To facilitate AISRA, a meeting was arranged by the
Board on 10/2/2021 with the members of All India
Steel Re-Rolling  Association (AISRA) and

12
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representatives of M/s IRM Energy Pvt. Ltd. to
resolve some issues regarding the clauses of the
agreement made between industries and the gas
provider agency. During the meeting, the issues
regarding the clauses, of the agreement and gas
price mechanism were got resolved.

b) THE STUDY ON ASSESSMENT OF CARRYING CAPACITY

IIT, Delhi through its Centre of the Consultant In-charge
(CO-CI) has been engaged by the Board to calculate
carrying capacity of all the nine non-attainment cities in
the State of Punjab including Mandi Gobindgarh (copy of
MOU signed is enclosed as Annexure-1-A). The data
required for calculating carrying capacity of Mandi
Gobindgarh has already been provided to the expert
members and the Board is continuously requesting IIT,
Delhi to submit source apportionment study and
calculate carrying capacity of all the nine non-
attainment cities. IIT, Delhi has requested the Board
that the study will further take 3-4 months' time and
report shall be submitted on or before 30/6/2021. After
the receipt of the report of the said study from IIT, Delhi,
an action plan will be prepared based on the
recommendations of the report for the improvement of
environment in all the non-attainment cities of the State
of Punjab including Mandi Gobindgarh.

c) IMPORT OF HAZARDOUS WASTE

Import, of hazardous waste is regulated as per law and
a mechanism is already in place to grant authorization
for import of Other waste (scrap) after duly scrutinizing
the documents and the inspection of the site in question
at the level of Regional Offices of the Board. Non-
recyclable 'hazardous waste is being scientifically
disposed off at a designated place namely. TSDF,
Nimbua, Dera Bassi, District SAS Nagar, Punjab. The
APCD dust of Induction furnace units are being recycled
by M/s Madhav Alloys Recycling unit at Amloh, Distt.
Fatehgarh Sahib for the recovery of zinc and the residue
is used for landfilling purpose.

d) NON-RECYCLABLE WASTE

Non-recyclable waste is also being managed as per
Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and is being
scientifically disposed of at TSDF, Dera Bassi, SAS
Nagar, Punjab as already explained in sub para (c)
above.

e) INSPECTION OF UNITS

538 number of units were inspected by PPCB for the
period from 1/11/2019 to 29/3/2021, out of which
444 units were found in compliance of various Pollution
Control Laws i.e. the Water (Prevention 86 Control of

13
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Pollution) Act, 1974, the Air (Prevention 86 Control of
Pollution), Act, 1981 and the Hazardous and Other
Wastes Management Rules, 2016. The list of 444 units
is enclosed as Annexure-2.

Show cause notices with opportunity of hearing were
issued to remaining 94 no. of units. The list of 94 units
is enclosed as Annexure-3.

Action was taken against the units found with major
violations and Environmental compensation amounting
to Rs. 29,16,250/- was imposed upon 24 units, out of
which Rs. 25,11,250/- was recovered by the Board.
The list of 24 wunits upon which EC was
imposed/ recovered for the period from 1/11/2019 to
20/2/2021 is enclosed herewith as Annexure-4.

Bank guarantee amounting to Rs. 1.15 crores was also
imposed on 17 units. The list of 17 units upon which
bank guarantee was imposed is enclosed as Annexure-
4-A.

Further, Directions for closure u/s 31-A of the Air
(Prevention 86 Control of Pollution) Act, 1981 were also
issued to 9 number of units and a list of the same is
attached as Annexure-5.

f) BURNING OF SCRAP

In order to contain the cause of air pollution arising
from the burning of scrap, the Board vide Office
Order no. 475 dated 21/8/2020 has cancelled all the
one time authorizations granted before 31/1/2019
for import of iron and steel scrap and amended the
procedure for obtaining one-time authorization under
rule-13 to import other wastes as listed in Part-D of
Schedule-III of the Hazardous and Other Wastes
(Management, .Handling and Transboundary
Movement) Rules, 2016, on behalf of actual users.
Copy of Office Order is enclosed as Annexure-6.

As of now, no burning activity of scrap is carried out in
the area of Mandi Gobindgarh as verified during various
inspections carried out by the Board officers in the odd
hours. No complaint is being received in the office of the
Board at Mandi Gobindgarh with regard to burning
activity.

g) GENERATION OF ROAD DUST

Apart from the industrial pollution, the cause of
generation of road dust due to heavy vehicular
movement was also considered and in order to control
the same, interlocking tiles have been provided on the
entry / exit points of the industries / vehicular
movement area and entry, exit points of weigh bridges
as per directions issued by Punjab Pollution Control
Board. Municipal Council, Mandi Gobindgarh has also

14
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been directed to repair the major and slip roads, so as
to minimize the cause of dust emissions.

h) EXTRACTION OF GROUND WATER

In order to regulate the extraction of ground water, the
Board is imposing a condition in consent letters issued to
the industries with the advisory to obtain necessary
clearance for abstraction of ground water from the
Punjab Water Regulation and Development Authority
(PWRDA).

5.  That CPCB vide its email dated 15/07/2020 had sent a
list of only 32 number of industries in which major
violations were observed during the joint inspection
carried out in Mandi Gobindgarh. The Board has already
taken action against these units as per the provisions of
the pollution control Laws/ Rules. Thereafter, a list of 154
industries has been forwarded by Central Pollution
Control Board to the Punjab Pollution Control Board
through e-mail dated 26.2.2021. The report dated
26.2.2021 of the CPCB is enclosed herewith as
Annexure-7.

6. That the Punjab Pollution Control Board was
continuously working on the sidelines of the Joint
Committee and was taking appropriate action so as to
make compliance of the shortcomings and deficiencies.
The work carried out and action taken by the Punjab
Pollution Control Board has been reflected in the
Annexures enclosed herewith the report as Annexure-1
to Annexure-6.

7. Apart from the above Annexures, the Action taken by
the Board and compliances made by the industries
alongwith present status in respect of Rolling Mills is
enclosed as Annexure-8, status of Induction Furnaces
is enclosed as Annexure-9 and that of Importers /
Traders / Local scrap dealers / Godowns in reference
to the report of the CPCB is enclosed herewith as
Annexure-10.”

8. While taking on record the action taken so far, we direct that
further remedial action be continued which may be periodically reviewed
by the same Committee for atleast one year and thereafter as per
decision of the Chairman, CPCB. The Committee may particularly ensure
that carrying capacity studies completed and CEPI reaches the
acceptable range. Monitoring may also be done for new industrial
activities and expansion as per norms, since the area is environmentally

non-compliant.
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9. With regard to extraction of groundwater, the report merely
mentions that the State PCB is issuing advisory to obtain necessary
clearance. This does not meet the mandate of law. Instead of issuing
such advisory, such clearance must be made mandatory and condition
precedent for functioning of any unit, as required in terms of order of
this Tribunal dated 20.07.2020 in OA 176/2015, Shailesh Singh v. Hotel

Holiday Regency, Moradabad & Ors.

10. Since 48 units have been given PNG, applications of 160 more
units are in the process of getting PNG and 31 units have yet to initiate
the process, the State of Punjab as well as the Ministry of Petroleum may
take expeditious steps in the matter. The Chief Secretary, Punjab may
facilitate the project of laying of necessary infrastructure which is

necessary for protection of environment and public health.
The application is disposed of.

A copy of this order be forwarded to the Ministry of Petroleum and
Natural Gas, Gol, CPCB, the Chief Secretary, Punjab, State PCB and the

Municipal Council, Mandi Gobindgarh by e-mail for compliance.

Adarsh Kumar Goel, CP

Sudhir Agarwal, JM

Brijesh Sethi, JM

Dr. Nagin Nanda, EM
April 6, 2021
Original Application No. 924 /2019
DV
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1 ARR m-m-mw-m«;.mmuml, ),
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' M Lo SA 742
W OMer nonco osse s 58 18175 223
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Crrenl oysels
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' & pvesiend 48 10278 1376
1 N Toce ecavabies 8 227.12 11186
! Cosh ona coh equivalents A 591.49 257.52
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1,414.78 577.42
Tolal Assels [ sao0s0l 3.383.74
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2 Equy sha= canddl 12 29370 289 99
o Other eqiy 13 2.001 47 888 &9
[Todol ey 2.295.17 1.178.48
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21 Cther curen? lobilll-2s 18 8141 2972
2 Cument 1cx kablifies [Mel} 84.25 -
i 783.32 329.57
Total Equity ond Uiabllities 5,404.01 3.383.74
ze accomoanying roles 1o the dnancial staterments
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Criesed Accountanks
e Regisiecfion Now | 06425 )
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]
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Company Secrelary
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JRM ENERGY LIMITED

SEPARATE PROFIT AND LOSS STATEMENT FOR THE PERIOD ENDEDgMARGH 31. 2022

{Unless olh

onwise slated all amounis are in Milion |

indlan Rupees)

-

See occompanying noles o the financial stalementls
As per our re t even dal

For Mukesh M Shah & Co.
Chartered Accountants

Firm Regisiration No: 106625W

TVW\NS/"
Horsh Kejriwal

partner
Membership Number . 128670
Ahmedabad. Dated : 19th May. 2022

N

((S;hu
Choirman

Karan Kaushol
CEO

Ahmedabad,

____,/___/—.

For he year ending

For the year endin,

'%,.LJL

1
Paricvlars 45%0.
March 31,2022 Moarch 31, 2021
REVENUVE :
Revenue from Operatlions 20 5,461.42 2.118.09
Other Non-operaling Income 21 30.50 7.33
£,491.92 2,12542
EXPENSES :
purchases of stock-In-Irade of natural gas 22 2,492.27 770.86
Chonges in Inventories of Finished goods, Work-In-progress and 23 (9.96) {0.20)
stock-in-Trade
Excise Duty on Sale of Compressed Nalural Gas 389.98 222.44
Employee genelils Expense 24 71.58 41,11
fFinance Cosls 25 220.77 158.55
Depreciation and Amorlisalion expense 26 150.37 120.00
Other Expenses 27 653.27 351.79
4,948.28 1,664.55
Prolit before Tox 1,523.64 460.87
Tax Expense
- Corporate Tax 28 334.50 89.89
- Deferred Tox 28 53.54 19.72
Profil for the year 1,135.60 351.26
Olher Cqmplehcnslve income
1. hems that will not be reclassified to profit or loss
o. Remeasurements of Ihe defined penefit asset (0.15) 0.18
b.Income 10x related fo this ifems -
— o
. __/_/
Tolal comprehensive Income 1,135.75 351.08
Earnings Per Share (Face Valve of Rs. 10 each) 34
: Basic 38.92 12.47
Diluled 38.92 12.47
—/——_____..—————_/

for and on behalf of the poard

Datad : 191h May. 2022

-

e

__d—‘—‘-'
Vinod Jain
Direclor

Harshal Anjarla
CFO

Company Secrelory
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CASH FLOW STATEMENT AS AT MARCH 31, 2022
1A87 (Unless olherwise slaled. ol amounis are in Millon Indian Rupee
i For the period ending 34
Particulors
Mar- 2022 Mar- 2021
W ratl Vi 4
Nel profil before lax and exiraordinary items 1,523.64 o0
Adjustment for:
Intecest Income (29.29) (7.03)
Inlerest and Finance Charges 22077 158.55
Provision lor Income (11.83) (1.83)
Depreciation and Amortisalion expense 150.37 120.00
Operaling prolil belore working capital changes 1,853.66 730.39
{increase)/Decrease in Other Assels (413.78) (292.01)
{increase)/Decrease in Inventories (9.11) (1.10)
{Increase)/Decrease in Trode Receivable (115.24) (63.04)
Increase/{Decrease) in Trade Payables 150.33 28.50
Increase/(Decreose) in Financial Liabilities 130.08 63.28
Increase/(Decrease) in Olher Liobilities 2.61 124.25
Cash generoted from operation 1,698.53 590.26
Oirect taxes paid (incl 1DS) (218.37) (91.47)
Caosh flow before extraordinary items 1,380.16 498.79
Y Nel cash from operaling aclivilles () 1,380.16 498.79
q h flow trtom investing activitie
Interest Income 28.75 6.46
Investment (139.84) (76.27)
Inler Company Loon (77.42) -
Purchase of Fixed Assels (incl. capilal work in progress) (1.008.48) (464.39)
LNeI ¢ash used In investing aclivities {b) (1,197.18) (534.19)
C. Cash flow from linancing activities
Proceeds from equity shares issued 15.73 43.55
Proceeds (ron.1 Banks Borrowings 375.69 172.10
. l:::ees:;:d _Fn'mnce Cost (193.54) (136.67)
. (11.90) [9.33)
Stamp duty on issue of shares _ 11
Dividend b3y
, (35.00) R
Pioceeds from preference shares issued 34.1
Net cash from finoncing aclivities - ot
» (c) 150.99 102.47
Nelincrease / (decrease) in cash and cash equivalents {a+b+c)
Cash and cosh equivalents — opening balance 333.97 67.27
Cash and cosh equivalents — closing balance a2 190.25
591.49 257.52
\ifconcmollon ot cash and cash equivalents with lhe Balance sheet:
Cosh and cash equivatents ot the end of the year comprises
(o) Balance with banks
Balance in Curent Accounts
(o) Cosh on hand 591.17 25727
0.32 0.25
Notes 591.4¢9 257.52
) The cash Flow slatement refl &ts th -
() The cash Flow staterment hc:b;enaprc::’;r"ezw:npde"ulrl:-“n]g :jo o e operoics,
) o er Ihe "Indirect Method* t i
(i) Dasclos it . i assetoulinIND AS - '
!) Disclosure of chonges in liobiifies arising Irom financing activities, including both ch I s osh Plow Stolement-

Chornges ..
anges arising from cash flows and non-casn




L
C
r Particulars As al March 3)‘ | Cosh Flows v;;‘_?:/%ecl‘;:,:s As al March 31, '102'2\
Non Currenl Bomowings 28578 - |,847.60
Cument maturity of Non-Curen! borrowings 1 56.64 . 0
Cument Borrowings - 49.98 - i\
Total 1,633.5) 392.40 - 202591
As at March 31, 2021
Change in fair

Parliculors As af March 31, 2020 Cash Flows vabe/%‘;:;uab As af March 31, 2021
Non Cumrent Bomowings 1,449.25 132.57 - 1,581.82
Current maturly of Non-Cument borowings - 51.69 - 51.69
Curen! Borowings - - . .
Totol 1,449.25 184.26 - 1.633.51

A

For Mukesh M Shah & Co.
Choarlered Accountonls

Firm Regisiration No: 106625W

Harsh Kejriwal

Partner

Membership Number . 128670
Ahmedabad, Dated : 19th May, 2022

See accompanying noles to the linancial statements

For and on behall of the Board

&a

Lo
. Sahv
Chairman

Karan Kaushal
CEO

Ahmedabad, Daled : 191h May, 2022

Vinod Jain
Dweclor
Ay

/z»-
Harshal Anjaria

CFO

N

7

hikha loin
Company Secretary
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,.Proceadmgs‘of the. - ANNEXU RE R'3/ 6

i Vit m .
Shrl Vilay "(umar,-J'anrm'l‘ng held under the Chalrmanship of
rOprQﬂGhtaqus of r¢ "Ijual Chlﬂf Secremry' Punjab with the
Area on 30/12/39,, at 1'12%'(',‘"'“ operating In Mandi Gobindgarh
fuel from Coal Furnace oj) tg%‘:qnefﬂgardlng their conversion of

Th_e_' list of PQﬂicip_ah_tstl‘éh‘érlnolbged as Annoxure- A,
ttsc'ence" Technology ang Ehvirt;nment briefed the Chair
. Or vis-a-vis Actio :

Cities alongwith orders passeq by H o S g an-Attainment

. on'ble N i
Gobindgarh ien. GT In one of the case relating to Mandi

Sub: .

The Secretary.
about background of the ma

The representative

S of the industries representing roft i
. g rolling mills of Mandi
Gobindgarh area raised the issy )

@ regarding non-grant of Consent to Operate by Punjab

Pollution Control Board beyond 311212022 due to their non-conversion from

conventional fuels to PNG by some of their units. They apprised that Punjab Pollution
Control Board is pressurizing

them to convert from their conventional fuels to PNG.
However, the cost of PNG has

risen from Rs. 18 to Rs. 54 during past few months due to
Ukraine-

Russia War Scenario. This has made the usé of PNG uneconomical due to
which many of their units are shutting down. As such, the conversion to PNG may not
be stressed upon and they may be ailowed 1o use alternate cleaner fuels. The
neighbouring State L.e. Himachal Pradesh has already notified their fuel policy, wherein
the industry has been allowed use of LSHS/LSFO as fuel and the conversion to PNG is
not being stressed. Due to this, their industry has.been placed at a disadvantage as
compared to their counter-parts in Himachal Pradesh. Further, one particular company is
allotted an area to supply PNG where they have monopoly of fixing prices of PNG.

The Chief Environmental Engineeg,.ﬁhnjab Pollution Control Board
apprised the Chair about the orders passed by Hon'ble NGT in OA no. 924/2019 and

confirmed that the price of ,PNG" has increased post Ukraine-Russia War Scenario.
Moreover, there is ‘glwa f)rice difference with regard to PNG being offered by different
suppliers in thdif respective allbtted geographical areas (GAs). The State Govt. has no
control over the price mechanism/ area allotted to different suppliers. Further, the State is
in the process of finalizing fuel policy of the State which may be notifled soon. In the fuel
policy, the State is giving preference to switching over to c|eaner' fuels by .the \ndu?\w
from their conventional fuels. Keeping the above factors in view, Hon'ble Ca‘bme\
Minister, Science, Technology and Environment, had taken a me?tlng vxflth industries :f
Amitsar a couple of months back, wherein keeping In view the difficulties 1‘ace2 by\\\l ;
industry post Ukraina-Russla War Scenarlo, it was decided that the i:dus\r ZT S : g\ "
relaxation till the prices of CNG/ PNG are brought under control‘ and norm pply
CNGI PNG Is ensured post normalization of situation due to Ukraine-Russia War,
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The demands raised by the representatives of the industry were discussed

+ 4 'n detail vis-d-vis legal position in this regard. Afler discussion, Il was unanimously

decided that the rolling mills operaling in Mandi Gobindgarh area may be granted

relaxation for some time for converting from their conventional fuels to cleaner fuels and

the Competent Authority of the Board may consider/ decide regarding extending the

validity of the Consents to Operate till finalization of State Fuel Policy or 31/12/2023,
whichever is earlier subject to suilable conditions.

The meeting ended wilh the vote of thanks lo the Chair.

\»W
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ﬁ GPS Map Camera

Mandi Gobindgarh, Punjab, India

M874+9pv, Prem Nagar Rd, Mandi Gobindgarh, Punjab
147301, India

Lat 30.663726° Long 76.308245°

Google * & 12/12/24 04:30 PM GMT +05:30



i) GPS Map Camera

Mandi Gobindgarh, Punjab, India
M874+9pv, Prem Nagar Rd, Mandi Gobindgarh, Punjab
147301, India
Lat 30.663731° Long 76.30824°
Google * & 12/12/24 04:31 PM GMT +05:30



@ GPS Map Camera

Mugal Majra, Punjab, India
M7g8+9p4, Mugal Majra, Punjab 147301, India
Lat 30.675498° Long 76.266291°

Google 12/12/24 04:49 PM GMT +05:30



Mandl Goblndgarh Punjab Indla
M892+29f, Mandi Gobindgarh, Punjab 141411, India
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i) GPS Map Camera

Mugal Majra, Punjab, India
M7f8+q43, Mugal Majra, Punjab 141401, India
Lat 30.67425° Long 76.265613°

Google 12/12/24 04:56 PM GMT +05:30
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) GPS Map Camera
Mugal Majra, Punjab, India
M7f8+q43, Mugal Majra, Punjab 141401, India
Lat 30.674282° Long 76.265618°
Google 12/12/24 04:55 PM GMT +05:30
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Mugal Majra, Punjab, India
M7f8+q43, Mugal Majra, Punjab 141401, India
Lat 30.674249° Long 76.265611°
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| Ludhiana, Punjab, India

- " M7h7+vf3, Punjab 147301, India
| | Lat 30.679295° Long 76.263087°
i Google__ | 12/12/24 05:03 PM GMT +05:30
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¢ M7hc+525, Bhadla Uncha, Punjab 141411, India
Lat 30.678087° Long 76.271244°
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Y, ANNEXURE R-3/8
k‘“‘”«v»w""é
Government of Punjab
Department of Science, Technology & Environment
(STE Branch)

NOTIFICATION

149

No. lO\GL‘\ )3030 ‘Sﬁq/ L{ éq Dated, Chandigarh: OH\IO\@O@?)

FUEL POLICY FOR THE INDUSTRIES OF STATE OF PUNJAB

In order to address the problem of air pollution in the State of Punjab in
accordance with the provisions of the Air (Prevention & Control of Pollution) Act, 1981, the
Govt. of Punjab in consultation with Punjab Pollution Control Board (PPCB) has declared
whole of the State of Punjab as 'Air Pollution Control Area' under section 19(1) of the Air
(Prevention & Control of Pollution) Act, 1981 vide Notification No. SO21/C.A.14/81/
S.19/88 dated 02.03.1988;

And whereas, the Govt. of Punjab, vide Notification No.4/46/92-35T/2839 dated
29.12.1993 has banned the use and burning of rubber scrap, tyre, oil sludge, acid sludge and

loose rice husk as fuel, in the State of Punjab, as detailed below:

() Rubberin any form with effect from 1.4.1994;
(1)  Process waste containing Sulphur and toxic substances with effect from 1.4.1994;

(1) Rice Husk (except in the form of fuel briquettes and use of rice husk in fluidized bed
combustion) as fuel in the air pollution control area with effect from 1.4.1994.

And whereas, the Govt. of Punjab & Punjab Pollution Control Board, from time
to time, are taking all such measures which are required for the reduction and control of
air pollution in the State of Punjab including the regulation and use of such fuels which

may or may have an adverse impact on the quality of environment in the State;

And whereas, the usage of coal, pet coke, furnace oil and other fuels in the
boilers/ furnaces or in any other form by the industry, needs to be regulated due to
presence of higher sulphur content leading to Sulphur Dioxide (SO;) emissions in the

ambient air, which may adversely affect the environment;
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And whereas, the Hon'ble Supreme Court of India and the Hon'ble National
Green Tribunal had also considered the matter relating to the use of pet coke and furnace
oil and issued certain directions for compliance, whereupon the Central Pollution Control
Board vide letter dated 23.8.2019 had issued directions under section 5 of thé
Environment (Protection) Act, 1986, to all the States and Union Territories including the
State of Punjab for formulating and enforcing fuel policy regarding use of pet coke and
furnace oil in the States/ UTs in light of various orders passed by SupremeCourt regarding

use of Pet Coke and Furnace Oil in Writ Petition (C ) no. 13029/1985;

And whereas, according to the provisions of the Section 19(3) of the Air
(Prevention & Coritrol of Pollution) Act, 1981, if the State Government after consultation
with the State Pollution Control Board, is of the opinion that the use of any fuel, other
than an approved fuel, in any air poliution control area or part thereof,may cause or is
likely to cause air pollution, it may, by notification in the Official Gazette, prohibit the use
of such fuel in such area or part thereof with effect from such date as may be specified in

the notification;

And whereas, the State Government has considered the matter in the above
background of the case in consultation with the Punjab Pollution Control Board and other
stakeholder departments and is satisfied that the use of pet coke, furnace oil and other
fuels is required to be regulated, so as to ensure that there is no adverse impact on the

environment;

And whereas, the draft of Policy to prohibit the furnace oil and to regulate the use
of pet coke and other fuels was considered at the highest level of the Government, wherein,
the Hon'ble Chief Minister, Punjab has desired that final draft be put up after obtaining

comments of all the stakeholders, concerned Departments/Agencies as well as general public;

And whereas, meetings/discussions were held with primary stakeholders
(various Industrial Associations, Brick Kiln Associations, Thermal Plants operating in the
State, M/s Guru Gobind Singh Refinery (Unit of HPCL Mittal Energ.y Ltd.), Talwandi Sabo
Bathinda, Briquettes manufacturers, Brick kilns owners using briquettes & Boiler
manufacturers for conversion of furnaces compatible for usage of alternative fuels). The

suggestions/ inputs in the matter were also sought from the stakeholder departments/
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reputed institutes (Department of Industries & Commerce/ Transport/Agriculture/Food
Supplies & Consumer Affairs/Power/New and Renewable Energy Resources/PSIEC/ DECC/
PSCST/State Level Co-ordinator, IOCL/ Custom Commissioner-ate Amritsar/ Ludhiana, IIT

Roorkee/Ropar/Delhi/TIET/CSIR-IIP & CPCB);

And whereas, after considering the suggestions/inputs of various stakeholders,
the draft fuel Policy to prohibit the furnace oil and to regulate the use of Pet Coke and other
fuels in the State was published by the Government of Punjab, Department of Science,
Technology & Environment vide Notification No. STE-STEB-010/64/2020-STE (5/4) 455004
dated the 9™ Nov, 2022, thereby inviting objections or suggestions on the proposal contained
in the draft notification from all the stakeholders and persons likely to be affected thereby,

within a period of 30 days from the date of publication of the said notification;

And whereas, the objections or comments received from various stakeholders
including Industrial Associations/Individual Industries/CNG/PNG Supplier Companies and
Government Departments within the stipulated period, were duly considered and
amended policy by incorporating the suggestions/objections/ comments received was put
and displayed on the website of the Punjab Pollution Control Board for inviting objections
or suggestions, within a period of 15 days. A.public notice was also published in leading

newspapers/vernacular dailies on 15.07.2023 in this regard;

And whereas, the additional objections or comments received within the

stipulated period were duly considered by the State Government;

Now, the Government of Punjab after consultation with the Punjab Pollution
Control Board, in exercise of the powers conferred under section 19(3) of the Air
(Prevention & Control of Pollution) Act, 1981, hereby, issue the following fuel policy and
guidelines for the prohibition of furnace oil, regulation of the use of pet cokeand for

promoting the cleaner fuels in the State of Punjab:

Guidelines for regulation and monitoring of Imported Pet Coke (IPC)

(n The guidelines issued by the Government of India, Ministry of Environment, Forest
& Climate Change vide office memorandum No. Q-18011/54/2018-CPA dated
10.09.2018 for regulation and monitoring of imported pet coke in India in
compliance to the directions of the Hon'ble Supreme Court of India in Writ Petition
(Civil) No. 13029 of 1985 in the matter of M.C Mehta v/s Union of India and Others
and in the exercise of the powers conferred underthe Environment (Protection)
Act, 1986 shall be applicable.




)
(1)

(V)

(V)
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The import of pet coke for use as fuel is prohibited.

The import of pet coke is allowed to be used by the industries namely cement, lime
kiln, calcium carbide and gasification for use as feedstock or in the manufacturing
process only on actual user basis as per the conditions stipulated below:

a) Pet coke importing industries namely, cement, lime kiln, calcium carbide and
gasification shall obtain Lhe consent and registration from the State Pollution
Control Board (SPCB). '

b) Consent issued by the State Pollution Control Board shall clearly specify the
quantity permitted for import and its use an a per month and per annum basis.

c) Only registered industrial units with valid consent from State Pollution Control
Board as per clause (a) shall be permitted to directly import pet coke and
consignment shall be in the name of user industrial units for their own use only.

d) Import of pet coke for the purpose of trading shall not be permitted.

e) Authorized importers of Pet coke shall furnish opening and closing stock of
imported pet coke to the State Pollution Control Board on quarterly basis.

f) The State Pollution Control Board shali develop an electronic record systemfor
uploading of consents, registration and record of use of imported Pet coke by
industrial units, as mentioned above and the Board shall share this data W|th
the Central Pollution Control Board on quarterly basis.

The Supreme Court of India has further allowed the use of pet coke vide various
orders passed in Writ Petition (Civil) no. 13029 of 1985 as under:

a) Import of needle pet coke is allowed for use in graphite electrode industry
(order dated 6.9.2018);

b) Calcined Pet Coke (CPC) domestic as well as imported can be used as raw
material for anode making in aluminum industry with revised BIS specifications
and subject to condition that imported raw material cannot exceed 0.5 MT per
annum in total (order dated 9.10.2018);

c) Raw Pet Coke (domestic and imported) can be used as feed stock forproducing
Calcined Pet Coke (CPC) and the quantity for this purpose cannotexceed 1.4
MT/annum in total (order dated 9.10.2018);

Anyone using pet coke in consequence to the orders of Hon'ble Supreme Court
given in point (1V) above shall comply with all conditions laid by Hon'ble Supreme
Court for using such pet coke as well as notified by the PPCB from time to time.

Guidelines for use of Pet Coke for Boilers/ Furnaces

(1)

The industry shall provide well designed two stages desulphurization i.e. at
combustion stage and of flue gas emissions and install adequate air pollution
control device so as to contain the Particulate Matter (PM) and gaseous emissions
specifically Sulphur Dioxide (SO,) as per the limits mentioned below:

a) Particulate Matter (PM): as prescribed by the MoEF&CC depending upon the
source (Boiler or type of industry)

b) Sulphur Dioxide (SO;): 400 mg/Nm? Wherever, any industry specific standards
are prescribed by the MoEF&CC/CPCB/State Govt./PPCB same shall prevail.

152
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c) Mitigation measures to contain SO,, NOy, particulate matter and other
parameters shall remain applicable for Thermal Plants and other industries for
which industry specific standards/guidelines have been laid down by the
MoEF&CC/Central Government.

(1) The industry shall install online monitor for SO, with the stack equipped with an alarm
system to alert the boiler/APCD operator, in case, the concentration of SO, increases
beyond the prescribed standard of 400 mg/Nm3 so as to take necessary mitigation
measures to bring the SO, emission within the prescribed limits.

(IN)  The industry shall provide a stack of height calculated by using the formula
H=14Q°?, where Q is the emission rate of SO, in kg/hr and should be calculatedby
using the volume of flue gas emissions and the standards for SO, (400 mg/Nm?3) or
30 meter, whichever is higher.

(IV)  The industry shall provide adequate and appropriate treatment to the bleed off/
purge wastewater being discharged from the scrubber. The sludge produced in the
recirculation tank of the scrubbing liquor shall be disposed of in an
environmentally sound manner.

(V) The industry shall follow the standard operating practices prescribed by
MoEF&CC/CPCB/PPCB issued from time to time to contain SO,, particulate matter
and other parameters within the prescribed limit.

Prohibition on the use of Furnace Oil and alternate fuels

(n Furnace oil and any other liquid oil containing high Sulphur contents (exceeding
1.8% by weight) shall not be allowed to be used as fuel.

(1) Only specified liquid fuels marketed and supplied by the oil companies authorized
by the Government of India, including Low Sulphur Heavy Stock (LSHS), Light Diesel
Oil (LDO) and Propane, Butane etc. having sulphur content not exceeding 1.8% by
weight shall be allowed.

(1) No oil company shall supply furnace oil and any liquid fuel having high sulphur
content in the State except the liquid fuels/ oil allowed at Sr. No. (Il) above.

(IV)  The industry shall provide a stack of adequate height calculated by using the
formula H=14Q%3, where Q is the emission rate of SO, in kg/hr. Where providing all
stacks are not feasible using above formula, a minimum stack height of 11 meters is
to be provided considering the emission standards for SO; as 400 mg/Nm?3.

(V) The industry shall follow the standard operating practices prescribed by
MoEF&CC/CPCB/PPCB issued from time to time and provide appropriate and
adequate emission control/treatment systems so as to contain SO,, particulate
matter and other parameters within the prescribed limit.

(VI)  Carbon Black Feed Stock (CBFS) or its sub types including acetylene black, channel
black, furnace black, lamp black and thermal black etc. shall not be usedas fuel in
boilers, furnaces, brick kilns or anywhere as a source of energy generation.

Cleaner and Eco-Friendly Fuels

(1) State Government/PPCB in its endeavor to save natural resources shall take
appropriate steps for replacement of its conventional natural energy resourceslike
coal, wood etc. in phased manner with cleaner fuels (CNG/PNG/LPG/CBG/




)
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electricity/solar/wind etc.), biomass fuels and fuels having low sulphur content in
industrial units as well as in brick kilns, wherever possible.

Upon the availability of supply of CNG / PNG / CBG etc. in various geographical
areas of the state by the respective licensees authorized by the Petroleum and
Natural Gas Regulatory Board (PNGRB), the State Governmentin consultation with
the State Pollution Control Board shall issue appropriate directions and timelines
to the industries and other stakeholders for conversion to such cleaner fuels
considering techno-economic and legal feasibility.

Use of bio-mass specifically paddy stubble in raw form, torrefied form, briquettes,
palettes, or any other modified form including blending with other acceptable
fuels shall be encouraged for their use as fuel for boilers/ furnaces in
controlled/regulated conditions as approved by the State Pollution Control Board
on case to case basis.

Renewable energy sources like solar/ wind energy etc. shall be incentivized,
wherever possible by the concerned departments.

Provisions of notification issued by the Department of Science, Technology &
Environment vide notification no. 10/512/2021-STE(3)/2075 dated 27.8.2021 as
amended and subsequent notifications issued by various departments of the
Government of Punjab with regard to the encouragement of the usage of paddy
straw as fuel shall be applicable.

All industrial units using solid fuel and located within one hundred km from a solid
waste based Refused Derived Fuel (RDF) plant shall make arrangements to replace
at least five percent of their fuel requirement by RDF so produced (torrified, non-
torrified, fuel briquettes, pellets or loose form as per feasibility), as prescribed
under the Solid Waste Management Rules 2016.

Due to dynamics of cost and availability of fuels based on international markets,
State Government in consultation with PPCB shall be empowered to permit usageof
alternative fuels for a limited period based on techno-economic feasibility as perthe
prevailing scenario to ensure the sustainability of industrial sector in the State.

And whereas, this Fuel Policy of the State shall be subject to the compliance of

further orders of the Hon'ble Supreme Court of India in WP(C) no. 13029 of 1985,

judgements and orders passed by Hon’ble National Green Tribunal or any other judicial/

quasi-judicial authority from time to time, office memorandums, guidelines and

notifications issued by the Ministry of Environment, Forest & Climate Change (MOEF&CC),

Central Pollution Control Board (CPCB) and the Commission for Air Quality Management

in National Capital Region (NCR) and Adjoining Areas (CAQM), State Government or

Punjab Pollution Control Board including those issued under National Clean Air

Programme (NCAP) and under the action plans prepared by the State/Central

Government for the clean air.

154
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Needless to say that any order already passed or to be passed by the Hon'ble
Supreme Court of India, Hon'ble High Court or Hon'ble National Green Tribunal shall
supersede any provision of this policy, if such provision is not in consonance with such

order.

In case of failure to comply with the provisions of this notification, action in
accordance with the provisions laid down under Air (Prevention & Control of Pollution)
Act, 1981, Environment (Protection) Act, 1986 and under other relevant environmental

laws shall be taken against the violators.

That provisions of Air (Prevention & Control of Pollution) Act, 1981 shall be
applicable on this policy.

pated. 041109083 | )

Chandigarh

Secretary to Governmeht of Punjab,
Department of Science, Technology & Environment

Ends't-No.I.O./ﬁ.‘i.l@O@o~ STEY / 410 Dated. Q.0 10+ 03

A copy of the above is forwarded to the Special Principal Secretary to the
Chief Minister, Punjab forinformation.

Endst.No..‘.Q./.é.".‘!.léOéO - S]EY ) Y47l- 480

A copy of the above is forwarded to the following for information and

necessary action:

1. The Chief Secretary, Punjab.
2. The Special Chief Secretary Department of Agriculture& Farmers Welfare, Govt. of
Punjab, Chandigarh.
3. The Principal Secretary, Department of Power, Govt. of Punjab, Chandigarh.
4. The Principal Secretary, Department of Industries & Commerce, Government of
Punjab, Chandigarh.
5. The Principal Secretary, Department of Food, Civil Supplies and Consumers Affairs,
Government of Punjab, Chandigarh.
6. The Secretary, Department of New and Renewable Energy Sources, Government of
Punjab, Chandigarh.
The Secretary, Department of Transport, Government of Punjab, Chandigarh
The Chairman, Punjab Pollution Control Board, Patiala.
The Chief Executive Officer, Punjab Bureau of Investment Promotion, Chan
10. The Director, Directorate of Environment & Climate Change, Punjab. :

© 0 N
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E‘ndst.No.l.Q.[éH /9 690 - STEY / 18l Dated. 0210 -3633

A copy of the above is forwarded to the Controller, Department of Pri ing &
Stationary,Punjab to print the 100 copies of this notification.

Secretaty

Endst.No..Lc?..}..é.lj.)g 030 - STEH ) patci=} Dated..ON 2] (0« 9083

A copy of the above is forwarded to the Chairman, Central Pollution Control
Board, New Delhi for information and necessary action.

Secretary

Endst.No..lQ.).éf’.‘. godo ~STEH ) L’\S 3 Dated..QH.!.\Q'MJB

A copy of the above is forwarded to all the Deputy Commissioners of the

State of Punjab for information and necessary action.

Secret
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— NISST/DIR/TECH/ 003'.5’? fra_ 06-12-23
To.
Sh Vinod Vashish,
President,
All India Steel Re-Rollers Association,
Mandi Gobindeach- 147301
Sub: Emission contribution of re-rolling mills in Mandi Gobindgarh

Dear Sir, |

This refers o your email dated:04-12-23 asking for dala on comparative emissions
trom Re-rolling Mills in Mandi Gobindgarh as per the information given in report of Joint
Committee constituted by Hon'ble NGT and NISST's expertise. We have gone through the
report and analysed the data given there off. Based on above, following submissions are
made:

I As per Source Apportionment Study Report of 1T, Delhi, engaged by PPCB for
the purpose, contribution of PMs s and PM,o in the ambient air quality of Mandi
Gobindgarh by Industries is 23-24% only. Major pollution is caused by road dust and
vehicles to the tne of 65-70%.

2. As steel processing units are estimated to contribute 75% of the pollution caused by
industries in Mandi Gobindgarh, the total contribution of steel processing units in
causing air pollution in Mandi Gobindgarh is approx. 17% (23%x0.75) only.

3. The comparative emissions of particulate matter (SPM) from re-rolling mills,
Induction furnace and Forging units are tabulated below:

| Type of No. of units %nf‘trz;ml *Pollution Rc;ﬂt.h.e Overall % r

| g industry in Mandi steel multiplier | €Ontribu | contribution in

No Gobindgarh prnce_ssmg P tion Mandi
units (d) Gobindgarh
(a) (b) () (¢)=c xd (d)=ex17%/ 41.5 |
Induction 0
| | Furace Units 100 30% ! 30 12.4%
2. | Rolling Mills 200 01% 1/6 10 4%
3. | Forging units 30 0% 16 1.5 0.6% 1
'\ Total 330 100 S TR 17% 1
“Tlve SPNT generaiion Torm T s per ton ol steel praduced s npproximaiely & times thai !:l-'ﬂl-'ri'-lu'lmﬁﬂfn_i’kﬁll_«_i
Fr_mn.lhu z:nm'_ysis given in al:-nvc: lahlf. it is ':lslinmte:l that contribution of roHine
mills in total air pollution of Mandi Gobindgarh is less than 4% " 4 ?/
Thanking You, L4
(R.K.Paul) m"/';/}”j
_ Director

ulee arrer 1. 92, aeld= engs, ofl . ely, el Rag, vorm - 147 301

Pusl Box No 92, Sithind Side, GT Road Mandh Gobimdgah, Punjab-147 301 pyy. "
Pl 01 (1765) stk cossan, cossts atats ammtns tes Sossse Mo. - 01765-510141,511142
E-mail info@nissl uig, website  www tisst iy
PAN No. AAAANO773A, GSTIN : 0JAAAANO77IA1ZB



Station: RIMT University, Mandi Gobindgarh - PPCB

CENTRAL POLLUTI{)&BCPNTRDL BOARD
CONTINUOUS AMBIENT AIR QUALITY

Parameter: PM2.5,PM10,S02
AvgPeriod: Annual Average

From: 01-01-2018 T00:00:00Z 00:00
To: 31-12-2023 T23:59:59Z 00:00
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ANNEXURE R-3/10

Date: Saturday, Mar 09 2024
Time: 07:11:30 PM

RIMT University

From Date To Date PM2.5 PM10 SO2
01-01-2018 00:00 01-01-2019 00:00 68.98 116.94 12.72
01-01-2019 00:00 01-01-2020 00:00 61.36 131.89 14.79
01-01-2020 00:00 01-01-2021 00:00 62.0 123.28 16.54
01-01-2021 00:00 01-01-2022 00:00 64.69 132.19 11.04
01-01-2022 00:00 01-01-2023 00:00 72.39 141.15 10.75
01-01-2023 00:00 01-01-2024 00:00 66.21 129.13 16.97
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ANNEXURE R-3/11

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION

New Delhi, the 31% March 2012

G.S.R. 277(E).-- In exercise of the powers conferred by Sections 6 and 25 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby makes the following Rules further to amend the
Environment (Protection) Rules, 1986, namely:-

1. (1) These Rules may be called the Environment (Protection) (Third Amendment) Rules, 2012.
(2) They shall come into force on the date of their publication in the Official Gazette.
2. Inthe Environment (Protection) Rules, 1986, in Schedule-I,-
(@) (i) serial number 12 relating to “Coke Ovens” and entries relating thereto shall be omitted;
(if) for serial number 24 relating to “Iron and Steel (Integrated)” and entries relating thereto,
the following serial number and entries shall be substituted, namely:-
l?l.o. Industry Parameter Standard
1) 2 @) 4)
“24. | Integrated A.- Coke Oven (by-product type)
Iron and a. Effluent Standards
Steel Plant Limiting concentration in mg/I,
except for pH
pH 6.0-8.50
Suspended Solids 100
BOD, 3 days at 27°C 30
COD 250
Qil and Grease 10
Ammonical Nitrogen, as N 50
Cyanide (as CN) 0.2
Phenol 1.0
b. Emission Standards
New Rebuild Existing
Batteries (at | Batteries Batteries
green field
site)
(i) Fugitive Visible Emissions
Leakage from door 5(PLD)* 10(PLD)* | 10(PLD)*
Leakage from charging lids 1(PLL)** 1(PLL)** | 1(PLL)**
Leakage from AP Covers 4(PLO)' 4(PLO)' 4(PLO)'
Charging emission (Second/charge) 16 (with 50 (with 75
HPLA)" HPLA)"
*PLD - Percent Leaking Doors; **PLL — Percent Leaking Lids;
PLO - Percent Leaking off takes and "HPLA - Aspiration through high
pressure liquor injection in gooseneck.
(ii) Stack Emission Standards
SO, (mg/Nm°) 800 800 800
NO, (mg/Nm°) 500 500 500
Particulate Matter (mg/Nm?®) 50 50 50
Particulate Matter during charging of 25 25 25
stamp charging batteries (mg/Nm?®)
Sulphur in Coke Oven gas used for 800 - -
heating (mg/Nm?)
1) ) ®) (4)

159
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(iii) Fugitive Emissions: Benzo (a) Pyrene (BaP)

Battery area (top of the battery) (ug/m°) 5 5 5

Other units in Coke Oven Plant (pg/m°) 2 2 2

B.- Sintering Plant

a. Effluent Standards

Limiting concentration in mg/I,
except for pH

pH 6.0-8.50
Suspended Solids 100
Oil and Grease 10

b. Emission Standards
Particulate Matter (mg/Nm?®) | 150

C.- Blast Furnace

a. Effluent Standards

Limiting concentration in mg/I,
except for pH
pH 6.0-8.5
Suspended Solids (mg/l) 50
Oil and Grease (mg/l) 10
Cyanide as CN (mg/l) 0.2
Ammonical Nitrogen as NH;-N (mg/I) 50

b. Emission Standards

(i) Stack Emissions

Q)

2

Existing Units | New Units
BF Stove

Particulate Matter (mg/Nm?®) 50 30
S0, (mg/Nm°) 250 200
NO, (mg/Nm°) 150 150
CO (Vol/Vol) 1% (max.) 1% (max.)

(ii) Space Dedusting / Other stacks of BF area
Particulate Matter (mg/Nm?®) ‘ 100 ‘ 50

(iii) Fugitive Emission
Existing Units New Units

Particulate Matter 4000 3000
(Size less than 10 microns)
PMyo(ug/m’)
SO, (ug/m) 200 150
NO, (ug/m) 150 120
Carbon Monoxide (pg/m?)

- 8 hours 5000 5000

- 1 hours 10,000 10,000
Lead, as Pb in fugitive dust (ug/m®) at 2 2
Cast House.

D.- Steel Making Shop — Basic Oxygen Furnace
a. Effluent Standards

pH (mg/l) 6.0-8.5
Suspended Solids (mg/l) 100
Oil and Grease (mg/l) 10

®) (4)
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(i) Stack Emissions
| Existing Units | New Units
e Converters
Particulate Matter (mg/Nm?®)
- Blowing/Lancing operation 300 Should be with gas
recovery
- Normal operation 150 Should be with gas
recovery
= Secondary Emission Stack: De-dusting of de-sulphurisation, Secondary refining
etc.
Particulate Matter (mg/Nm?®) | 100 | 50
(ii) Fugitive Emissions
Existing Units New Units
Particulate Matter 4000 3000
(size less than 10 microns)
PMy, (Hg/m?)
SO, (ng/m®) 200 150
NO, (ug/m®) 150 150
CO
(ng/m®) 8 hours 5,000 5,000
- 1 hours 10,000 10,000
Lead, as Pb in dust at Converter floor 2 2
(ug/m?)
E.- Rolling Mills
a. Effluent Standards
pH 6.0-9.0
Suspended Solids (mg/l) 100
Oil and Grease (mg/l) 10
b. Emission Standards
Particulate Matter (mg/Nm?®) 150
Re-Heating (Reverberatory) Furnaces
Sensitive area Other area
Particulate Matter (mg/Nm?®) 150 250
F.- Arc Furnaces
Emission Standards
Particulate Matter (mg/Nm?®) ‘ 150
G.- Induction Furnaces
Emission Standards
Particulate Matter (mg/Nm?°) | 150
H.- Cupola Foundary
Emission Standards
Melting capacity | Melting capacity 3
less than 3 tonne/hr and above
tonne/hr
Particulate Matter (mg/Nm?®) 450 150
S0, (mg/Nm°) 300, corrected at 12% CO,

2 | ®) |

(4)
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l.- Calcination Plant/ Lime Kiln/ Dolomite Kiln

Emission Standards

Capacity upto Capacity above
40 t/day 40 t/day
Particulate Matter (mg/Nm?®) 500 150

J.- Refractory Unit

Emission Standards

Particulate Matter (mg/Nm?®) | 150

Note:

1. The height of the each process stack shall be a minimum of 30 meters or as per
the formula H = 14 (Q) ®® (Whichever is more), where “H” is the height of stack
in meters; and “Q” is the maximum quantity of SO, in kg/hr expected to be
emitted through the stack at rated capacity of the plant(s) and calculated as per
the norms of gaseous emission.

2. The plants having separate stack for gaseous emission for the scrubbing unit, the
height of this stack shall be equal to main stack of the plant or 30 meters,
whichever is higher.

3. It is essential that stack constructed over the cupola beyond the charging door
and emissions shall be directed through the stack which should be atleast six
times the diameter of cupola.

4. In respect of Arc Furnaces and Induction Furnaces, provision shall be made for
collecting the fumes before discharging the emission through the stack.

5. Foundries shall install scrubber, followed by a stack of height atleast six times
the diameter of the Cupola beyond the charging door.

6. Recovery type converters shall be installed in new plants or expansion projects.

Stormwater

Note:
(i) Stormwater shall not be allowed to mix with effluent, scrubber water and/or
floor washings.

(ii) Stormwater shall be channellized through separate drains as per natural
gradient, passing through High Density Polyethylene (HDPE) lined pits, each
having holding capacity of 10 minutes (hourly average) of rainfall.”

(iii)

(iv)

Serial number 30 relating to “Integrated Iron and Steel Plants” and the entries relating
there to shall be omitted,

Serial number 79 relating to “Coke Oven Plants” and the entries relating there to shall
be omitted.

(b) In Schedule VI, General Emission Standards Part D, Ill, Load/ Mass based standards, for
serial number 5, Coke Oven and entries relating thereto, the following serial number and
entries shall be inserted, namely:-

() ) @) (4)
“5. Integrated Iron | Carbon Monoxide in coke oven 3 Kg/tonne of coke produced
and Steel Plant | Particulate matter during coke 5 gramme/tonne of coke
pushing in coke oven produced
Particulate matter for quenching | 50 gramme/tonne of coke
operation in Coke Oven produced.”
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ANNEXURE R-3/12

Tt . #1.0m.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of Iudia

.50 .-& 0d.-3.-0706 2024254607
CG-DL-E-07062024-254607

T
EXTRAORDINARY
W 11—|% 3—39-7AT (ii)
PART I1-—Section 3—Sub-section (ii)

i & ywfoa
PUBLISHED BY AUTHORITY

# 2113) Tt freft, e, 7 7, 2024/595 17, 1946
No.2113] NEW DELHI, FRIDAY, JUNE 7, 2024/JY AISHTHA 17, 1946
qatazer, a7 7 ey aftads s

Tt fr=ft, 7 97, 2024

FT. ;. 2215(H).—A17A ATHT T AFTA TAArn f7 77wy £ a1 oava ¥
TTATE, FATUTI, AT |, WT 3, IT-AE (i) § wHE ¥ 1533 (%), A 14 FFaw, 2006 ze0
warfora famay war av G (oot o A 39 st 70 wman 2) A et F afe fAfatie
afrarArst av frEAt & A gd gatarfrg saft safem 2

s, ot gfra afraro, arfra 12 w71, 2020 F 999 W2 T T, {A AT HEAT 55/2019
(TFAT), (AT HAT ATSAT TATH A7 A9 A7 A=) § 77 A1 F J14-A719 T2 97494 o §
F1eg 71eT rAad <A At an a1 qd vargre ayf 1 g o

v, ##r wrwr 7 39 Gt & soft qd wataefe w9 a7 ¥ o oq frew Ter 2aaw
#a fafwto samn gq vF fAfas safy @@ 377 7 fBv wfn zfa sfe F 3 3% g &
swq e Afanfea fafay o ar

i, 39 stfersqaT § wama a7 ¥ Ao g sfieEar 9 F I, e, 9 ), 92 3,
IT-FT (i) FH FEATE F1A. 5020 () AT 22 FAGT, 2023 FT wHAA Ay v qv Gaw 3w i

3433 G12024 (n
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FT YA A7 g, TR T 37 a7 HAT, A7 qHT AL 1533 () AT 14 B, 2006
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e —————

(iil). FzarErT Ao
a1 ¥t rfer rEE
ar fivfitr o wrfshr
F forrer 7

&l

[, ®. STEU-312-11013/83/2022—30-|(ATET- 1))

feoqor: et srfergaa wea % wor # deris Fnan 1533(3), A 14 fdaw, 2006 T TEE

¢ oft $iT srfegaeT deis F1.am, 3840(37) AT 30 3T, 2023 FWT AT AT HoRfd B
T 97l

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 7th June, 2024

S.0. 2215(E).— Whereas the notification of the Government of India in the erstwhile Ministry of
Environment and Forest was published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-section (ii) vide
number S.0. 1533 (E), dated the 14" September, 2006, requires prior environmental clearance for the projects or
activities specified under Schedule there of (hereinafter referred to as the said notification);

And whereas the National Green Tribunal vide its order, dated the 12th February, 2020, in Original
Application No. 55/2019 (WZ), (Gajubha Jesar Jadeja vs Union of India & Ors.), has, inter alia, observed that cold
rolled stainless steel manufacturing industries require prior environment clearance;

And whereas the Central Government, had taken a considered decision in line with the above said order of
the National Green Tribunal to provide a window period for such cold rolled stainless manufacturing industries to
obtain prior environmental clearance under the said notification;

And whereas a draft notification for making amendments in the said notification was published in the Gazette
of India, Extraordinary, Part-Il, Section 3, Sub-section(ii), vide number S.0. 5020(E), dated the 22nd November,
2023, inviting objections and suggestions from all the persons likely to be affected thereby, within a period of sixty
days from the date on which copics of the Gazette containing the said draft notification were made available to the
Public;

And whereas the objections and suggestions received in response to the said draft notification have been duly
considered by the Central Government;

Now, therefore, in exercise of powers conferred by sub-section (1) and clause (v) of sub-section (2) of

section 3 of the Environment (Protection) Act, 1986 (29 of 1986), read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following further amendments in
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the notification of the Government of India in the erstwhile Ministry of Environment and Forests. number
S.0.1533(E), dated the 14th September, 2006, namely: -

In the said notification, in the Schedule-

(a) after item 2(b) and entries relating thereto, the following item and entries shall be inserted, namely: -

Pf;ject or ,\;fi\'itp’

A

Calcgbrtv with threshold limit

B

Conditions if any

2 Primary Processing

*2(c)

Pellet plant -

irrespective of capacity

All standalone pellet plmﬁ General condition shall aﬁ@

(b) for item 3 and entries relating thereto, the following item and entrics shall be substituted, namely:-

iii) Processes involving only heating of
nontoxic metals with pickling

Project or Activity Category with threshold limit Conditions if any
A B
(1) 2) 3 (4) (%)
“3 Materials Production
3(a) |Metallurgical |(a) Primary - General Condition shall
industries metallurgical apply.
(ferrous & industry-All projects
nonferrous)
(b) Sponge iron Note:
manufacturing > Sponge iron manufacturing (i) The recycling industrial
200TPD <200TPD (<0.06 Million Tonnes Per| units registered under
(>0.06MTPA) Annum-MTPA) following rules are
exempted, namely:-
(c) Scconflary Secondary metallurgical industry: @) '(})‘fh:a‘z;;g;gs axid
g(cjlﬂlxgncal (Management and
(i) Toxic metals (Lead, Cadmium, Lﬁ::;o:r:‘l?z;{?nlcs
Toxic metals (Lead, |Arsenic, Mercury, Chromium) 2016 ’
Cadmium, Arsenic  |producing units with capacity e
Mercury, Chromium) |< 0.02MTPA (b) the E-Waste
producing units with (Management) Rules,
capacity > 2016;
0.02MTPA f:(l))mol’xriocc:;scslcas»l . involving melting of () the Battery Waste
Management Rules,
Fuel inthe  |Category B2 [Category 02
furnace Bl . .
1 Solidor |>0.03 > 0.06 (i1).The following lhgnnpl
liquid fuel  [MTPAto< [MTPA | POWer plants setup within
0.06 MTPA metallurgical industries are
exempted, namely:-
2. Gasfuclor[2006  [20.12 | () plants orunits, other
electricity  [MTPAto< |MTPA A
0.12 MTPA plaqts referred to in
the item 1(d);
(b) thermal power plants

based on municipal
solid waste (non-
hazardous).
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i Fuelinthe  |Category B2 |Catcgory | (iii). The Standalone rolling
| furnace Bl or re-rolling or extrusion or
; I Solidor > 0.06 >0.12 | piercing or forging or
| liquid fuel ~ [MTPAto< [MTPA | drawing units not involving
j 0.12 MTPA any type of melting or
| 2. Gas fuel or [> 0,12 >0.18 | pickling are exempted”,
1 clectricity MTPA 1o < [MTPA
| o
JL J 0.18 MTPA
S N S W . ]

[F. No. IA-Z-1 1013/83/2022-1A-11(IND-1))
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy.

Note: The principal notification was published in the Gazette of India, vide number S.0. 1533(E), dated the

14th September, 2006 and was last amended vide the notification number S.0. 3840(E), d
30th August, 2023. 5 BN

Uploaded by Dre. ;\;Vlr’n’nung at Gov ¢mméﬁﬁ India Press, Ring Road, Mayapun, New Delhi-110064

and Published by the Controller of Publications, Delhi-110054. manos ooz
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ANNEXURE R-3/13
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RAC/EIEIN=Sa Aeh e e m—— i o o s SRSt S

| New Delhi, the 1$th November, 2009

No. B290162030PCEL—In excrcise of the powers coifferred by Sub-section (2) (b) of
seetion 16 of the Air (Prevention and Control of Pollution) Act, 1981 (Act No.14 of 1981),
and in supersession of the Notification Nofs). $.0. 384(E), dated 11® April, 1994 and 5.0,
935(E), dated 14® Qctober,” 1998, the Central Pollution Control Board hereby notify the
NSO

1al Ambient Air Quality Standards with immediate effect, namely:-
NATIONAL AMBIENT AIR QUALITY STANDARDS

Pollutant Tiove Weighted Concentrabion in Ambiest Air

Average :
Industrial, Ecologically
Resideatial, Rural | Sensitive Ares
snd Othier Area (uotified by
Contral

wgl-qm s , £y

Government) |
3) 0] 3} :
Anmual® 50 P*

| 24 ours® % %

(50, pgfnr

Nitrogen l)it;x'iéﬁ Annuai® % 30
{NO3), g .
24 hours** 80 ' $0

Particylate Matter | Anmwal* &0 &
(zize loss than
{0pmy or My, 24 howrs** 166 160

1 Panticulate Matter | Annuar ! i )

| 255mbor PMas | 24 ouss®e & %
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“ Mﬁm aﬁﬁm&ﬁe mean of minimum 104 messurements
twice s wmﬁé tourly ut uniform intervals,

** 24 hously or 08 hourly or 01 &mﬂ?mmmsﬁﬁmm,wwﬂ@«bﬁ,mmmmpﬁwm
98% of the tiie in & year m:a&ﬁmmﬂuymnymém&am&amwm
mm&ysofmm :

i 2 year st a particular site taken

mmmgmmew@m sordinary vide notifs
384(E), dated 11® April, 1994 and S.0. *mﬁ}.mz«;*om :m

Pristed Masapes, Gosecowment of mﬁamm M Nayopuri, New Dvihi-F 10064
e sl Publishiod by O Contratice of Publicativos, Delhi-1 10054,
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ANNEXURE - R-3/14

) Ueiferaw wd wipfas A Rfare ars
f‘)if Petroleum and Natural Gas Regulatory Board
O e e, 7 25 v, TR A, T2 e 110001
/ 1** Floor, World Trade Centre, Babar Road, New Delhi -110001
PNGRB 1?fﬁi'x‘:ﬁf/.Fax No. 91 11 23709151; E-mail contact@pngrb.gov.in

Ref: PNGRB/Monitoring/1/CGD-COVID-19/2022 Dated: 17.05.2022

To,

Shri Maheshwar Sahu, Chairman,

IRM Energy Private Limited

4th Floor, Building No. - 08, Magnet Corporate Park,
Near Sola Bridge, Sarkhej Gandhinagar Highway,
Thaltej, Ahmedabad Gujarat - 380054

Subject: Suspension of relative obligations towards MWP and extension of
exclusivity for exemption from the purview of common carrier/contract
carrier on account of restrictions imposed by the respective Government
due to Covid-19 pandemic in India. (Fatehgarh Sahib District GA
(ID: 6.12))

Sir,

This is in supersession of PNGRB’s letter No.: PNGRB/ Monitoring/ 1/CGD-
COVID-19/2020/Vol-II(P-1804) dated 24™ November 2020 on the above subject.
Your communications requesting for relief on account of difficulties faced by you
due to Covid-19 pandemic have been examined based on the documents submitted
in accordance with the provisions of definitions of Force Majeure [Regulations
2(1)(ga)] and as per the provisions of Regulations 14(11) to 14(13) of Petroleum and
Natural Gas Regulatory Board (Authorizing Entities to Lay, Build, Operate or
Expand City or Local Natural Gas Distribution Networks) Regulations, 2008 (“CGD
Authorization Regulations™)

2 In accordance with the aforesaid provisions, the number of days of Force
Majeure (FM) Extension comes to approximately 262 days based on the various
circulars/notifications issued by the Central/State Government Authorities.
However, taking into consideration the various issues and the difficulties faced in
totality in implementation of the CGD networks on account of restrictions imposed

WW/VANDANA SHARMA
/ Secralary
ww’aﬁf&?, e ra Afrae T
Petroleum & Natural Gas Regulatory Board
wer U9, 908 48 9w,
1st Floor, World Trade Centre,

R e, T Reeh—110001
Babar Road, New Delhl-110001
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by the Central and State Governments due to all waves of the COVID-19 Pandemic,
and the discussions held with the authorized CGD entities, the Board has decided
the following:

i) The entire period of Force Majeure for all waves of Covid-19 pandemic shall
be considered en-bloc from 24.03.2020 onwards in totality

i) The relative obligations of the entities towards their work program to be
suspended for a period of 24 (twenty-four) months w.e.f. 24 March 2020.

i) The extension of exclusivity for exemption from the purview of Common
carrier/Contract Carrier for an identical period of 24 months w.e.f. 24" March
2020.

3. It may be noted that any other extension granted which falls within the period
of 24 months extension w.e.f. 24™ March, 2020 on account of Covid-19 pandemic
shall run concurrently.

4. Based on the above, the duration of “Contract Year” for achieving Minimum
Work Program targets for Fatehgarh Sahib District GA has been revised and is
enclosed at Annexure-I.

5. All other terms and conditions of Schedule D shall remain unchanged and the
decision of the Board in this regard shall be final and binding on the entity.

Yours faithfully,

(Vandana Sharma)

Secretary

9T I / VANDANA SHARMA
wiaw / Secretary
e ailtz mipfoe T RAfame 9
Petroleum & MNatural Gas Regulatory Board
wery o, avd 2% W,
18l Floor, World Trade Centre,
waR %, ¥ fEesil—110001
Babar Road, New Delhl-110001
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Annexure-|
Fatehgarh Sahib District (GA ID 6.12)
Authorization Date - 05th July, 2016
Cumulative Number at the end of the Year
Contract Years Start Date Exter.1ded End Date PNG Domestic o
Period X Inch-Km Pipeline
e R (% of work program)
of work program)
MWP Targets for 5 Years as per Authorization Letter 5,905 650
1st 01-Oct-16 30-Sep-17 0 20
2nd 01-Oct-17 30-5ep-18 15 50
3rd 01-Oct-18 30-Sep-19 50 80
4th 01-Oct-19 24 Months 30-Sep-22 70 90
5th 01-Oct-22 30-Sep-23 100 100
Note: In case derived numbers are in fraction, the same shall be rounded off to the nearest whole number
and 0.5 shall be rounded off to next higher whole number

Vavdisre Lhame.

g1 2t / VANDANA SHARMA
;‘ﬁm/SchmT\iH—, —
i 5 sty wrofow A &S e WS
PE:[:E::J:‘I'I & Matural Gas Ragglnlory Board
& werH Od, 998 5% Uev,
1st Floor, World Trade Cenlre,

WY g, 8 faeai—110001
Babar Road, New Delhi-110001%
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ANNEXURE R-3/15

ALL INDIA STEEL REROLLERS ASSOCIATION

(Registered Under the Societies Registration Act. 1860)

7, SRV Regienal Office {(Nort -
& G. T. Road, Near Bhodey Kand
ST Bhadla Road, MANDI GOBINDGARH- 147301 (Pt
M. : 098556-58060, E-mail : aisramgg@gmail.co

E-mail : aisramgg@redifimail.co
AISRA/PNG/2024-25/p(| DT:28.06.2024

Dr. Anil Kumar Jain
Chairperson, PNGRB

Chmn-pngrb@nic.in , megha.s@pngrb.gov.in

Sub: Request to Declare CGD Network of | M ENERGY PVT LTD as COMMON CARRIER OR
CONTRACT CARRIER ( Fatehgarh Sahib GA 1D:6.12)) Punjab State

Dear Sir

1. With due respect We want to bring in your Kind knowledge that We are an Association of
MSMEs.Our Member Units are the Cansumers of PNG in Fatehgarh Sahib GA. But due to Monopoly of
IRM ENERGY PVT LTD. Our Units are shutting down their Operations due to High, Non transparent and
arbitrary Pricing Palicy of the Authorized entity of GA Fatehgarh Sahib I.e IRM ENERGY PVT LTD

2. Now we have come to know that the Marketing Exclusivity Period of IRM ENERGY PVT LTD for
GA FATEHGARH SAHIB has ended on 30/9/2023. (Copy of Revised Authorisation Period is enclosed)

3. PNGRB has notified Petroleum and Natural Gas Regulatory Board (Guiding Principles for

Declaring City or Local Natural Gas Distribution Networks as Common Carrier or Contract Carrier)
Regulations, 2024.

4, Itis requested to declare the CGD Network of IRM ENERGY PVT LTD of FATEHGARH SAHIB GA
as COMMON or Contract Carrier to achieve the objectives as are laid down in Regulation 4 of newly

enacted PNGRB (Guiding Principles for Declaring City or Local Natural Gas Distribution Networks as
Common Carrier or Contract Carrier) Regulations, 2024

Hope that Your Good self will evaluate our demand positively
Thanks and Regards

(Vinod Vashisht)

National President

M :78371-00415

Copy to :-

Shri Hardeep Singh Puri, Honble Minister of Petroleum & Natural Gas
Shashtri Bhawan New Delhi-110001

Min.png@nic.in

Head Office :

Sagar Apartments, 6, Tilak Marg, New Delhi-110001
Telephones : 65363874, 23389957, Fax : 011-23383142

E-mail : aisra2003@yahoo.com, aisra2003@gmail.com
Website : www.allindiasteelra.com

MOHAN SINGH RAWAT TWC GQIO L//

2024.11.13 18:08

TRUE SCANNED COPY OF THE
ORIGINAL

PHHC, Chandigarh
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BEFORE THE NATIONAL GREEN TRIBUNAL AT NEW DELHI,

O.A NO. 295/2023
IN THE MATTER OF:
DIMPAL KUMAR. . APPLICANT

VERSUS
GOVI. OF PUNJAB & ORS. ...RESPONDENTS

KNOW AlLL fo whom these present shall come that i/We the above named Respondent No
3 (All India Steel Rollers Associafion)do hereby appoint, ARTLO/ SH. A.R.TAKKAR & Below
Mentioned Advocates to be the Advocates for Respondent No 3in the above noted case
authorize him :-

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may be tied or heard and also in the appellate Court including High
Court subject to payment of fees Separately for each Court by me/ us.

To sign, file verify and present pleadings, appeals cross objections or petlitions for
execution review, revision, withdrawal, compromise or ofher petitions or afiidavits or other
documenfs as may be deemed necessary or proper for the prosecution of the said case in
all its stages. )

To file and take back documents to admit and/or deny the documents of opposite party.
To withdraw or compromise the said case or submit fo arbifraiion any differences or
disputes that may arise touching or in any manner s~tetes 3n 2o oy case. To take
execution proceedings.

The deposit, draw and receive money, cheques, ¢« ts thereof and to
do all other acis and things which may be necessc 2 progress and in
the course of the prosecution of the said case.

To appoint ond instruct any other Legal Practioner, authorizing him fo exercise the power
and authority hereby conferred vpon the Advocate whenever he may think it {o do so and
to sign the- Powrer of Altorney on our behaf,

And I/We the undersigned do hereby agree to ratify and confirm all acis done by the
Advocate or his substifute in the matter as my/our own acts, as if done by me/us to all
intents and purposes.

And I/We undertake that | / we or my /our duly authorized agent would appear in the
Court on all hearings and will inform the Advocates for appearance when the case is
called.

And | /we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the
Court shall be of the Advocate which he shall receive and retain himself.

And | /we the undersigned do hereby agree that in the event of the whole or part of the
fee agreed by me/us to be paid to the Advocate remaining unpaid he shall be entlitled to
withdraw from the prosecution of fhe said case untit the same is paid up. The fee seliled is
only for the above case and above Cour. I/We hereby agree that once the fee is paid. |
/we will not be entitled for the refund of the same in any case whatsoever. If the case lasts
for more than three years, the advocate shall be entitled for additional fee equivalent to

half of the agreed fee for every addition three years or part thereof,

IN WITNESS WHEREOF {/We do hereunto set my /our hand to these presents the contents of
which have been understocd by me/us on this 14 day ofdecember 2024

g

ot 2
KAPIL BAKSHI, AASTHA TYAGI AND

MANAKFTAKKAR
ARTLO

#P-6/2E, DLF PHASE-2, GURUGRAM-122002 NG N
MOB.: 9582209433 (Signature or thumb impression)

. D :
AKKAR, SHRIYA TAKKAR, ASMITA DUGGAL, UNNAT ANAND, ASHUTOSH BHARDWAJ
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ADDITIONAL REPLY IN OA-295/2023 DIMPAL KUMAR VS GOVERNMENT OF PUNJAB & ORS

From Prince <prince@artlo.in>

Date Mon 12/16/2024 12:17 PM

To  KAPILAIK@YAHOO.CO.IN <KAPILAIK@YAHOO.CO.IN>; PPCBZOP2@GMAIL.COM <PPCBZOP2@GMAILCOM>;
adc.fth@punjab.gov.in <adc.fth@punjab.gov.in>; mcgvg@ymail.com <mcgvg@ymail.com>;
jagdish_cpcb@rediffmail.com <jagdish_cpcb@rediffmail.com>

Cc  Aastha Tyagi <aastha@artlo.in>; Unnati <Unnati@artlo.in>; Manan Takkar <manantakkar@artlo.in>

0 1 attachment (20 MB)
organized (86)_merged_pagenumber (1).pdf;

Dear Sir/Ma'am,

Please find attached herewith scanned copy of Additional reply filed by Respondent No 3 i.e. ALL INDIA
STEEL ROLLERS ASSOCIATION, in O.A. No 295/2023 Tited as Dimpal Kumar vs Government of Punjab &
Ors.
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